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LOK. SABHA

Tuesday,  March 28, 1967/Chaitra 7, 

1889 (Sdka)

The Lok Sabha met at Eleven of the 
Clock.

[Mr, Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 

Import of Foodgrains Under PL 480

+
*79. Shri Indrajit Gupta:

Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Shri C. Janardhanan:

Shri P. C.  Adichan:

Shri Vasudevan Nair:

Shri Onkar Lai Berwa:

Will the Minister of Food tmd Agri- 
cnltnre be pleased to state:

(a) whether  Government  have 

entered mto any new agreement for

the import of PL. 480 

from U.S.A.;

1194

foodgrains

(b) if so, the termi of  the  new 

agreement; and

(c) the quantum of import to be 

made under the new agreement  and 

the total value thereof?

The Minister of State in the Minis- 
try of Food, Agriculture, Commnlty 

Development and Cooperation  Shri 
Annasahib Shinde): (a) Yes, Sir.

(b) and (c). An  agreement  was

entered into with the Government of 
U.SA.  on  the 20th February, 1967

under  the  U.S.A.’s Agricultural Trade

Development and Assistance Act  of 

1954 (PL-480) as last amended  by 

the Food for Peace Act of 1966.  The 

Agreement provides inter alia for the 

supply  of  1,200,000 Metric tons of

wheat|wheat flour and 800,000 Metric 
tons of grain sorghums (milo).  De

tails are as follows:

Commodity Supply period 

(United States 

fiscal year)

Appropriate 

Minimum 
quantity 

(Metric tons)

Maximum 

Export 

Market value 

(in million)

Wheat/wheat 1967 1,200,000 $ 79.8
flour

grain sorghum (Milo) 1967 800,000 $ 42.3

This agreement  provides for  sale 
entirely against local currency.

Shri Indrajit Gupta:  This  agree

ment was, according to the Minister, 
signed on 20 February.  May I draw 

his attention to the fact that on 2 
February,  a little more  than  two 

weeks  before this  agreement  was 
signed, the U.S.  President  in his 

menage to the U.S. Congress on the 
question of food aid  to India—my 

question arises out of that—said:

“The developing nations can no 

longer  take food  supplies  for 
granted,  while they concentrate 
on industrial development  a1 one 
or spend vitally needed resources 

on unnecessary  military  equip- 

ment”.

Two weeks after this the agreement 

has been signed.  I want to know 

whether this official statement of the 

U.S. President does not clearly indi
cate that this agreement, the text of
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which is not made Available to us, im
plies that this food is bang supplied to 
India on the basis of an undertaking 
that we will not concentrate on indus
trial development  or spend  vitally 
needed resources  on what is called 
unnecessary military equipment. Have 
we accepted such.an undertaking?

Shri Annasahib Shinde:  Whatever
may be the views of the U.S. Gov
ernment or the President, we do not 
necessarily  subscribe  to all  their 
views.  It  has already  been made 
clear that we wi’l do nothing which 
will endanger our sovereignty.

Shri Indrajit  Gupta: I would like 
to know what are the terms of this 
agreement? ' Is there any  protocol 
attached to the agreement?  If so, will 
it ibe laid on the Table so that we can 
be satisfied.

Shri Annasahib Shinde:  I do not
think in the public interest it can be 
done.

Shri A. B. Vajpayee: On a point of 
order.  What public interest is involv
ed?

Shri S. A. Dange:  It is the public 
which consumes the wheat, not the 
Government.

The Minister of Food and Agricul
ture (Shri Jagjiwan Ram):  I do not
think there is anything in the agree
ment which  precludes the  Govern
ment of India from emphasising the 
development of industry in this coun
try.  At the same time, we will have 
to emphasise the development  of 
agriculture so that we  become self- 
sufficient in the matter of foodgrains 
at the earliest opportunity.

Shri A. B. Vajpayee:  That is not
the point.

Mr. Speaker:  They want to know
whether a copy of the agreement will 
be laid on the Table.

Shri Jagjiwan Ram  I cannot  say 
offhand; I wi’l examine  it and let 

the Chair know.

Shri IndrajH Gupta: On a point of 
order.  The  hon.  Minister,  Shri

Jagjiwan  Ram, has made  a definite 
statement that it is not in the public 
interest

Shri Jagjiwan Ban: I did not say
so at all.

Shri Indrajit Gupta:  Unless there

are any secret clauses which they con
sider should not see the light of day, 
why should they plead public interest?

Shri Jagjiwan Bam: I am not plead
ing public interest.  I have said that
I will look into it and let you know 
whether it was possible to place it on 
the Table.

Shri Indrajit Gupta:  That means
there is somehing fishy.

Shri A. B. Vajpayee: It is not for
the Government to claim.  whether 
the disclosure of that agreement will 
be in the public interest or not.  It is 
for the Chair to be satisfied whether 
the agreement should be laid on the 
Taible or not.

Mr. Speaker: Therefore, he has said 
that he would submit it to me.

Shri A. B. Vajpayee: Why this con
tradiction, then, between the Minister 
and hia colleague?

Mr. Speaker: I think we should be 

satisfied with this now.

vo mo farairt : ftar *rra> 

tfriKfret  ** staT if fawT

1RT & fa  ir 6 fafsm Z*

r̂ir ̂   trq-0 480 ̂  wsx

5ft mftfre fsrr f  sro stto tf *fr-

UA4  2 fafonr  nvrhFT  i 

aft 4 frffrw

? wi  5*n1 ̂  f%̂f-

fafr t yt arc Tft t vn

fwrgqm sfhwtrJwr ̂  ̂ rrft ̂ tt fanrr

qftafturr t ?

Shri Annasahib Shinde:  What we
have indicated  is that our require
ments from June onwards till the end
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1X1 1X1 tbe next year may be to the tone 
at six millikaia tons more.  We are 
trying to find out  from where we 
could get this quantity.  The  U.S. 
Government has  announced  that it 
would  be prepared  to give  three 
million tons more provided there is 
matching allotment from other coun
tries.

Shri  Jyotirmoy  Basu:  So we go 
begging round the world.

Shri Annasahib Shinde: I am giving 
factual information.  We shall try to 
get from Canada, Australia and other 
countries whatever we could get.

Shri C. Janardhanan:  In view *of
various complaints  about the utilisa
tion of PL-480 funds by the U.S.A; 
will the Government take immediate 
steps to stop any subversive activities 
by the utilisation of PL-480 funds by 
US  intelligence  agency  or  other 
agents?

Shri Annasahib Shinde: Such inst
ances have not come to our notice.

Shri P. C. Adichan̂  May I know 
whether the Government is assuring 
itself that there will be no need to 
import foodgrains after 1971?

Shri Annasahib Shinde:  Yes,  Sir; 
that has been our  approach to the 
problem;  importing  foodgrains  -is 
becoming more difficult  and unless 
we become self-sufficient,  there will 
be great difficulties.  That has been 
announced by the Government.

Shri Vasudevan Nalr; Fol'owing up 
the  question  by  my  friend  Mr. 
Adichan in the statement circulated 
to us yesterday,  Government  says 
that the total import of cereals dur
ing  1966 was  10.4 million tons as 
against 7.5 million tons in 1965 and 
6.3 millions tons in 1964.  The im
ports  are steadily  going up  year 
after year.  How can they stop im
ports by 1971 and what  steps  are 
they taking to do this?

Shri Annasahib Shinde:  The hon.
Member is aware that  we had two 
successive years of drought.  Because 
Of that our import figures have gone 
high.  Our main plank in increasing

production is the use  of scientific 
methods, science  of  genetics,  ferti
lisers,  modernisation  of agricu’ture 
aim some other steps.

wfalT  #TWT :  iffir

thrift *r fcrr | fa <fto 480 %

wrtt |

<r  sift <r$ 37 arrar  wt to r

 ̂ ̂  fa w

% *M!*J 5pt <TFTT ̂if̂TT XTT ̂

SRT3T «n̂r **FPT WT 

’T'RT TOT % qdciiMi ̂ ?

Shri Annasahib Shinde: We check 
up the wheat that we received from 
the USA and other countries at var
ious points; we tried to find out whe
ther it is fit for human consumption 
or not, and if there is any specific 
complaint of the hon. Member,  we 
will see that it is done properly. But 
by and large, recently, we have  no 
such complaint.

*falT wr*r  ; STFT  ̂

srrcr  ?

faqrt: iirr tt jot

11 srro

q̂fr % *r*rsr  11 frosft str aRmt 

it ssft *pn|P»i*r  vhnft qft 

«Fftfa 35$%  «R «tt fa «pt-

if ft iRTir vt f’Rtorn1  vr 

TT 3TFPFT ’sr̂ r

fa*T «TT WgX % ATT Sfa

fam «rr fa

tmrfar  irrrsr tt 

tt n̂rnrerflr| awfa *Raff

vi* tt  srWf %  i snfrfor 

fa  fa #frw GTiiCT

«nr *rtjt vt “tv” fam  t r̂nrr

sfl$!T j[ fa fSTT SRJT SHcT ̂

v̂ 0+t $  vr  ’tnrriNr

t..
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Mr. Speaker: There is no point of
order.

~ f~ ,,~,trJT : ~~~ ~ it
m:'tiR ~ ll"~ ;;fFr<ff "IT~ ~ r", Cf~ ~~

qTo 1:!;~0 480 "'T 'fiOf mrr;r 'fiW ~T<':.~m if; ~crr 'flIT ~ it m<.:
r'fi~T ~r~rfufWfl 'fi~Tqr ~ 'OTTG:"D9Cfffif
'fiT ~ fop ~ ~r1~ ~ 'fi=t ?
Shri Annasahib Shinde: We have

approached even the socialist coun-
tries for that. As I have already sub-
mitted, our plan of approach to this
problem is that We should try to be-
came self-sufficient as early as possi-
ble.

Shri P. Venkatasubbaiah: May I
know whether the attention of the
Government has been drawn to a
statement 'l11.ade by Shr] Annadurai,
Chief Minister of Madras, that he will
contact the Burma Government for
the supply of rice in lieu of the com-
pensation that has to be given to the
repatriates from Burma, and if so,
what 'is the reaction of the Govern-
ment?

Shri jagjiw:m ~~~lll: I have S,,-2;1 tha t
report in the r ewspapcrs today, Shri
Annadurai is ('.',·mi;}g here, If he 112S

any such prop osa" W'::! will discuss
that.

shrt S. A. Dange: May I know from

~

o ernment how many times since
1 2 they have set up sueh heroic
deadlines and have failed in that?
(Interruption). He should give us
the information.

/ ~ ~ :~ : <i"i5 'F1T ~, ~ <f>"1OrRT

'fiT ~;re I

/
Mr. Speaker: I th'ink he wants notice

for that.

/
Shri S. Kandappan: Does he say it?

You are saying so on his behalf.

Mr. Speaker: I meant that he may
/not be able to collect all Of a sudden.

(Interruption.)

1200 I
j
I
)

~

Shri Kanwar Lal Gupta: Will he
inform the House about this?

~, "'! ~: Ofga l!rlf~ ~ I m-q-
'fir <'I'RI" r~ii~ oT<ii ~ ll"~ Cf.i"l1~ol

ll'fqlfT ~ r~ OfF l!f<~ ~ I

Shri Hem Barua: The hon. Food
Minister just now said that he would
look into the agreement before decid-
ing to place it on the Table of the
House. Since the agreement has
been signed, may I know what is
there to look into it? Did he sign
the agreement without looking into
it Or is there something fishy in the
agreement that he wants to hide
from the Members of Parliament?

Shri Jagjiwan Ram: It is quite
obvious. I have only recently taken
over the Food Ministry. To be very
frank, I have not examined the entire
agreement. I am not pleading pri-
vilege "in the public interest." As I
said, We will go through it and if
necessary I will talk to the Chair and
inform the House.

Mr. Speaker: Quest ion No. 80.

Shri Hem Barua: Sir, on a point of
order.

Sh,j J),ot.irmoy ];asu: T have a very
important question about ',i)c; trade
ban. (Tnterruption.)

Mr. Speaker: He has put enough
number of questions.

Shri Jyotirmoy Basu: I have not,
Sir.

Several hon, Members rose-

/' Mr. Speaker: There are 50 people
/ wanting to have the chance. How

can I help it? Next question.

Ooncesslonal Imports after 1971

*80. Shrl Yamuna Prasad Mandal:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is • fact that the
Government of India have taken a
firm decision that no cencesslonal
imports of wheat would be sought
after 11171;
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•••
(b) whether the Government have

fixed the dead-line of 1971 for self-
.sufflciency for foodgrains ;

(c) whether a crash programme
for increasing food production has
been prepareu tor the year 1967-68;
and

I~.

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shr i
D. Ering): (a) and (b). Yes, Sir.

(c) and (d). A statement is laid on
the Table of the House.,

STATEMENT

The principal elements of the Agri-
cult 1Irn I pr od uction program mcs in
1967-68 are as under:-

0) High Yielding Variet ies Pro-
gramme will be undertaken
over 15 million acres,

(i i) Multiple Cropping Programme
wi'I be organised over nearly
7.5 million acres.

(iii) Fertilisers to the extent of
13.5 lak tonnes of Nitrogen, 5
Inkh tonnes of P'0~ and 3
lakh tonnes of K02 will be
made available for the var i-
ous programmes.

(iv) An additional area of ove1'
3.5 million acres will be
covered by Minor Irrigation
works.

(v) The area to be benefitted by
plant protection measures
wrtl be extended to 126
million acres (gross).

(vi) Benefit of soil conservation
measures on agricultural
lands will be extended to an
additional area of 3.9 million
acres.

(vii) Supporting arrangements for
the supply of inputs (e.g.,
seeds, pesticides, machinery
& credit) training of exten-
sion personnel and of farmers,
haVe also been made.

p.ff ~ smrcr m: 1971 ~..
~ f~ ~ If{ m<mr ~
lrt~if;~it+Rft~~~
~~~~If{~~llf

~ 'ifT@T ~ f1f ~ 1971 ~ ~

GfR it ~T ~ 1fT{ ~~!:lR w.mft
:tilfraGf>IU ~ ~T ~ ;jfT ~ ~ ?
5IT<f if;mlf (lS) if; cm: it +Rft "I"T~~~.,.t.!.' Q. •

"An additional area of 3.5 mil-
lion acres will be covered by
minor irrigation works."

<:TT'1m l1",,"T ~T cn:1<11~·1 f1f ;:rn<:: 5I"~
m f'f0<: it ~ f1i ~ q-m~ rH '+ffl1

~ 9ffir f~ 'liT ~U ~T ~, WST ~T

gm~ ~ if ~f~~~f~
'liT 'IT;;r;TI 3,;f~ ~ ~<:1iT!ifi1 rr.'"'tnI, .

cfr ~f~ m?
The :\linister of State in the Minis-

try of Food, Agriculture, Community
Development and Cooperation (ShrI
Annasahib Shinde): As far as the
drought affected areas of U.P. and
Bihai- are concerned, we have large
progrnmmes of minor irrigation. Wc
have also conveyed it to the Bihar
Government that financial limitations
would net COmE:in the way of I elief
activities like minor irrigation which
they consider esirable to undertake.
Moreover, we haVe plan schemes for
bringing large areas under minor irri-
gation both in U.P. and Bihar.

t.tT lIlfiT ~ ~: 3,;f~7.f~~t-
~, ~n:T ~11 ~!:lR ~ ~ 3,;fT<::

1971 ~GfR it Cfm m;jfT ~ ~ ~

Gf>l{ ~ ~T mm ?

What about the programme regarding
land ceiling and land reforms?

Shri Annasahib Shinde: If the hon.
member cares to look into the state-
ment laid On the Table, he will find
that our main approach has been ex-
pla'irred in that. Land reforms is a
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different problem which can be discus
sed differently, There also our ap
proach has been that land reforms 
should 'be implemented. By and large 
'in a number of acreas they have been 
implemented. Where they have not 
been implemented, we are trying to 
persuade state Governments to take 
necessary steps. 

Shrimati Lakshmikanthamma: How 
does Gov'"rrnnent propose to meet the 
need of fertilisers? Does it propose 
to import more fertilisers to meet 
the needs of the farmers? 

Shri Annasahib Shinde: We have 
a two-prolonged approach. First of 
all, we wish to encourage indigenous 
production. T;1e Ministry of Petro
leum and Chemicals has a programme 
to increase ow: indigenous production. 
For our immediate needs, we are try
ing to sc= that according to our re
quirements the necessary quantities 
are imported. For 1967-68, the total 
requirements would be 13.50 lakh 
tonnes of Nitrogen 5·00 lakh tonnes 
of Phosphate and 3-00 lakh tonnes of 
Potash. Out of these, 5 lakh tonnes 
of Nitrogen would be raised locally 
and the rest would have to be im
ported. 2·5 lakh tonnes of Phosphate 
would be indigenously produced and 
we will have to import the entire 
quantity of Potash. 

Mr. Speaker: All these details are 
/":/ not necessary 'in reply to a supple

mentary. 

� <1+:cectifi � : i:mrr Gft t 
� il' � <&.U�!ilii ffi' cfiT � 
� �� cfiT m � ITT it�� ;;rr.r,rr 
�m fer;- "&.B" � � � il' � 
w � t f.n:nur <fi1' \TT mfm;r fct;-m 
;;mrr ���.ITT m � � � � 
�"{ m m.: � il' ITT cf<:rT � � 
cfl' � � :q)"{ � <ITT' � � m m
� � ll' � t f.n:nur t fui:;

�G:1 ����,ITT cf<:rT � � 
cj,f m � � � efi1' flrm � 
fer;- ��in:m � � �� m
�in:������� 

;;mn- � :q)"{ � fflITTir(T � � ITT � 
� � cj,"{ � �ff tfcr;- � fq 
<¥�,:q.f�����m� 
ITT � cfiTlT 'qWIT ?

� <'NT ef" qim' (�1' �tr>iti<l.f. 
�'") : "&.� cf<:rT ;jfcffoj fu<IT � ?

S.b.ri Bal Raj Madhok: Because the 
Government of India has taken up, 
a number of projects at a time Jike
insecticide, pesticides, fertilisers, etc, 
we do not· have enough funds to go· 
round. In view of this and in view 
of the fact that the need for increas
ing food production is very impera
tive will Government divert all the
funds from these comparatively less. 
important schemes like insecticides. 
pestiddes. etc. and concentrate e:itireiy
on water -spupl_v ,md minor irr�5a:.ion? 
The immediate pressing need of the 
cultivator lis water. Will Government 
divert all il·� funds to providin� water 
to the cultivtitor" 

Shri Jagjiwan Ram: All these fac
tors are 'important for development of'
agriculture. But I may assure the 
House that I want to lay the greate:4 
emphasis on irrigation-minor and 
major-and my effort will be to have 
as many minor schemes as possible 
completed within the shortest possible 
time to that we can have immediate

results in agricu1tt.re. 

�T mrnq� m� : liU � WI 
� I it <fiT{ 5f1Ff cfi<:� .f@ m � � I � 
m 5!T<i fct;-m � � � � � t" 
<!n:ll'� I ����cfiT� 
� .f@ � I � fu'qr{ ffl.fT � 
�w�f�lflITtITT�� 
cf<:rl� ��r��� I

Mr. Speaker: There is no answer tO> 
th'lt. 

� [TO � 0 fucm.1' : fcr1ffi' ffl it 

� mrr if;' m m 'lli!iT 5fm1l:r �

� ����� 5f'Rfl{� 
r� r� � � m cf<:rT "gm. � it 

-
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sroftr irtt Pmwi tnr 

WWt ? wiNwrwitlr

| fa *Af *nw jut  *t

fur | tft srw  % fasrft «rt*w? | ?

Shri ftniMihft Shinde: Pertiaps
the hon. Member is referring to in
tensive agriculture districts or pack
age districts.  Evaluation teams have 

looked into it and we find that the 
adoption of package  districts  has 
helped us  to raise agricultural pro
duction quite substantial’y. The rate 
of growth in those districts is much 
higher than in other areas.

Some hon. Members rose—

Mr. Speaker:  Next Question—Shri 
Yashpal Singh—(Interruption)

Shri S. Kandappan:  Sir, I hvae
been doing sufficient exercise in try
ing to catch your eye.

Mr. Speaker: I cannot call all hon. 
Members who express a desire to put 

supplementaries on one question.

Shri S. Kandappan:  I have been 
repeatedly standing up  and  sitting 
here___

Mr. Speaker:  Order, order.  The
hon. Member may please resume his 
seat.

Shri S. Kandappan:  I wanted to 
put a supplementary on question No. 
79.  I failed to catch your eye. Again 

on question No. 80 I was standing 
up trying to catch your eye. Yester
day also the same thing was repeated.

Mr. Speaker:  If a hundred  hon.
Members get up to put supplemen
taries on one question, should I give 
a chance to all the hundred?  I am 
giving only one supplementary to one 
hon.  Member.  Shri Ram Sewak 
Yadav wanted to ask something and 
I allowed him. On the second ques
tion the leader o<f a party wanted to 

ask something and  I save him a 
chance.  I am not allowing the same 
hon. Member to put supplementaries 
oa all questions.  It would  not be 
pooi&le for me to call all hon. Kera- 
bers who fat up to put suppleBaen-

tarieg on any one question. If I allow 
that, it will not be possible for ui to- 
take up even four questions during 
the whole Question Hour......(Inter
ruptton).  Order, order  The hon. 
Member may please sit down; I am on 
my legs.  Shri Gupta wanted to put 
a supplementary and he was given 
a chance.  It is not that I am allow
ing to put a  supplementary  on all 
questions (Interruption).  If you so 
desire I am prepared to call all hon. 
Members who get up to put supple
mentaries on any question.  I will 

allow all hon. Members  to put sup
plementaries and go to the next ques
tion only when there is none desiours 
of putting a supplementary  on the 
previous question.  I have no objec
tion.  But in that case we may be 
able to take up only one question. I 
am m the hands of the House. From 
this side also a number of them got 
up.  I called only Shrimati Lakshmi- 
kanthamma and Shn D. N. Tiwary; 
the rest of them had to sit down. 
From the other side also  many got 
up.  I am prepared to accept, if that 
Is the suggestion of the House, that 
I should call all those  who get ip.
I have absolutely no objection  but, 
in that case, as I have already said, 
we shall answer only one question 
per day ...

Shri S. Kandappan:  Whereas two 

or three supplementaries have been 
allowed to hon. Members form certain 
groups, snot a single Member from 
my group has been  allowed to put 
a supplementary.

Mr. Speaker:  The hon.  Member

will please  sit down.  He  cannot 
claim any greater privilege than any 
other Member of this House. For me 
all hon. Members are alike.
Shri S. Kandappan: But  this  is 

gross injustice.
Mr. Speaker:  It may be so.  He 

may condider it like  that.  I  have 
called the next question (Interrup
tion).
Shri Tulsidas:  Sir, I would sug

gest that you may call one Member 
from this side and one  from that 
side, then one from this side and so
on.
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Shri Manubhai Patel: Also back-
/benchers.

Mr. Speaker: I will do that in
.future. I will call one from this side,
then one from that side and SO on.

Arricultural Enrlneen

*81. Shri Yashpal Singb: Will the
Minister of Food and Agriculture be
pleased to state:

I

(a) whether there is a
agricultural engineers in
present;

dearth of
India at

(b) if so, the reasons therefor; and

(c) the steps taken by Govern-
ment to meet the shortage during the
Fourth Five Year Plan?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
D. Ering): (a) Ye'S.

(b) There were only two agricul-
tural institutions in the 'Country till
the beginnig of Third Plan with low
admission capacities, offering degree
courses in agricultural engineering.

(c) (i) To meet the anticipated
shortages of Agri. Engineers, Agri-
culture Engineering Colleges were
started in the Agricultural Universi-
ties in Punjab, Uttar Predesh and
Rajasthan during the Third Plan.

(ii) the admission capacity of the
existing colleges are being enlarged.

(iii) During Fourth Plan a new
agricultural engineering college was
started in the Agricultural University
of Orissa in 1966 and is being started
in J. N. K. Vishva Vidyalaya (Madhya
Pradesh) in July, 1967. Three more
are expected to be started in the Agri-
cultural Universities of Mysore, West
Bengal (Kalyani) and Andhra Pradesh
in later years of the current Plan.

I!oi\'~ ~ : Cfl:!Tm:Cfil1: <rc[ Gffim

~T ~ f<fi ~~ q<ffi f~ ~Tf'1mt crl'
f~~~'h:f~~qm~~1
~~ 'filfT 'fiT ~ m.r CfiOI' <Ri ~ <fi<:

"~?

•••

I'he MwLitf!r '()f state in the l'Jlnis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasamb Sh ind e): According to the
requirements which have been work-
ed out. by the end of the Fourth Plan
we will require 200 post-graduates and
600 graduates. We have at present
facilities only for 20 post-graduates per
annum and about 500 graduates by the
end of the Plan. So, there is a sub-
stantial gap between the requirements
and supply,

I!oi\'~~:q-~~fif;mq
;;rTQ"<: ~ ~'1'fiT ~;:cr'Jfl11 ~,~ ~m
~~ en1- ~artT ~ ffi ~ rn
~ f<fi CfQ: ~p:m:f~ ~ CflT~ ~ ~U

'P: 'J~ I

Shri Ai1r):{s~llih Shinde: N.;; are
likely to have a number of institutes
now. At present we are having five
mstltutions=Allahaoad Agricultural
College HT, Kharagpur, UP Agricul-
tural University. University of Udai-
pur and the Punjab Agriculture Uni-
versity. A few other States have en-
gineering cour.ses.

I!oi\'~ ~ i~: ~~fr:':1"<;I"f
+TQR'T ~ :;;m: U;;:'T q-"n:n4J9"1,n, 4-;;1"<:,
+T~"(1t't "qh N<: 5f~ IU'JfPTFf it
;;rrf~ 'fv.T TfT~ f<fi1IT~ f<fi ;::r~ <n+T

~f fC1'IT 'TllT ? WJ': 'ff!SfCflr$;r ~ f~l
mq ~ 11TB' Cfl]i q-m ~ efT if ;;rr;:;"T 'i:fT~

~ fCflU\;fl?~l'f ~ G!T~ it <Fm Cfl]i Ol:fCft~T

CflT~~1

Shvi Annasahib Shinde: I have al-
ready referred to Udaipur. I did not
know that hon. Member does not know
that Udaipur is in Rajasthan.

Shri Manubhal Patel: Is there any
proposal with the Government of
opening an agricultural university in
Gujarat to turn out more agricultural
engineers?

Shri Annasahib iShinde: Our ap-
proach in this matter is very clear.
We have suggested to all the State
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Quyacmnettti to open agricultural uni
versalits in their Slates. Most of the 
States have come forward to do that. 
1 wish the Gujarat Government also 
conies forward to set up an agricul
tural university. Necessary assistance 
will be provided to them according to 
the pattern of assistance.

Shari Bam Kiahan:  May I know
whether the hon. Minister has receiv
ed any information from the Agricul
tural University of Punjab that they 
are prepared to take more engineers 
provided they are given more facili
ties by way of funds?

Shri Annasahib Shinde: We  have 
the usual pattern of assistance for all 
the agricultural educational institu
tions. For developmental activities we 
give them substantnal grants  So, if 
the request of the Punjab Agricultural 
University is within the frame work 
of the pattern of assistance, I think 
that necessary aid will be fortcoming.

I! •ft f81  : *3,fa*TFTT if art ffa

, fora0niM41  art ?fN  q?ro

k *fto VT %  |  3ft  frrr strtt

, I «ft*TfaWt *3f?  <TT 

j. VF̂rt̂T, tĵTCTPT JW I $ 3TFPTT ̂l̂ai 

f ft? 3TCVIT  % 3ft ̂ FRT̂  f 3?T

t i t  fa* wr STOTtfVT T̂t I?

Shri Annasahib Shinde: 1 would re
quire notice for this question.

Shri Dhireswar Kalita: May I know 
whether any request has been made 
by the Assam Government for open
ing an  agricultural  university  in 
Assam?

Start Annasahib ShJnde: Actually the 
position is that we are suggesting to 
the State Governments to  establish 

agricultural universities and there is 
some reluctance on the part of some 
State Governments to set  up  these 
universities.

Shri J. K Mu  m: Sir, the question 
was  very  categorical.  No  specific 
answer baa been given.

Sfcrl Dhireswar KaHte: I know it 
for a fact that the Assam Government 
has made too many requests.

The Minister of Food and Agricnl- 
ture (Shri Jagjiwan Ram): The scheme 
is to have one agricultural university 
in every State and the Indian Council 
of Agricultural Research, just on the 
pattern of the University Grants Com
mission, has a pattern of assistance to 
help these agricultural  Universities. 
I wish, al Ithe  State Governments, 
where such Universities do not exist, 
will start an agricultural  University 
as early as possible... '(.In te r r u p tio n ).

Mr. Speaker: The question was whe
ther the Assam Government has re
commended the starting of an agri
cultural university.

Shri Jagjivan Ram: I will look into 
that.  Whatever can be done to ex
pedite it will be done.

Shri Randhir Singh:  The  Punjab 
University had its campus at Hissar. 

Now that Haryana is separated from 
Punjab, is the Minister  considering 
upgrading the Hissar College to the 
status of a university?

Mr. Speaker: That  is  a  separate 

question.

Fleet of Air India and Indian Air
lines Corporation

+
*83. Shri S. C. Samanta:

Shri Ramachandra Ulaka: 

Shri Dhuleshwar Meena:

Will the Minister of Tourism  and 
Civil Aviation be pleased to state:

(a) the number of aeroplanes and 
their make added to the fleet of Air 
India and Indian Airlines Corpora

tion in the year 1996-67 so far; and

(b) whether  these  Corporations 
are running on proftt and if so, the 
profit earned during the years 1964-65,
1965-66 and 1966-67 so far?

The Depoty Minister in the Minis
try of Vnorbn and  Civil  Aviation 

« jihasm Jaipal  Singh):
(a) and (b). I lay a statement cm 
the Table of the House. .
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Statement

(a) The details of aeroplanes added 
to tha fleet of the two Air Corpora
tion* during the year 1906-67 are as 
follows:—

*" Type of aircraft  Number

Air-IndU Boeing 707-3208 * 1
----------  Boeing 707-320C 1   ̂Ji

2

Indian Airlines

Cotporporation Caravelles 2

F.27 Friendships  3

Viscounts (Second-
hand) 2

7

(b) The profits earned by the two 
Air  Corporations  during  1964-65,
1965-66 and 1966-67 are given below: — 

(Proflt( h) Loss(—)

Year Air India Indian Airlines

(Rupees in lakhs)
1964-65  (H-) 304 *5  (+) 133 01
1965-66  (+) 163-56  ( + ) 12 33
1966-67
(Estimated)  (+) 387'00  (—) 460 55

Shri S. C Samanta:  From the
statement I fluid that three units  of
F. 27 Friendship were bought during
1966-67. May I know what has  been 
the fate of the surplus  Friendships 
that the Government had after natio
nalisation9

The Minister of Tourism and Civil 
Aviation fDr. Karan Singh):  As far
as I know there is no surplus Friend
ship; they are all being used.

Shri S. C. Samanta:  May I know 
whether any attempt is being made to 
construct passenger aeroplanes in the 
country because we have to  add to 
our fleet very often?

Dr. Karan Singh:  The hon. Mem
ber knows that the Hindustan Aero
nautics Limited is constructing Avros. 
They are passenger planes.  The sup
ply has been somewhat delayed but 
they are going to supply us nine plan
es in the course of the next two years.

Shri S. M. Baneriee:  May I know 
whether it is. a fact that the Hindustan

Aeronautics limited, K&upat,  pr6» 
mised to stipply ntee Av*o-748s 
Indian Airlines Corporation but be
cause after devaluation the cost of tha 
impdrted components has gone  up 
something has gone on about the prioe- 
of Avro-748?  I want to know whe* 
ther that has been settled now.

Dr. Karan Singh:  The matter  i» 
under negotiation  with  Hindustan' 
Aeronautics Limited. It has been set
tled broadly and they have now de
cided to supply nine aircraft to  us
within the next two years, that  is,
1967-68 and 1968-69.

Shri S. M. Banerjee:  But nothing

has been done.

Dr. Karan Singh:  I admit, it  has 
been delayed.

Shri M. R. Krishna:  What is  the 
reason for delay in signing  the con
tract for Avro-748s which were to be 
introduced in the  Indian  Airlines 
Corporation m April and  have  the
overhauling facilities at  Hyderabad 
been completed?

Dr. Karan Singh: As I have already- 
said, there was delay on the part of 
the manufacturers.  That is now be
ing speeded up. In fact, the inability 
of the manufacturers to give us  the 
nine Avros has caused a great deal of 
dislocation  We are actively pursuing 
the matter.  With regard to the over
hauling facilities at Hyderabad, I  am 
•fraid, I do not have the information 

ready.

Shri Hem Barua:  In view of the
fact that the IAC has unfortunately 
lost some of our Caravelles due  to 
accidents, may I know what  steps 
Government have taken so far to re
place the Caravelles that have been 
lost by the IAC due to accidents?

Dr. Karan Singh:  One Caravelle
aircraft is going to be purchased this 
year.  The Chairman of the IAC and 
the Financial Controller have been to 
Paris to speed up the negotiations, we 
hope to acquire this aircraft in  the 
course of the next financial year.

Skrl Hem Batfaa: Ibat w» not my 
question.  On a prevtoas oetaflfcm Jt
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Aid on the Boor of this  House 
that more Caraveile Aircraft will be 
requisitioned, that is, in addition to 
the Caravalle fleet we had before the 
Accidents.  After the accidents, what 
steps have Government taken to re
place those Caravelles that we have 
lost besides those they want lo add to 
the existing fleet?

Dr. Karan Singh:  The ones which
■were lost have already been replaced 
2nd the third is an additional one.

Shri Narendra Singh Mahida: May
1 know whether the I.A.C. has acqui
red two Viscounts from the Indian Air 
Force and, if so, what price has been 
paid for them?

Dr. Karan Singh: Two second-hand 
Viscounts were taken over from  the 
I.A.F.  The price is under negotiation 
and has not yet been settled.

Shri Swell:  Is it a fact that many
of the Viscount planes which the I.A.C. 
has got are running out their span 
of life and, if so, how many of them 
and what Government propose to do 
“to replace them?

Dr. Karan Singh:  This question of 
the Viscounts replacement is  being 
looked into by an expert committee 
and it is an open question as to how 
many more years of life the Viscounts 
have.  The report of the committee is 
expected to come in the next  two 
months and then we will be able  to 
say more.

Dr. Kami Singh:  The hon. Minis
ter said that there has been a great 
demand in the country for  charter 
aircraft.  It is very  difficult to get 
charter aircraft from the Indian Air
lines Corporation. May I know if the 
Government have proposals to buy 
twin-engine aircraft for charter pur
poses?

Dr. Karan Singh: The hon. Member 
is quite right in saying that there is 
a great demand for charter aircraft. 
"We do not have any such proposal 
immediately.  But the  matter will 
certainly be considered.

Shri bdnjtt Gupta:  From  the
statement which has been laid on the

Table, it appears that the profits  of 
the Indian Airlines Corporation came 
down from Rs. 133.01 lakhs in 1964-65 
to Rs. 32.33 lakhs in 1965-66 and the 
estimates in 1966-67 are that there 
will be a further loss of  Rs. 460.55 
lakhs.  I do not know if this is  a 
misprint.  If these figures are correct, 
may I know what is the reason  for 
this extraordinary fluctuation both in 
the actuals as well as in the estimates?

Dr. Karan Singh: I am sorry to say 

that this is not a misprint.  The fact 
is that we do expect fairly substan
tial losses in the current year. There 
are several reasons for this. Devalua
tion has caused Indian Airlines Cor
poration losses on many counts,  on 
interest on credit for foreign  pur
chases, on spare-parts. on insurance, 
and so on.  Then, our budget  was 
based upon six Caravelles but one of 
them was lost and that also gave  a 
severe set-back.  Thirdly, there was 
a wage increase. The National Indus
trial Tribunal suggested that the I.A.C. 
rates should be brought to near-panty 
with Air India and that has cost us 
Rs. 15 crores.  Forthly, there are the 
Daokta planes which are very uneco
nomical to run. But unless we are able 
to replace them, we have got to con
tinue with them. Therefore, we are 
going with heavy losses. It is the com
bination of a number of factors that 
has caused this estimated loss in the 
current year.

Shri S. K.  Tapuriah:  The  hon.
Minister just now said about the non- 
profttable operations of Dakota planes. 
We have been  hearing it for a long 

time.  May I know what steps  are 
being taken to replace them and by 
what time these operations will be 
stopped?

Dr. Karan Singh: The Avro is ex
pected, sooner or  later,  to  replace 
these Dakota planes.  It is not easy to 
get aircraft for  immediate  replace
ment of these planes. We are anxious 
to replace them as early as possible 
because  every  Dakota  that  flies 
means a loss of revenue to the I.A.C.
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8W S. K. TffiHilf My question 
ha« not been answered.  We have 
teen bearing it for the  last  three 
yean.  By what  time  will  these 
operations be stopped?

Mr. Speaker: He cannot say that 
off-hand on a supplementary.  It can
not be answered now as to how long 
it will take.

Shri S. S. Kottaari: The hon. Minis
ter may kindly tell us what he pro
poses to do to set the position right. 
We are losing public  money  every 
year in practically all the public sec
tor undertakings.

Dr. Karan Singh: As I have  said, 

the Avro planes are going to  solve 
our problem to a considerable extent. 
We cannot stop all the services just 
because they are losing money.  They 
have got to continue because it is a 
public utility.  But the Avro planes 
are going to replace them as early as 
possible.  As I said, it is unfortunate 
that the manufacturers delayed the 
completion of Avro planes.

•ft gwftiro •row: Mta *ft tprc

5JTOFT if f tfT 

St t  f*P?TTr  ̂i

 ̂ w«r$-fs?sft, fatft-

VWWT,  ?HT*T ̂ *TT-

ST»r$ftrrf ?

«7« stspt xRTr̂ rr’rft

i *rr$o

tto tfto tfartf**? «rr?%?rm̂ | i

«ft wffcn ipta :  *r$tar

 ̂wft  fa s&st  Sr $rt 

frorsr  wt̂ w*/wt vt fWrtr f^i

f ̂  STTrRT ̂cTT £ fa  *TT

fr"  *tt *râr £ sftr wt vx

VTO IT $7

%” *ir finj ̂  t fâ TTt qrcr ̂

$r  f «ftr

fMMi wft  sepft  Sitetv 

vtftftv usW \ iff  Itwwr

 ̂  «Wj|l

•ft fiW TOW  J  t

n̂prr j fa iftospgr,  *ra*ra 

«tpc srwr «nt«r art ws w? wtPf &

ffcjT flTl̂qTj?

IT© *4 ftqg : l̂TCT ^WT «W5 

ift TpT  | fa ftRPrr $r

a%, f*r  afirftnr vt ârrtr,

f̂aJT & r r t <mr  froT*  f fa

fa ̂*r ̂  ftr- qr  fffar vta

i s*r sr̂T qr  ?ttw f̂rrr t̂t 

t̂ tt | v ft * 9îr  ?t, «r?f &  prf 

sfsra-  wtar  11

•ft  qwWhr : mqt

ifivfm f̂TFrt 5Ft ̂ftrr ?nrr «rr, ?r 

jt̂ t̂ w r̂fa'fiT̂ f̂trr (wt 

l-̂ di  'tt »̂r ?fhc  5+tdr̂r ̂

mf̂ rr sTTfffrfi

r̂% Tr  fâ T stt̂ tt i %faT

 ̂?TT5f % ̂ rrfT̂ r̂ tot 

| fa ̂ -748 apt fspter  ^ snr̂ 

sjp̂srr ft  11 t

an̂JTr  j fa w*   ̂̂ ̂

«TRT

it®  ̂  : (pr % fra%

eft̂r  J&srftnr f̂nrrsr «Rt̂ f  i

t̂ fwrcrr  fa * fjnt wft

Jf 3R% f \

•ft tyffo qo it»r : ?̂r> vt #nr 

i  ?»rf5ror fw |̂ i

ITo  fas :   ̂ f̂TT  n̂rr

zr?r̂ ̂t*rr fa &  vt «ft

«pw Sir  f*r  ̂  ̂  w it %r

PPTRTH eVTCTV m nwT  W5f 

•FtftUT  I
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#KTt̂ F«nRV

V W |l

4t wtw vftNr: 3rtrftflte*r 

| ft? *w wpt foftnr «rfta% 

«nrm ft T̂t «ft, w&xx  ra

% *T$ TfT *WT <TT fa “SJWST̂ftnT

ftrar ffcp%sr WteT ĉ r” i *w *r̂ 

«FSrstTTfrtfaapr$*?rfrr m%<rr 

f̂t-748̂ t srcfc #if, <R 

î anr  ̂ JTTcjq- $>JT

| fa ffSPTT ^ TSTTT |

«ftr *rr$o t̂o tfto ^  jttotc ?r $ 

!*rTRT i, antf q̂ft sm sfrr *m*r *r 

% far* m  ̂ rr  «tt i

ito  ftrff:  *rrf°  qo  tfto

T̂̂ tfafa?T?ft5rsft̂*r%,  *ter* 

fcSrcr̂ti  Jr st fârnc ̂  

f, wlfa ftterf % s*T *tf *rro 

i w    ̂ ̂crr  | fa IfteR

*rt fair swrc f̂rcr fa*rr ̂  i r̂ %

f*re% ?n*r efta <mf̂r «wftrr sreft t1 

*ftr  ir?ft

r| $ i vr  *r sfart srpr % 

fa* 3TT̂r, ?r  fyterer vt fr«%*r

*Rit I

Wfaf ftlf'TT V**T#t

*84. «ft »TJ ftR* : WT TOWflft

q̂rV 1 fc*TRT, 1966  «Fft*

ftrfan tr g$ *rrt re tf-

%■ warn % ̂  3r5rr% ̂  ?qr ̂ r

fa :

(t) aprr  % ipf̂  ftrfa*r 

% fro, foraft tott vt et̂t 

Sft *pt snR5T fa*TT «rr,  vr̂ft tt#-

(*) f»TT *RT  «'<flO  favnff

vt fff ftrPnr »**?<&  *mtr

»n: «P»f ift *PVff * t«%  SWT* 

t ; «ftT

(*l) JTfir *T$f, ?ft  WT «fTO

I?

The Minister of State la the Minis
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Annaaahlb Sbiade): (a) to (c). No 
such action has been  taken  so far. 
The matter is, however, being  con
sidered further by the Government.

ffcnw: vcqsr T̂hnr, wr 

?r?tt ̂  wtr ̂ ?TT̂ ̂ r»RT̂fa<nft 

?n»  vrwft ̂  «Pt *(f t «ftr 5ft

STR SFt ̂ FTT f*TT% % *1* 3̂  STT̂

it *tr  ̂?rft 11 %fa?r ̂  »rm̂T 3i§?r 

5M  11 t qrfer  % w r  it ̂

’TŜTT g I  ̂:

“Refernng to the SSP Leader's 

allegation of  Shri  Patil’s com
plicity in the  shortfall  of rice 

imports from Burma during 1962 
when he  was  the  Union Food 
Minister, Shri  Patil  said, 'It is 
utter nonsense.  Nothing of that 
type happened’.  The entire mat
ter had been disposed of at the 
level of the Under Secretary.”

#  ii farrsn:, 1966̂ wsrwfrfsr 

<7? Tfrg i ?mt q-rftcT ht̂ et ̂  |:

“The Under Secretary  of  the 
Food Ministry had received a re
port that on one  of the  ships 
some empty gunny  bags  were 
being transported in place of rice 
bags. As soon as this report was 
received, the official took appro
priate action at his level.  The 
matter did not come up to  the 
level of even  the  Deputy Sec
retary.*'

?*T  fiflRIRR  % W *fTR#T VT 

<ftwr VTTtfi far »*T art



* 'WQH&Jt  ’̂ 0WTr

*w mnnTfiTWiRr Sfwr w %  

wt *raft  i?s$t n̂rfHrar

MA&CSg *6, IRtt  Ora|.Aj*wer? >  ngo

n̂r w wr jw,  n̂w  tft ijjfr

jft \  «F8$f *ffc <T<̂ T< % fTTT fWSRWPfr 

*ftr w r-w *! fwrtrr *tot i  <r*fN̂r 

w v**̂  % nt 3f-—*jf ̂fPiriT’fl 

stft vt $—*>f  «nrr if i mft

tnft wrrj?r ifam %  W  srpt

¥T WfR fw  $ I  ant * 

SFT-̂ W STW *JOT W  <JT, ̂ R- Wt 

«I$>W  fatT tuTT ̂  fTT | # JT̂

sim =srr̂TT g fa *nr w wwnt % m  

FTJFTT % st*t !srr«ft-sfaft *r% 

vr 5PTFT %5TT W  «TT— ̂ «ft «ftf̂

*  ppt firesft «n< *%i grr—gft *nft 

ar  faRTTC yt$  yftqffiqrt 

^   ̂ ;3̂    ̂ * wt ̂  sran

|«  1963

* TRTT *PTT «TT, *T 3*Wt STFTR-

% fsraT iwrri s*r ars  ^tt? 

*rercramt w?t TrjTTr̂ ?r̂ % farq <nfor 
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Shri Annasahib Shinde: I have al
ready submitted that the matter  is 
being further considered.  The Minis
try of Iron and Steel had issued an 
onJer  banning  transactions  with 
Messrs Surendra Overseas (Private) 
Ltd. in May, 1966.  But against this 
order, the  firm and its allied  con
cerns filed a writ petition  in  the 
Calcutta High Court, and the Calcutta 
High Court has subsequently issued 
a stay order not to implement this 
order.  We are examining the impli
cations and seeing whether we can 
proceed in this matter.  I have al
ready stated in the main answer that 
-we are examining it further in all its 
Implications.
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Shri Annasahib Shinde:  I  was
absolutely clear
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Shri S. M. Batterjee: The hon. Food 
Minister if aware that this was one 
of the scandals which has cost Shri 
S. K. Patil his job. May I know whe
ther after seeing all the papers, the 
hon. Minister will  refer the matter 
either to the CBI or to the CIB for a 
fuller inquiry, because we have in
formation that not only Shri S. K. 
Patil but many senior members  are 
involved in this particular deal?

Shri Jagjtwaa Bam: I do not think 
that that would be necessary.  The 
only  question is  whether on the 
material that is available  and the 
allegations that have been made, some 
legal action can be taken against the 
party or some departmental  action 
can be taken. Therefore, as I have 
stated already, I shall  consult the 
Ministry of Law as to whether  legal 
or departmental action can be taken 
and if so, how soon it can be taken.

Shri Surendranath Dw|ivedy: I un
derstood from the reply of the Minis
ter that they are consulting legal ex
perts and taking legal advice as to 
whether any legal action could be 
taken  But it is fairly  established 
that this company cheated  Govern
ment. What prevented  Government 
from blacklisting this very company 
without any delay?  That could be 
done easily. Why have not Govern
ment done it yet?

Shri Jagjiwan Bam: The hon. Mem
ber has not listened to the hon. Minis
ter of State.  When that action was 
taken against  another  concern  of 
the same  company, it was taken to 
the High Court. Therefore, perhaps 
as a matter of abundant caution, that 
step was not taken. But we are going 
to examine the matter very carefully.

•A  WIW : WTO

% Pnrnfhr +14*1$ vr 

fire fan fa   ̂  fr ircNta
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Shri K. Lakkappa: The hon. Minis
ter stated that action will have to be 
taken and they are considering  it. 
In view  of the seriousness of  the 
matter, I want to know whether legal 
action is contemplated under the Penal 
Code or only under the Civil  Pro
cedure Code.  Here is a case of  a 
company cheating Government  and 
such a case comes under the Penal 
Code.  Is the Government contemplat
ing action under the Penal Code?

Shri Annasahib Shinde:  Whatever
action is suggested by the the legal 
experts or the Law Ministry, that will 
be taken.

Shri D. N. Tiwary:  Are Govern
ment aware that this whole  matter 
was referred to the Vigilance Com
missioner for his opinion as to nam
ing the company and banning it from 
further contracts with  government 
departments, and {he  Commissioner 
was of the opinion that as no action 
was taken against the officer concern
ed, no action lay against the  firm? 
May I know whether any action has 
been taken against the concerned offi
cer?

Shri Jagjiwan Baa:  I shall look
into this aspect.

Shri Hem Barm:  In view of the 
fact that the Apeejay Shipping com
pany has built up an empire of indus
trial interests by deceiving Govern
ment on many an occasion as also the 
fact that it is harbouring Pakistani 
nationals who are actively engaged
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in anti-Indian activities, may I know 
(ram the Deputy Prime Minister whe
ther he is prepared to institute a com- 
minion of inquiry to go into the acti
vities of this company?  If he is not 
prepared to do so, is it because of the 
fact that this Appejay Shipping com
pany in Calcutta alone gave 20 jesps 
and Rs. 4 lakhs to the Congress elec
tion fund?

An hon Member: An insinuation

Shri Hem Barua:  He has not re
plied.

Mr. Speaker: How much money has 
been given by whom and for which 
party—I do not think they have got 
the statistics.

Shri Surendraaath Dwivedy:  The
first part could be answered

Mr Speaker: He says he ddes not 
know

The Deputy Prime Minister  and 
Minister of Finance  (Shri  Morarji
Desal):  If the information is sent to 
me, I shall certainly make an enquiry.

Shri V Krishnamoorthi:  The hon 
Minister in his reply stated that he is 
consulting the concerned departments 
as to whether legal or departmental 
action couH b** +*>ken  Is there  any 
existing contract  between  Govern
ment and the company?  If so, will 
Government immediately terminate it 
pending examination whether legal or 
departmental action could be taken?

Shri Annasahib Shinde: I do  not 
think there is any existing contract 
But it appears that the firm still con
tinues to carry rice from Burma  to 
India’  Even that will be examined

Shri Manubhai Patel:  Government 
has found that there was something 
wrong with the company and it has to 
be legally examined.  Why do  they 
not stop all dealings with this com
pany?

Shri Annwblb Shinde: As I sub
mitted already, this also will be exa
mined.

+

*88. BhriR. *en»:

Skri C. C. M i

Will the Minister of Ttmriaa  and 
Civil Aviation be pleased to state:

(a) whether  Government  have 
drawn up some programme to cele
brate 1967  as  the  International 

Tourist Year, and

(b) if so, the broad details of the 
programme chalked  out  m  this 

regard?

The Minister of Tourism and Civil 
Aviation (Dr. Katan Singh)  (a) and

(b) A statement is laid on the Table 
of the  House [Placed in Library. 

See LT-110/67]

Shri R Barua: Have the Govern
ment made an assessment of our re
quirements on tourist beds in hotels 

and in view  of that assessment do 
they propose to provide sufficient ac
commodation in th« near future7

Dr Karan Singh: An assessment has 
been made of the hotel requirements 

1200 beds are  expected  to be made 
a\ ailab'e through Tourist Development 
Corporation and 900 beds are going to 

be provided in the private sector by 
the end of this year In addition to 
that wc hope that some other hotels 
m the private  sector will go up I 
agree with the hon Member that all 
this will not be sufficient to meet our 
requirements fully ^

Shri R Barua May I know whether 
any provision has been made to cater 
for tourists of moderate means’

Dr Karan Singh:  Yes Sir, these

hotels which are being envisaged un
der the scheme are of various classes 
ranging from 3 star to 5 star

Shrimati 1 .akshmlkgnthamma:  May

I know whether  there is any pro
gramme of connecting different tourist 
centres by air?

Dr Karan Singh: Many tourist cen

tres are already connected by air and 
we are thinking  of connecting other
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pltce* iff wit it ptmible. Ttm #eaaiW- 
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and KHora i« being studied.
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Shri Hem Barua: May I know if the 
attention of the hon Minister is drawn 
to a press  report  published in the 
Hindustan Times this morning which 
says that there was no publicity abroad 
about  the  international  tourist 
year celebrations in this country  and 
that a Canadian tounst said like that, 
that the  American  tourists came to 
know about this celebration only after 

they landed in Palam and if so do the 
Government take the responsibility for 
not giving adequate publfcity?

Dr. Karan  Singh:  International
tourist year  by definition is a year 
which is being celebrated throughout 
the world and in our country also we 
are celebrating it.  I do not see how

it is necessary  for us to specially 
publicise what we are doing in our 
country, because that is being  done 
ail over the world.  However, our 
tourist literature which we put out 
this year has made a special refer
ence to the ITY celebrations which 
we are arranging?

Shri &. K. Sinha:  Will the hon.
Minister inform  the House whether 
any attempt is being made to bring 
Ayodhya, the  birth  place of Lord 
Rama  on  the  tourist  map of 
India? The condition of the temples 
and the places of accommodation is 
very bad there and there is also no 
tounst literature about this place of 
world importance

Mr. Speaker: I do not think that 
we can ask about  individual cases 
without giving advance notice

Dr. Karan Singh: I may say that 1 
entirely share the  reverence which 
the hon Member  has for Ayodhya 
and we will certainly what we can.

12.00 hrs.

Shri Bal Raj Madhok:  In view of 
the fact that tourism is a very im
portant source  of foreign exchange 
and m view of the fact that in India 
we have large  treasures, art and 
architecture—both artificial and na
tural—which can attract tourists into 
India, but still foreign tourists are 
not coming to India for two reasons, 
firstly, there are undue harassments 
and embarrassments to tourists, whe
ther they enter India through an air
port or at the custom check-posts, and 
seconcih  many  of the areas which 
are of great tourist attraction are not 
yet open to traffic, as for example, 
Chamba  and  Bhadarwah  (Jammu 
Slate) which cannot be yet reached— 

may I know from the Minister whe
ther anything is being done to open 
them up for tourists to come  and 
whether any step is being taken to 
avoid harassment and embarrassment 
to the tourists who come in?

Dr. Karan Singh: The hon. Mem
ber has raised a very important point;
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we «n doing whatever -we can to 
facilitate the entry of foreign tour
ists to this country. There were cer
tain restrictions, and every country 

has some, but they are under con
stant  review so that  they can be 
facilitated— (Interruption).
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T̂T̂rr̂ % 5f*nFfqife

Shri Bal Raj Madhok: He has not
completed his answer, to my question

Mr. Speaker:  No specific v answer
can be given.

Dr. Karan Singh: First, I shall com
plete the answer to the question put 
by Shri Bal Raj Madhok. He made a 
very interesting suggestion. There are 
certain areas in Bhadarwah  (Jammu 
State) and Chamba which can become 
tourist resorts.  I will certainly look 
into them and do whatever we can to 
develop those areas.

Mr. Speaker: Also Udaipur airport.

Dr. Karan Singh: Yes; we will look 
into it.

■WRITTEN ANSWERS TO QUES
TIONS

Airport ftestanrants 

*M. Shri George Fernandes:  Will
the Minister of  Tourtan and CM
Aviation be pleased to state:

(a) whether  Government  have 
received reports that the edit of food 
and refreshments served at  airport 
restaurants  and  snack-bars is two 
to four times the cost in any average 
restaurant; and

(b) if so, the steps taken  to stop 
profiteering at the airport restaurants 
and snack-bars?

The Minister of Tourism and (Ml 
Aviation (Dr. Karan Singh): (a) and
(b). Prices at airport restaurants are 
fixed by the Civil Aviation Depart
ment to cover most of the items of 
food & drinks served therein and are 
comparable with those prevailing in 
first class restaurants or  hotels in 
the city.  Complaints  about high 
prices have been received but these 
were found to be more with reference 
to prices prevailing in restaurants or 
hotels of a lower  standard  There 
have been no  complaints of prices 
being charged in excess of the autho
rised tariffs

Mexican Variety of Wheat and Bajrs

•87.  Dr Karni Singh:
Shri Onkar Lai Berwa:

Will the Minister of Food and Agri
culture be pleased to state

(a) whether any experiments have 
been carried out in the Government 
Agricultural Demonstration Farms to 
produce the  Mexican  variety of 

wheat  and  hybrid Bajra  in  the 
Ganganagar area of Rajasthan;

(b) if so, the per-acre yield of the 
two commodities; and

(c) the steps taken for the exten
sive use of these varieties to increase 
production throughout the country?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annaaahfb Shinde): (a) The  infor
mation is being collected from the 
State Government if any experiments 
have been  conducted on  Mexican 
Variety of wheat and Hybrid Bajra 
in the district of Ganganagar area.

(b)  The results  of National De
monstrations  conducted  throughout
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the country reveal that in Rajasthan, 
Shora-64 gave  an average yield of 
4862 Kg. per hectare and the figure 
for bajra is not yet available.

(c)  The overall target of 32.50 mil
lion acres  proposed to be brought 
under the cultivation  of the high- 
yielding varieties by the end of the 
Fourth Plan  period, includes  6.00 
million acres for Mexican wheat and
4.00  million acres  for hybrid bajra. 
The High-Yielding  Varieties  Pro
gramme was initiated in the begin
ning of 1966-67. The coverage of area 
under the Mexican varieties of wheat 
and hybrid bajra during 1966-67 and 
1967-68 is as follows:

(in lafch acres)

Year  Mexican  Hybrid
wheat bajra

1966-67

Kharif (actual)  — 1.01

Rabi/Summer  15.48  0.93
(Target)________________

Total  15.48  1.94

1967-68

Kharif (Target)  —  10.57
Rabi/Summer 
(Target)  45.56  x.50

Total  45.56  12.07

Arrangements  have been made to 
meet fully the requirements of  the 
High-Yielding Varieties Programme in 
respect of the various inputs  like 
seeds, fertilisers, pesticides, etc.

Withdrawal of Subsidy on Foodgrains

•38. 8hr! gechiyan:  Will the Min
ister of Flood and  Agriculture  be 

pleased to state:

(a) whether  Government  have 
any proposal under consideration to 
withdraw  the subsidy on the food- 
grains supplied to the States;

(b) whether there had been a uni
form pattern in the rate and quan
tum of subsidy given to the various 
States; and

(c) the reasons for  the move to 
withdraw the subsidy?

The Minister at State in the Min
istry  Food, Afrtodtare, Commu
nity Development  and  Cooperation 
(Shri Annasahib Shinde): (a)  and
(c). Following the  recommendations 
of the Foodgrains Policy Committee, 
the Conference of Chief  Ministers 
held in November, 1966 had suggested 
that the subsidy on foodgrains issued 

from Government stocks should  be 
withdrawn  gradually.  No  decision 
has yet been taken about the imple
mentation of this suggestion.

(b) Yes, Sir.  The pattern of sub
sidy which involves  issue of food
grains from central stocks at  prices 
lower than the economic cost is uni
form between different  States.  The 
quantum of subsidy, however, varies 
from State to State.

Hindustan Shipyard,  Visakhapatnam

*89. Shri  Tenneti  Viswanatham:
Will the Minister of Transport  and 
Shipping be pleased to state:

(a) whether it is a  fact that the 
Hindustan Shipyard at  Visakhapat- 
nam is running at a loss;

(b) if so, the reasons therefor; and

(c) the steps'taken  to  run  the 
Shipyard on profit?

The Minister of Transport and 
Shipping (Dr. V. K. R. V. Kao): (a)

Yes, Sir.

(b) The cost of  construction  of 

ships at the Hindustan Shipyard 1AL 
is higher than the cost of building 
comparable ships at established ship
yards  overseas.  As ships  build at 
the Hindustan  Shipyard  Ltd.  are 

made available to shipowners in India 
at a price which is on par with the 
world price for  comparable  ships 
there is a loss to the Shipyard.

(c) Action is being taken to rationa
lise  production schedules,  re-orient 
administrative and  financial proce
dures and  improve upon  existing 
training programmes.  It is  hoped 
that these measures will result in an 
improvement in the working of the 
Shipyard.
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Allotment «f  Foodgrains to Kerala

♦H.  Shri A. Sreedharan:
<Shri P. C. Adichan:
Shri Vurima Nahr:

Will the Minuter of Pood and Agri
culture be pleased to state

\

(a) whether the  Government  of 
Kerala have requested the  Govern
ment of India for  additional allot
ment of foodgrams,

(b) if so, the additional  quantity 
asked for, and

(c) the reaction of  the  Central 
Government thereto’

The Minister of State In the Minis
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Annasahib Shinde):  (a)  There is no 
fixed quota or allotment of foodgrains 
to Kerala monthly  The  quantity 
needed to meet the needs of the in
formal rationing in  Kerala are met 
through issues from Food Corporation 
depots  What the  Kerala  Govern
ment have been asking  for are not 
really additional allotments but for 
movement of sufficient quantities into 
Kerala to meet the needs of the in
formal rationing system there

(b)  and (c)  Do not arise 

Paradeep Port as a Fishing Harbour

*91  Shri  Chlntamoni  Panigrahi:
Will the Minister of Food and Agri
culture be pleased to state

(a) whether  Government  have 
decided to develop Paradeep Port in 
Onssa as a fishing harbour,

(b) if so, the details of the scheme,

(c) the amount estimated for this 

and

(d) whether the  project is to be 
worked out in co-ordination with the 

State Government’

The Minister of State in the Minis* 
TueTue of Food, Agriculture, Community 

Development and Cooperation (Shri 
Annasahib Shinde):  (a) No, Sir

(b) to (d)  Do not arise

S&gareJuM  Production

*98. Shri A. K. Gopalan:
Shri Umanath:
Shri Bamachandra TOaka: 
Shri Dhutathwar Meena:
Shri Bhogendra Jha:

Will the Minister of Food and Agri
culture be pleased to state

(a) whether Government are aware 
that the sugarcane  production has 
declined during this year,

(b) if so, the extent of this decline 
and whether it is due  to  the low 
sugarcane price fixed  by  Govern
ment,

(c) whether the attention of  Gov
ernment has  been  drawn  to the 
recent statement of the President of 
the Indian Sugar Mills  Association 
that unless the  sugarcane  grower 
was offered an economic price, there 
would be an acute shortage of sugar 
and imports might become inevitable, 
and

(d) the steps Government propose 
to take to increase  the  sugarcane 
production’

The Minister of State la the Minis
try of Food, Agriculture, Community 

Development and Cooperation (Shri 
Annasahib  Shinde)  (a) and (b)
Estimates of  sugarcane  production 
during 1966-67 are not yet available 
but leports indicate decline in area 
under sugarcane due to drought con
ditions which prevailed  during the
periods of sowing  and  growth  It 
appears that the production of sugar
cane would be less this year

(c) Yes, Sir

(d) Information about cane sowings 
for the next year is not yet available. 
Government will however take  all 
steps necessary to raise production of 
sugarcane
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Mur Irrigation Sehawi

*98. Mri BkdMkmr Meat:
Shri Buuehuidra Ulaka:

Will the Minister of Food and Af rf- 
culture be pleased to state:

fa) whether any steps have  been 
taken to tap all perennial sources of 
water for minor and  small irriga

tion purposes in the country; and

(b)  if so, wnether  any  special 
funds are to be allotted for the pur
pose during the Fourth  Five Year 
Plan period?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annasahib Shinde);  (a)  and  (b). 
A statement giving the required in
formation is placed on the Table of 
the Sabha. [Placed in Library.  See 
No. LT—111/67].

Price of Sugar

*94. Shri Ramachandra Ulaka: 
Shri Dhuleshwnr Mean:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that  the 
price of sugar  has  shown  some 
increase in some parts of the country 
during the last three months;

(b) if so, the  latest  position of 
prices—whole-sale and retail—in  the 
country; and

(c) the steps taken to check such 
rise in prices?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Annasahib Shinde): (a) Yf\ Sir.

(b) A statement giving the requir
ed information is laid on the Table of 
the Sabha. [Placed in Library.  See 
No. LT—112/67],

(c) The increase in sugar price  is 
due to increase in factory prices as a 
result of increase in sugarcane price, 
expected lower duration .and increase

in some items of costs.  Efforts  are 
being made to increase the  qualify 
and yield per acre of sugarcane.
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Sugar Mllki

*97. Shri Bam Kishan Gupta: 
ftriwti Sushila Bohatgi:
Shri K. N. Pandey:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that more 

than 80 per cent of the sugar mills in 
Uttar Pradesh  have stopped crush
ing and the rest are expected to do 
so shortly;

(b) if so, the seasons thereof and 
its effect on sugar production; and

(c) the steps taken or proposed to 
be taken to check this stoppage?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Aimaasfrth Shinde): (a). Yes, Sir.

(b) The early  closure  of  sugar 
mills is due to fall in production of 
sugarcane and diversion of sugarcane 
to production of gur and khandsari 
on account of high prices of  these 
commodities.  This is likely to result 
in a fall of about $A lakh tonnes in 
sugar production in U.P.  compared 
to last year.

(c) The Government of India gave 
a general  increase  of 32 paise per 
quintal of sugarcane and even per

mitted factories in West tt-P-  (ex
cepting those in Sitapur, lakhhnpur 
Kheri and Hardoi Districts) to pay 
Bs. 6.88 per quintal  Instead of the 
basis rnfrnirwirm price of Bs. 8.88 per 
quintal but this did not prove to be 
enough to prevent diversion of sug
arcane from  factories  to gur and 
khandsari manufacture.

Batientag te Crtaft  Area*

*88. 8W CL JuuuAntr.
Shri r. C. JMttehft*

Will the Minister of Feed and Agri
culture be pleased to state:

(a) whether it is a  fact that the 
decision to introduce Rationing in.all 
urban centres with a population of 
one lakh and more has not yet been 
implemented in full;

(b) if so, the reasons therefor; and

(c) what steps are being taken to 
implement the decision in •full?

The Minister of State in the Minis
try of Food, Agriculture, Community 

Development and Cooperation (Shri 
Aimaaahlb Shinde): (a) Yes. Sir.

(b) Extension of rationing to the 
urban centres concerned lvolves main
tenance of adequate stocks not only 
for current consumption but also for 
reserves.  Therefore, such extension 
can be effected only  when adequate 
stocks have been built up.  So far it 
has not been possible to do so.

(c) Attempts are  being made to 
build up stocks through more inten
sive local  procurement  and larger 
imports as soon as practicable.

Subsidy in Foodgrains

*W. Shri P. C. Adiduut:

Bhrimatt Suseela Gopalan: 
Shri C. K, Chakr&pani:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether the Centre has decided 
to withdraw the  subsidy  given  to 
Kerala for distribution of rice through 
fair price shops;

(b) if so, the reasons therefor;

(c) whether the State Government 
has made any representation td  the 

Centre in this respect;

(d) if so, the nature of representa
tion made; and

(e) the action taken in this regard?
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XheMteWer of State la tfa* Mfoto- 
fcy <1 M » Airtafltmi OMpmto 
DtvtfdPMt and Oeopentka (Shri 
Aima—Mb Shinto): (a) Mo, Sir. The* 
•ubttdy was  only  reduced but not 
withdrawn.

(b) Does not arise.

(c) to (e). The Central Government 
revised its issue prices of coarse nee 
from 15th December. 1966. At that 
time the Government of Kerala re
quested that the revision should not 
apply to Kerala and should be defer
red̂  They further revested that 
the Central Government should give a 
grant to Kerala Government to ena
ble them to continue to  issue coarse 
rice on the basis of old pre-revised 
prices.  The Kerala Government was 
informed that the revision in prices 
applied to all States and not to Kerala 
only and that it would not be possible 
to postpone giving effect to the in
crease xn case of Kerala  only.  The 
Kerala Government was also advised 
that if they considered it inadvisable 
to ihcrease  the issue  price to the 
consumers, they might consider bear
ing the cost of additional subsidy out 
of their own  funds,  and that they 
might take up the case with the Gov
ernment of India for a suitable ad- 
advance towards the end of the finan
cial year if it was  found that they 
were unable to pay the cost out of 
their own funds.

to
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National Co-operative Bank

*101. Shri Yaahpal Singh: Will the 
Minister of Food and Agriculture be
pleased to  refer to reply given  to 
Unstarred Question No. 2563 on the 
29th November, 1966 and state:

(a) whether the proposal to set up 
a National  Co-operative  Bank has 
since been examined by Government;

(b) if so, the decision taken in the 
matter, and

(c) if not, when a decision ia likely 
to be taken?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation (Shift' 
Annasahib Shinde): (a) Yes Sir;

(b) The question was examined in' 
consultation with the All India State 
Cooperative Banks' Federation. The' 
setting up of a National Cooperative 
Bank as a business institution is not 
considered necessary.

(c) Does not arise.

Cochin Shipyard

•19*. Shri D. C. Shanaa:
Shri A. K. Gopalan:
Shri Urn snath:
Shri C. K. ChakraPani:
Shri P. P. Esthooe:
Shri K. M. Abraham:
Shri V. Vishwanatha Menoar 

Shri Vandevan Nalr:
Shri P. C. Adichan:

Will the Minister of Transport  an* 
Shipping be pleased to state:

(a)  the progress made in the setting: 
up of Cochin Shipyard; and
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(b) the stage at which the project 
aiazidg at present?

The  Minister  of  Transport  and 
Shipping (Dr. V. K. R. V. Rao): (a)
.and (b). The Project Report submitted 
by  M|s. Mitsubishi Heavy industries 
Ltd. of Japan is under examination 
by our technical experts.' The Project 
Report along with the results of the 
technical examination will be consi
dered by Government shortly.  In the 
meantime acquisition  of  some land 
required for the  Project  has been 
■completed and  further acquisition is 
in progress.

An allocation of Rs. 15 crores has 
been made in the draft outline of the 
Fourth Five Year Plan for the Cochin 
Shipyard Project.

Relief measures in Drought hit Areas

*108. Shri C. C. Desai:
Shri Blbhuti Mishra:
Shri K. N. Tiwary:
Shri Madhu Limaye:
Shri Ram Swarap:
Shri Bansh Narain Singh:

Shri Shri Chand Goyal;

Will the Minister of Food and Agri
culture be pleased to state:

(a) the relief measure taken for the 
drought-hit areas of Bihar,  Gujarat 

.and Uttar Pradesh; and

(b) the details thereof with the re
sults achieved?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Annasahib Shinde): (a) and (b)  A
statement is placed on the Table of 
the Sabha. [Placed in Library.  See 
No. LT-114/671.

Hindustan  Shipyard, Visakhapatnam

*104 Shri  Tenneti Vishwanatham: 
> Will the Minister of  Transport  and 
Shipping be pleased to state:

(a)  whether any report/reports on 
'the administration of Hindustan Ship-

y*rd, VisskKapatnam, been made  by 
the Ann of  Consultants, MJs. Daya 
Shanker and Associates, and if so, its 

main recommendations; and

(b) whether the report/reports will 
be laid on the Table? t

The  Minister  of  Transport  and 
Shipping (Dr. V. K. R. V. Rao): (a)
and (b). The reports have been receiv
ed by  Hindustan Shipyard Limited 
and- are under consideration of the 
Board of Directors.  After they have 
been examined by the Board of Direc
tors and Government  have taken a 
view of the matter, the reports toge
ther with the views  of the Govern
ment will be placed on the table of 
the House.

Food Procurement in Orissa

*105. Shri  Chintamani  Panigrahl:
Will the Minister of Food and Agri
culture be pleased to state:

(a) whether the Orissa Government 
has suggested any change in the food 
procurement policy adopted for  the 
State;

(b) whether the  State  monopoly 
procurement soheme is proposed to be 
continued in the State;

(c) if so, the target fixed for pro
curement in 1967-68 for Orissa; and

(d) whether the State Government 
have despatched any  foodgrains  to 
West Bengal or other State during 1st 
Maich, 1967 to 1st April, 1967?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Annasahib Shinde): (a) No, Sir.

(b)  and (tc). It is too early to say 
If monopoly procurement scheme will 
be continued in  1967-68.  The ques
tion of fixation of target does not arise 
at this stage.

(d)  Yes, Sir.  About 13000 toimas 
of rice  were despatched  to West 
Bengal through Food Corporation of 
India during 1st March, 1967 to 17th 
March,  1967,  Information  for  the
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remaining period  is  being collected 
■ad will be laid on the table of the 
Sabha.

Agricultural University in Kerala

*108. Shri A. K. Gopalan:
Shri Umanatb:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether the  Director-General 
Indian Council of  Agricultural  Re
search  held  discussions  with  the 

Kerala State Government Officials re
cently regarding the setting up o| an 
Agricultural University in Kerala;

(b) if so, the outcome of this meet
ing;

(c) when such a University is likely 
to be set up by Government; and

(d) the proposed location of such a 
university in Kerala?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annasahib Shinde): (a) The Director- 
General of the Indian Council of Agri
cultural Research accompanied by the 
Secretary, I.C.A.R. and Dy. Director- 
General  (Crop Sciences)  visited a 
number  of  Research  Institutes  in 
Kerala during the month of February, 
1967.  They also visted the Agricul
tural College and Research Institute, 
Vellayam, and had  some discussions 
With the officials of the State Govern
ment.  The  officials  included  the 
Agricultural Production Commissioner, 
Directors of Agriculture and Animal 
Husbandry and the Principal, Agricul
tural College and Addl.  Director  of 
Agriculture (Research).  The Director 
General mentioned about the recom
mendations of the Education Commis
sion to the effect that one Agricultural 

University should  be established in 
, every State during  the Fourth Plan 
period.  It was  pointed  out to the

State Government  that the I.C.A.R. 
will be willing to extend full coopera
tion in the establishment of an Agri
cultural University in Kerala.  Pro
vision had  also been  made in the 
budget of the I.C.A.R.  for financing 
Agricultural Universities—the existing 
ones as well as the new ones that may 
come up. ’

(b) The  Agricultural  Production 
Commissioner  mentioned  that  the 
State Government had not so far made 
up its mind in favour of starting an 
Agricultural  University.  He,  how
ever, assured  that he  will keep an 
open mind and consider the suggestion 
later.  The officials  of the I.C.AJI. 
mentioned that they will be prepared 
to send the  officers concerned  with 
this project in the Council to Trivan
drum for a detailed discussion, if 

necessary.

(c) and (d).  It is not known whe
ther the Kerala Government has ulti
mately made up  its mind either to 
have or not to have  an Agricultural 
University during  the  Fourth Plan 
period.  If any  request  is received 
from  the  State  Government,  the 
I.C.A.R. will be  willing  to extend 
necessary help  and assistance.  The 
location of the  University  is to be 
decided  by the  State Government 
themselves.  It is, however, quite ob
vious that the two existing campuses, 
the one at Vellayani  for agriculture 
and another near Trichur for veteri
nary sciences, will both become cam
puses of the University if the Govern
ment decidcs to go in for an Agricul
tural University. It is for the State 
Government to decide where the head

quarters will be located.

Ma'kft arrivals of Foodgrains

*107. Shri Ramachandra Ulaka;
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Hirji:

Will the Minister of Food and Agri
culture be pleased to state:

(a)  whether the market arrivals of 
foodgrains have shown any  improve
ment during the last three months; and
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Die Minister ef Stai* in ifce Minis
try ei Food, Agriculture, Conunantty 
Oavdtpswat and Cooperation  (Shri 
Annasahib Shinde): (a) Market arri

vals of important foodgrains  during 
the three months ended February 1967 
in the selected markets of <he country 
were generally lower than those in 
the corresponding period of the pre
vious season.

(b)  During the same period, prices 
of these grains have been generally 
higher than last year.

«
Demands of LA.C. Employees

*108. Shri Onkax Lai Berwa:
Shri Atal Beharl Vajpayee:

Will the Minister of Tourism  and 
Civil Aviation be pleased to state:

(a) whether it is a fact that a char* 
ter of demands was given recently by 
the I.A.C, employees;

(b) if so, their main demands; and

(c) the stePs taken to fulfil them?

The Minister of Tourism and Civil 
Aviation (Dr. Karan Singh): (a) Yes, 
Sir.

(b) The main demands relate  to 
revision of pay scales and allowances, 
and terms and conditions of service.

(c) After negotiation,  settlements 
have been readied with the Air Cor
porations Employees Union,  Indian 
Aircraft Technicians Association, All 
India Aircraft Engineers Association, 
and the Indian Flight Engineers As
sociation.
Negotiations with the remaining t 
Unions are In progress.

Polling Figures in General Elections

SO. Shri Sradhakar Supakar: Will

the Minister of Law be pleased  to 
state:

(a)  the total votes secured by each 
of the recognised parties for the Lok 
Sabha seats in the last General JQec-

(b)  how do the votes cast for each 
party compare on  percentage  basis 
with the votes east in 1962  General 
Elections’

The Minister of Law (Shri Govinda 
Menon): (a) and (b). The information 
required i$ being compiled  by  the 
Election Commission.

Training Centres in Community and 
National Extension Service

60. Shri Dhuledtwar Meena:
Shri Bamaohandra Ulaka:
Shri K. Pradhanl:

Shri Hirji:

Will the Minister of Pood and Agri
culture be pleased to state:

(a) the number of training centres 
for the officials and non-officials  get 
up in the country at present in  the 
Community and National  Extension 

Service; and

(b) the expenditure  involved  in 
maintaining these centres during the 

year 1965-66?

The Minister of State In the Minis
try of Ftood, Agriculture, Community 
Development and Cooperation  (Shri 
Annasahib Shinde): (a) and (b). A 
statement is laid on the Table of the 
House. [Placed in Library. See No. 
LT-115/67].

' Exploratory Tubewells in Orissa

61. Shri Dhuloshwar Meena:
Shri Ramacluuidra Ulaka:
Shri K. Pradhanl:

Shri Hli#:

Will the Minister of Food and Agri
culture be pleased to state:

(a) the number of exploratory tube
wells sunk in Orissa till the end  of 
December, 1966; and

(b) the number, out of them, found 
satisfactory?

The Minister of State in the Ministry 
of Food,  Agricultare,  OwwwBSttf 
Development and 7(()1.2[M(r  Sp[11e7(()1.2[M(r  Sp[11e
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AiWWWl ridede): <a) and (b).  la 
tfee course of groundwater exploration 
in Orissa, tbe Ssjptoratary Tubewdls 

Ongaatsatlan drilled S3  exploratory 
bores till 31st December,  1986,  of 
which only 20  yielded satisfactory 
dfeobarge 01 water.

Deep-Sea Fishing Schemes in Orissa

92. Shri K. Pradhani:

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Hirji:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether any financial assistance 

has been given or  proposed  to  be 
given to Orissa for Deep-Sea Fishing 
Schemes during 1966-67; and

(b) if so, the details thereof?

The Minister of State in the Ministry 
of  Food,  Agriculture,  Community 
Development and Cooperation  (Shri 
Annasahib 8hinde): (a) and (b). An 
allocation ot Its 10.32 lakhs in the form 
of loan (Rs. 2.22 lakhs)  and  grant 
(Rs, 8.10 laikhs) has been made for 
Central Assistance for 1966-67  for 
fisheries schemes including Deep Sea 
Fishing m Orissa.  Out of a total out
lay by the State of Rs. 60 laikhs origi
nally proposed for fisheries,  about 
Rs 29 lakhj was earmarked for deep 
sea fishing.  The 'main features of the 
Deep Sea Fishing Scheme are the in
troduction  of  powered  boats  for 
trawling and gill-netting and allied 
facilities of storage and  marketing. 
The actual quantum of assistance de
pends on the expenditure  incurred 
during the year on fisheries schemes. 

The figures of expenditure tor  the 
year 1966-67 are not yet available.

Output of Coconut

62. Shri K. Pradhani:
Shri Dhuleshwar Meena:
Shri Bamachandra Ulaka:
Shri Hirjl:

Will the Minister of Food and Agri
culture be pleased to state:

(a)  the annual  output of coconut 
at present;

(b) tbe value aPd quantity ol co
conut imported annually at  present; 
and

(c) the steps taken by Government 
to attain self-sufficiency in the supply 
of coconut?

The Minister of State in the Ministry 
of Food,  Agriculture,  Community 

Development and Cooperation  (Shri 
Annaaahfh Shinde): (a) 4806 million 
nuts as in 1964-66, the latest year for 
which estimates are available.

Ob) No coconut is imported at pre
sent  However, during 1965-66  the 
quantity of copra imported wo* 48,722 
tonnes values at Rs. 6.26 crores. Dur
ing the period January to November,
1966, the value of copra imported was 
3.47 crores.

(c)  Comprehensive measures  have 
been envisaged during the Fourth Five 
Yenr Plan to increase the annual pro- 
du ion and the target has been fixed 
at 5071 million nuts at the end of the 
Fourth Plan,  Tbe development pro
grammes include short-term a* well 
as long-term measures.  The  short
term measures consist of laying out 
of demonstration plots, distribution of 
fertilisers,  provision  or  irrigation 
facilities,  intensive  cultivation in 
large  blocks  on  the  lines  of 
package programme, etc.  The long
term measures include distribution of 
seedlings and expansion of area under 
coconut to a certain extent

In order to aocelerate the tempo of 

research and to quicken the achieve
ment of results which will be of prac
tical value to the coconut growers, an 
All-India Coordinated Research Pro
ject on coconut has been prepared by 
the Indian  Council of  Agricultural 
Research and due emphasis will be laid 
under it on the control of coconut dis
eases like root-wilt and leaf-rot.

Release of Sugar Factories

64.  Shri K. N. Yanfloy:  Will  the 
Minister of Food and Agriculture be 

pleased to state:

(a)  whether it is a fact that Gov
ernment propose to release those sugar
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factorial to their respective snopJoyers 
which were t»ce taken onr liy Gov
ernment doe to mismanagement; and

(b)  if eo, the reasons therefor and 
the steps proposed to be taken to safe
guard the interests of those who are 
going to be affected adversely due to 
the release of the factories?

Ike Minister of State in the Ministry 
of Food,  Agriculture,  Comanmunity 
Development and Cooperation  (Shri 

Annasahib Shinde): (a) Yes, Sir

(b)  The control is being withdrawn 
in pursuance of the Government policy 
to restrict the use of emergency legis
lation to defence or matters concerning 
the security of the State  If an> in
terests are affected in a manner  re
quiring action, Government  will be 
able to use the powers available to 
It under permanent laws to take over 
affected units after follow mg the pro
scribed procedure

Forfeiture of Security Deposits in 
the last General Elections

65.  Shri C. C Desai Will the Minis
ter of Law be pleased to state the total 
amount collected by Government as a 
result of the forfeiture of security de
posit* of candidates who contested the 
recent General Elections but could not 
secure the minimum number of votes’

The Minister of Law (Shri Govinda 
Menon): The information has  been 

called for by the Election Commission 
from the Chief Electoral Officers  of 
the States

Foodgrains Production in Orissa

66 Shri Sradhakar Supakar:
Shri Cldntamanl Panigrahi:

Will the Minister of Food and Agri
culture be pleased to state

(a)  whether there is a shortage in 
the production of foodgrains m Orissa 
on account of the failure of rams last 
year; and

(b)  if so, whether and to *rhat ex
tent Orissa has asfced tat any <S>od aw 
from the Centre to meat the deficit?

The Minister ef Stsite In the Minis
try of Food, Agriculture, Community 
Development sad Cooperation  (Shri 
Annasahib Shinde): (a)  The  final 
estimates of production  are not yet 
available but according to tentative 
estimates the production in the cur
rent crop year  will be less than in
1964-65

(b)  No food aid has been  asked 
for from the Centre except the normal 
monthly quota of wheat

Indo-German Agriculture Project in 
Kangra

61 Shri  Yamuna  Prasad Mandal:
Will the Minister of Food and Agri

culture be pleased to state

(a) whether an Indo-German Agri
culture Project has been launched in 
the Kangia District,

(b) whtthei Jt is a fact that under 
the agieement the two  Governments 
have undertaken to carry out jointly 
extension work for the development of 
Kangia District and

(c) whether a similar  agreement 
has been signed for a project in any 
other State’

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annasahib Shinde).  (a)  Yes,  with 
effect from 7th February, 1967

(b) Yes

(c) Yes  A similar agreement was 
signed' for* a project m the  Nilgiris 
District Madras State

Sugar Stocks

68. Shri Yas&pal Singh:
Shri Ramachandra Ulaka: 
Shri Dhuleshwar Meena:
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SMI K. t a M  
Bhri JBlrJl:

‘Will the Minteter of Food and A*ri- 
«nitBre be pleased to state:

(a) whether there is enough stock 
of sugar to meet the requirements of 
tiie country for one year; and

(b) if not, the reasons therefor and 

the measures taken to increase  the 
production and  distribute evenly the 
available stock?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annasahib Shinde): (a) No, Sir.

(b)  The reason is a severe fall m 
sugar production expected during the 
current year as compared  with last 
year, on account of decline in pro
duction of sugarcane due to drought 
conditions at the time of sowing and 
period  of  growth  and  consequent
* diversion to gur and khandsari manu
facture.  Incentives were given in the 
shape of increase in price of sugarcane 
but these did not prove to be of much 
help as gur and khandsari producers 
could pay even higher prices.  Action 
is being taken to ensure  equitable 
distribution of available supplies dur
ing the rest of the year

Farm Credit to Farmers

69.  Shri D. C. Sharma:  Will  the 
Minister of Food and Agriculture be
pleased to state:

(a) whether the question of provid
ing farm credit to farmers on easy 
terms has been considered; and

(b) if so, with what results?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annasahib Shinde):  (a) Yes Sir.

(b)  Fanners, who are members of 
the primary credit societies, can ob
tain short-term credit from these so
cieties on the basis of their production 
requirements and subject to their re*

paying capacity.  As far as practic
able, loans for inputs like seeds and 
fertilizer are issued in kind. The pro
cedures for issue of loans have been 
streamlined and simplified to enable 
the farmers to obtain the requirements 
of inputs and cash in time.

To cater to the needs of  farmers, 
who are not members of cooperatives. 
Government continues to provide tac- 
cavi loans.  Here also the procedures 
have been streamlined and simplified.

Sugar Bates

70. Shri D. C. Sharma:  Will  the 
Minister of Food and Agriculture  be
pleased to state:

(a) whether it is a fact that sugar 
is made available to the consumers in 
different States at different rates;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to 
be taken to bring uniformity in the 
rates and to reduce therm?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annasahib Shinde):  (a) Yes, Sir.

(b) This is due to  differences in 
ex-factory prices of sugar which are 
fixed on a regional basis with refer
ence to relevant cost schedules.

(c) The matter is under considera* 

tion.

Madras Harbour Explosion

71. Shri Seshiyan: Will the Minis
ter of Transport and  Shipping  be
pleased to refer to the reply given to 
Unstarred Question No. 584 on  the 
22nd February, 1966 and state:

(a)  the further action taken on the- 
report of the enquiry about the Madras 
Harbour Explosion on the 3rd June,. 

1905; and

Ob) the compensation paid to those* 
affected by the explosion?
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The NUMar  of TTas«part ttd  and  Chief Sfaipyani  lfane#w at

'•WWla*  <l»r. ▼.  K,  V.  *aa):  Hindustan Shipyard, Vishakhapataam
(a) The contents of  the report of  have been lydng vscaot lor some tta»e:
enquiry hove been  brought to the 
notice of the Madras Fort Trust who 
Itave made necessary  arrangements 
to ensure better care and supervision 
in the handling of hazards goods  on 
board and ashore  The main conclu
sions of the report have  also been 
brought to the notice  of the other 
Port Trusts for their guidance

(b)  Rs 22,000 was paid as compen
sation under the Workmen’s  Com
pensation Act in  respect  of three 
mazdoors of the Madras Dock Labour 
Board who died  and  Rs  583 to 
others for minor injuries  sustained 
by them

Food Corporation of India

7*. Shri Seririyan: Will the Minis
ter of Food  and  Agriculture  be 
pleased to refer to the reply given to 
Unstarred Question No 1308 on  the 
15th November, 1906 and state

(a) whether Hie proposal to establish 
two principal control offices  of the 
“Food Corporation  m  Madras  and 

Delhi with the suggestion that the top 
-officers of the Corporation should be
stationed m Delhi has been examined, 
and

(b) if so, whether any decision has 
been talken in the matter?

The Minister of State In the Minis
try of Food,  Agriculture,  Commu
nity Development and  Cooperation 
(Shri Annasahib Shinde):  (a) and
(b) The Food Corporation of  India 
has sent a further proposal for shift

ing its hêd office from Madras  to 
Delhi The proposal is under exami
nation

Hindustan Shipyard, Vishakhapatnam

99  Shri  Tenncti  Viswanatham:

'Will the Minister of Transport and 
TThlpplaf be pleased to state*

(•) whether it la a fact that the 
gM«U of Director of SBtijp Construction

and

(b) if so, the reaaona therefor?

The Minister  of  Transport  and 
Shipping (Dr. V. S. ft. V. Kao): (a)
and (b) The post of Director of Ship 
Construction is currently being held 
by the Managing Director* who is  a  * 
technical officer, in  addition to  his 
duties as Managing  Director, as a 
measure of economy  The post  of 
Chief Shipyard Manager has also not 
been filled up for the same reason.

Development of Kantilo as Tourist 

Centre

74. Shri  Chlntamani  Panigrahi:
Will the Minister of Tourism  and 
Civil Aviation be pleased to state

(a) whether Kantilo, the  abode of 
Nila Madhab, an important religious 
and tounst centre m Khandpara  m 
Orissa has been included for develop
ment as a tounst centre in the Fourth 

Plan, and

(b) if so  the provision made for 
the development of  communications 
for this important tounst centre7

The Minister of Tourism and Civil 
Aviation (Dr. Karan Singh): (a) and
(b)  There is no scheme  for  the 
development of Kantilo in Orissa in 
the Fourth Plan of the Department of 
Tourism  However  a  lump  sum 
provision of Rs 3 50 lakhs has been 
made in the plan for tourist schemes 
of local importance in Orissa to be 
financed entirely by the State Gov

ernment

Aerodrome between Guntnr and 
Vijayawada

75. Shri Maddi Sudaraanam:  Will
the Minister of Tourism and  Civil 
Aviation be pleased to state:

(a)  whaKtar repreaeotattoca  have 
been received suggesting the need far 

an aerodrome between Guntur 
Vijayawada, and
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(b) it so, the action taken in the
matter?

The Minister or Tourism and Civil
Ayiatiou (Dr. Karan Singh): (a) and
(b). A suggestion for locating an
aerodrome between Guntur and
Vijayawada wag received in February,
1967, and is under examination.

Drawal of Ration from more than
one A.R.D.

77. Shrt N. R. Laskar:
Shri S. C. Samanta:

Will the Minister ot FOOd and Agrl-
~1l1ture be pleased to refer to the reply
given to Unstarred Question No. 1388
on the 15th November, 1966 regard-
ing drawaj ot ration from more than
one A.R.D. in Delhi and state:

. (a) whether any reply has since
been received to the show cause
notice;

(b) whether any prima-facie case
has been established algainst the per-
son concerned;

(c) whether any prosecution has
been launched against him; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shrt Annasahib Shinde): (a) Yes,
Sir.

Cb) Yes, Sir.

(c) and (d). The question of
launching prosecution is under the
consideration of the Delhi Adminis-
tration.
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Sup.rcane Price

79. Shri RamaChandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that a con-
siderable almount of the price of
sugarcane sllPplied to the sugar
mills as on the 31st January, 1966
has not been paid by the sugar
factories concerned in all the States;

(b) if so, the reasons theretor; and



1255 Written Ammatn  MARCH 28, 1W7  Written Awttf*  iatf

(c)  the itepi taken  by  Govern* 
meat thereon?

Ike Minister of 8 tote In the Minis
try ef Food, Agriculture, Comatxnity 
Development and Cooperation  (Shri 

Annasahib Shinde):  (a)  The  value 
of cane purchased up to 31st Janu
ary, 1986 (season 1965-66)  totalled 
Rs. 75.41  crores out of  which Rs 
86.20 crores had been paid up to the 
same date. Information whether any 
amount is still  outstanding  speci
fically in respect of cane  purchased 
up to 31st January, 1966, is not avail
able.  However, out of total price of 
cane purchased  during the season
1965-66 amounting  to  Rs.  194 69 
crores, Re. 194.05  crores had  been 
paid up to 31st January, 1967, leaving 
an unpaid balance of Rs. 0.64 crores 
only.  From this it appears that  no 
amount would be outstanding in res
pect of cane  purchased up to 31st 
January, 1966.

(b) and (c). Do not arise

Movement of Foodgrains within a 
Food Zone

86. Shri Hem Raj: Will the Minis- 
ter of Food and Agriculture be pleas
ed to state:

(a) whether it is a fact that Punjab, 
Haryana, Delhi, Jammu and Kashmir 
and Himachal Pradesh form one food 
zone;

(b) whether it is also a  fact  that 
there is no restriction on the movement 
of foodgrains and food stuffs  within 
the zone from  one State to  another 
State or Union Territory;

(c) whether it is a fact that Punjab 
and Haryana Governments have set up 
check-posts on their borders at Mang- 
wal in Hoshiarpur District and Chakki 
in Pathankot District for the stoppage 
of the food trucks sent by the traders 
of Hoshiarpur and Pathankot markets 
to Himachal Pradesh; and

(d) if so, the steps Government pro
pose to remove these irregular check- 
posts by these Governments?

Ike Minister ef State In the Minis
try of Feed, Agriculture, OoMnswatty 
Development and CeoperatUm  (Shri 
Annasahib Shinde):  (a) No, Sir.

(b) Movement of foodgrains with

in a zone is free.

(c) and (d). Information is being 
collected and would be  laid on the 
Table of the Sabha.

Paradeep Fort

81.  Shri  Chlntamani  Panlgrahl:
Will the Minister of Transport  and 
Shipping be pleased  to  state  the 
quantity of iron ore exported during 
the 1965-66  and  1966-67  so  far 
through Paradeep Port to Japan and 
the amount of money earned there
by’

The Minister  of  Transport  and 
Shipping (Dr. V. K. R. V. Rao): Dur
ing 1965-66 there was no export  of 
iron ore  from  Paradeep  Port to 
Japan  During 1966-67, 67,000 metric 
tonnes of ore valued at Rs. 47.81 lakhs 
approximately was exported upto the 
end of February, 1967.

Paradeep Fort

82. Shri Chlntamani Fanlgrahl: Will 
the Minister of Transport and Ship
ping be pleased to state:

(a) whether there is any proposal 
for further expansion and  improve
ment of Paradeep Port in the Fourth 
Plan period;

(b) if so, the main features thereof 
and the estimated expenditure; and

(c) whether any amount hag  been 
allotted for the year 1967-68 for this 
purpose?

The Minister of Transport and Ship
ping (Dr. Y. K. R. V. Rao):  (a) and
(b). Proposals for the further deve
lopment of the Paradeep Port during 
the Fourth Plan period are under con
sideration in consultation with  the 
Planning Commission and the Minis
tries concerned.  The propose’* envis
age an increase In the handling oaPft-
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êgr for iron ore, Installation of faci- 
StfeHk lor the handling of general cargo 
and other related items. It is not possi
ble at this stage to give an indication 
of the cost of these facilities.

(c) Rs. 2*75 crores.

Bomb Scare In IA.C. Plane

A  Shri Vishwa Nath Pandey:
Shri Onkar Lai Berwa:

Will the Minister of Tourism  and 
Civil Aviation be pleased to state:

(a) whether it is a fact that a phone 
call by an unidentified person to  the 
Indian Airlines Corporation about  a 
time bomb in the Caravelle which was 
just  about to take off for Calcutta 
from Madras delayed its  departure 
from Madras on the 13th March, 1967;

(b) whether the causes thereof have 
been enquired Into; and

(c) if so, with what results?

The Minister of Tourism and Civil 
Aviation (Dr. Karan Singh):  (a)  to
(c).  Yes, Sir. A little before the de
parture of the Calcutta bound Cara* 
velle service from  Madras on  18th 
March, 1967 an unidentified person gave 
the Indian Airlines  Corporation  a 
warning over the telephone that there 
was a time bomb on board the air
craft.  Immediately the crew  and 
passengers were disembarked and the 
aircraft was thoroughly searched  to 
check the veracity of the warning, in 
accordance  with  the  Corporation’s 
Standing Instructions.  The  warning 

proved to be false.  This delayed the 
departure of the Caravelle aircraft by 
about three hours.

Since the person calling did  not 
identify himself and disconnected the 
telephone immediately after giving the 
warning, it was not possib’e to trace 
the call.
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Export of Sllgal'

88. Shrt Dhuleshwar Meena;
Shri Ramachandra Ulaka;
Shri K. Pradhani:
Shri llirji Bhai:

Will the Minister Of Food and I\grl-
culture be pleased to state:

(a) whether Government have any
proposal to export more sugar during
1967-68 as compared to the last year
for earning foreign exchange;

1259 Written Answers MARCH 28, 1967 Written Answers 1260
('1') <mr ~~'li1 l1T{ 'rfi'.'IT'f (b) it !o, the main terms thereof?

~r 'J3"FfT qim ~'fi ':TITT ~;;P.ET The Minister of TransPOrt aud Ship-
ip;>IT !IT ffi ;;fr->f liT ifS ~r ti~ro p~ng (Dr. V. K. R. V. Rao): (a) No,

-FIT;' ~ ~<:f'ffif'fiITT ;~m I SU'o
.o (b) Does not arise.

.Sugar requirement of the Country

86. Shri Ramachandra Ulaka:
Shrt Dhulesbwar Meena:
Shri K. Pradhani:
Shrt Hirji Bhai:
Shri Yogendra Jha:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the estimated requirement of
sugar for domestic consumption during
the current year and the extent to
which the domestic requirements will
be met; and

(b) the target of sugar export during
the current year and the foreign ex-
change earning accruing as a result
thereof?

The Minister of state in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrt
Annasahib Shinde r: (a) The require-
ment of sugar for domestic consump-
tion during the current year has not
been worked out. 2'52 lakh tonnes of
sugar per month was released during
the period November, 1966 to February
1967. On account of fal! in production
this year, this quantity has been re-
duced to 1'87 lakh tonnes per month
from. March-April release.

(b) 2:2 lakh tonnes of sugar has
been sold for export during 1967.
Foreign exchange earning will depend
on the level of international price of
sugar during the year.

Baldia. POri
87. Shri Dhuleshwar Meena:

Shri Bamaehandra Ulaka:
Shri K. Pradhani:
Shri Birji nhai:

Will the Minister of Transport and
Shlpplnl' be pleased to state:

(a) whether the World Bank ha:'!
provided any loan far Haldia Port; and

(b) if so, whether Government have
entered into any agreement with any
country for the export of sugar; and

(c) if so, the broad details thereof?

The Minister of state in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shr]
Annasahib Shinde) : (a) No, Sir. In
view of substantial fall in sugar pro-
duction in the current season 1966-67,
Government have decided not to enter
into any further commitments for ex-
ports of sugar during this year. Ex-
ports in 1967-68 will be 2:2 lakh tonnes
as compared. to 4: 4:1 Iakh tonnes last
year.

(b) The following sales have been
•made tor export o:f sugar during 19<37:

Country
U. S.A.
U.K.
Canada

Quantity
(Lakh Tonnes)

0.69
0.79
0.72

TOlal 2.20

(c) Export to U.S.A. is on the basis
ot the average of the Contract. No. 10
spot quotations of New York Coffee
and Sugar Exchange Inc., during a
specified period. Export of O''!5 lakh
tonnes to U.K. will be at the negotiated
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Agreement. The balance auantity wIU 
be exported to tJ.K. on weighted aver
age of the London Daily Price on cell 
basia.  Export to Canada is on price 
fixing basis  linked to the average of 
London Daily Price during a specified 

period.
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Internal Air Services

«|. Shri D. C. Sbarata:  WiU  the 
Minister of Toorlsm and Civ̂l Aviation 
be pleased to state:

(a) whether it is a fact that  the 
Indian Airlines Corporation has begun 
implementation of its Fourth Plan for 
expansion and streamlining of the in

ternal air services; and

(b) if so, a brief resume at {he 
work so far done in this regard?

The Minister of Tourism and ClvU 
Aviation (Dr. Karan Singh):  (a) and 
(bj. The Fourth Plan schemes of the 
Indian Airlines Corporation include 

provision for the purchase of 6 Cara- 
velle type of aircraft, 7 aircraft to re
place Viscounts and Skymasters,  19 
aircraft of the Avro/F-27 type to yt» 
place the Dakotas and 15 feeder route 
aircraft.

Two  Caravelles  were  acquired 
during October-November 1966  and 
one more is expected to be received 
by October-November,  1967.  Three 
F-27 aircraft wore acquired  during 
1966 and proposals fo- acquiring two 
more are under consideration. A con
tract for acquiring 9 Awo  aircraft
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during 1867-88 and 1868-69 ii being 
finalised.  A Committee has been set 
vtp to make recommendations on  the 
tjest arrangements for replacement of 
the Viscount fleet of the IA.C.

Package Programme in Haryana State

88. Shri Abdul Ghanl Dmr: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the  names  of  Districts  in 
Haryana State which have been  In
cluded in the Package Programme by 
the Central Government; and

(b) whether Gurgoan is proposed to 
be  included  in the  Package  Pro> 
gramme?

The Minister of State In the Ministry 
of  Food,  Agriculture,  Community 
Development and Cooperation  (Shri 
Annasahib Shinde): (a) The Intensive 

Agricultural  District  Programme 
P̂opularly known as  Package  Pro
gramme) is at present in operation in. 
one district of each State. In the un
divided Punjab Ludhiana was the dis
trict selected for the implementation 
of this programme.  After the forma
tion of Haryana State, a decision has 
been taken to launch the I.AD.P.  in 
Karnal District.  Thj State Govern
ment have initiated action to  imple
ment this decision.

(b) No.

12.00 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Serious food crisis in the States or 
Assam, Bihar,  Gujarat, Kerala, 

Madras, Uttar Pradesh and West 
Bengal, starvation deaths in Biha* 

and Uttar Pradesh and withdraw

al or subsidy to Kerala and West 
Bencal

Mr. Speaker:  On the Calling At
tention notice, I would like to point 

out to the hon. Members that there 
are about 40 names given. Instead of 
all the 40 Members being called, we

might have an hour or two lor * 
separate discussion of the natter, 

An hen. Member: Taro hours.

Mr. Speaker: If it is one hour* it 
may become two hours. I have no 
objection. I want to give the House 
an opportunity for a clear discussion. 
If I call one by one, to call all the 
40 Members would take two hours, 
and it does not help. If you all agree 
and if the  Minister also  agrees, X 
have no objection to have a separate 
discussion, to which the Minister will 
also reply. We will take two hours.

Shri Vasudevan Nair (Peermade): 
At least one day.

Mr. Speaker: We will consider. If 
the Minister agrees, we can have a 
day. I have no objection. It is & very 
important problem.

Shri N. Sreekantan Nair (Quilon): 
It is also a very urgent matter.

Some hon. Members rose—

Mr. Speaker: One by one.

Shri N. Sreekantan Nair: It must 
be taken up today.
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Mir. Speaker: One by one; if half 
a dozen Members rise, what can  we 
do?
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w r | fr $r  *r*rr in#

far fr arrow %  *

$ arrt  tror ̂*tt i



• ^ Food Smmo*  CHAfTRA 7,

Mr .Speaker: That is what X have 
suggested.

(«$*): W % *rrt

* 5trr gpnw  t fv  $*rrt 

fr,

?ftfW qr «F̂r *Fffa 45 ̂t*t *m%

$, w *̂ri O' irrrfr fwft 5 

%  *n: w»r ̂  ff, 5-6-7 farc

% fir ufa: Hsr s»fr *rV̂rr fc*rr an* err% 

Wi *r̂nr $srf %  5f *njf 

«ftT *H *FTOTt flW f fTTTt *t3t W 

*T$f I

Mr. Speaker: It is the same thing. 
That is what I say. At least we must 
have two hours.

Shri S. M. Banerjee (Kanpur): Yes
terday,  Shri Shinde  laid a report 
about the scarcity of food and the 
food situation in the country on the 
Table of the House. Some of us have 
already  tabled a motion for discus* 
sion. I would only request you that 
because it is a very comprehensive 
statement,  it should be allowed so 
that we can have half a day if pos
sible when we can have a fair dis
cussion, and not this  Calling At
tention.

Mr. Speaker: I am talking of the 
Calling Attention Notice. The other 
question is a separate.

Shri A, K. Gopalan (Kasargod): I 
wish to make a submission. As far as 
this question is concerned, it  con
cerns almost all the States. As far as 
Kerala is concerned, on the first day 
we gave notice of an  Adjournment 
Motion, but you said that there would 
be a Calling Attetion and because an
other Calling Attention was there it 
came today.  The situation there is 
very serious. You know the  Chief 
Minister of Kerala went to  Andhra 
Pradesh, Mysore and Tamil Nad, and 
he is coming here tomorrow.  That 
shows how serious the problem is. So 
it can be put up for discussion  im
mediately and given some time,  be
cause all the States are  concerned 
about it.
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Shri Went Bum (Mangaldai): You 
have agreed to a discussion.  On the 
other hand, in response to this calling 
attention notice, Ifce Minister should 
make a statement, because the  dis
cussion can take place on the basis 
of that statement. That is why I want 
to call his attention to this.

Mr. Speaker:  Yes.  I think it is
agreed that we must have a bigger 
discussion. I myself feel that on such 
an important issue at least  a  two- 
hour discussion should take place and 
just asking questions for 15 or 20 
minutes will not be enough. So, Mr. 
Hem Barua will call the attention of 
the Minister and the Minister will lay 
the statement on the Table, so that 
members will have time to read the 
statement.  Then, if the Minister of 
Parliamentary Affairs can find  time 
for it tomorrow itself, we can discuss 
it.

Shri Surendranath Dwivedy  (Ken- 
drapara): Will it be on a Government 

motion?

Mr. Speaker: No; it will be on the 
same calling attention motion.

The Minister of Food and Agricul
ture (Shri J&gjiwan Ram):  I  wel- , 
come your suggestion for a  two- 
hour discussion.  The statement will 
be laid on the Table.  The Minster 
of Parliamentary Affairs will find the 

time for the discussion.

Shri  P.  Venkatasubbaiah  (Nan-
dyal): We have given a No-day Yet 
Named Motion also. Will there be two 
discussions on food problem or will 

it be a discussion?

Mr. Speaker:  If the  Minister  of 
Parliamentary Affairs  agree to that,

I have no objection.

Shri  Sezhiyan  (Kumbakonam): 
When will the discussion take place?

Mr. Speaker: It  can  take place 
tomorrow for 2 hours from 2 p.m.

Shri K. Lakkappa (Tumkur):  The 
calling attention notice mentions only 
about Assam, Bihar, Gujarat, Kerala, 
Madras, Uttar  Pradesh  and West 
Bengal. Today members from Mysore



” *r *“ crrcS.ra*  *•■<&»# w »

nfr. floMftatrl

have mat a calling attention *wtk« 
ibodt ^̂fcwwSe dft).  l̂ wtit  also 
ihoold be ihtiuĉed ih the discussion

pM.O p)12R1.A  L1  N]r  W1r[M(rpM.O p)12R1.A  L1  N]r  W1r[M(r 
Mysore also. Nobody tk#1 object to 
tt.

^ win Hi| (ftnmT) •  worar, 
«rn=r% wrm  fa  fafSrcer 

wrt tur  ?r
__„!> Jfc —*v_ _* -*s \ *v. ̂ _A
55T T| f, 5ut H Iff cti RTF «ll W RR 

f, fUT HT 5f JjfcfCR tfeft  %

If ift *fr *m r 1  $ ̂ rg*nr fa % m  

yt ft 3* n?t ift infirer ̂i?nnit 
<frr ftw «iraT f ?ft ̂  ̂|?PR- 

ferr *vtn f, 
nr fa% «jPwh £F<c{|*j  tft w ft 
nrf*r?r fast *Rt *nf$r 1

Sferi N. Sreekantan Nair:  An ad
journment motion  was given notice 
of by all the IS members from Kerala 
on the question of the food situation 
in Kerala. It was that which has final
ly come up in the form of this calling 
attention notice  You say 2 hours 
will be allotted for 40 members. I 
want an assurance that at least those 
people who have put in their names 
here  will  get  a  chance  within 

those

Mr. Speaker:  I cannot  guarantee 

anything.

Shri N. Sreekantan Nair: As it is, 
I will get a chance of asking a ques
tion as a matter of right.

Mr. Speaker: If some of them speak 
a little more, can I stop them? If the 
leader of your party or some other 
hon. Member speaks fear two minutes 
more and out of  40 hon. Members 
who havp giyen  their names only 20 
are able to speak in the two hours 
what can I do1? How can I guarantee 
anything in this House?

Sreekantan Nair: You ean ex
tend the tenuTBy another two hours

Stai fWrwala *»  flmpgfe): 
Sir, I have one constructive mgg—» 
tion to make. In ftfe Adtyng Atten
tion Notice  only certain States -jure 
mentioned. There is a feeling that th$ 
food problem exists in almost ail the 
States.  The Government  can come 
forward with a motion for discusp$on 
of the general  food situation in the 
country and they can set apart tour or 
five hours for that discussion where 
all the States can be covered. There 
have been* such  discussions  on the 
general food situation in the country.

Mr. Speaker: We will consider that 
also.

Shri Hem Barna:  Sir, 1 call the
attention of the  Minister of Food, 
Agriculture,  Community  Develop
ment and Cooperation to the follow
ing matter of urgent public import
ance and request him to make  a 
statement thereon:—

"Serious food crisis m the States 
of Assam, Bihar, Gujarat, Kerala, 
Madras, Uttar fradesh and West 
Bengal, starvation deaths in Bihar 
and Mirzapur  district  of Uttar 
Pradesh and withdrawal of sub
sidy to Kerala and West Bengal". 

8hri Jagjivan Ram:  Sir, I  lay a
statement on the Table of the House. 
[Placed tn Ubrpry See No. LT-109 
67],

1&10 tn

RS: POINT OF PRIVILEGE 

'ftqj  (ifk)  :  WBIW

fffftir, tm % fafjpjHTC  fwvn-

ftpFTT  STR- *?r I  HTT

f ftr *T« TR *

qVWFTSRSFPIOTT 184fanrfc*RPfar 

tnp  *Rrr*

faff I I tfr

xgp frgWtfayrc ̂  snm ift firc fc

WFfTt*  sr̂rorft

i  fe  i w  $ wft

ft tfr  sftf *rr feft«Y«snrt 

wbw %ftr  «ptn[ ̂  wfi
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*«nw*n®jTg ?

#§T. SDpktt;  I have jyst now got 
tjĵe rpply  from the'  Government, 
adder 1 came apd sat here. X  would 
iqok Into it first before X fay some
thing tomorrow.

«ft ̂  fira: eft  fw arm ?

1ZM tap.

PAPJEBS PAID ON THE TABLE

Company Law Board  (Proczduu) 

(Amendment) Rules

The ADnJMer of Badustri&l  Deve
lopment and Company Aflaba (Shri
F. A. Ahmed): I beg to lay on the 
Table a copy of the Company Law 
Board  (Procedure)  (Amendment) 
Buies, 1966, published in Notification 
No. GS.R. 1944 in Gazette of  India 
dated the 24th December, 1966, under 
sub-section (3) of section 642 of the 
Companies Act, 1956. [Placed in the 
Library. See No. LT-103/67].

Delhi Motor  Vbebcues  (Tkdub 
Amjmdmxnt)  Rules  and  Annual 
Accounts or xbb Coamr Post Trust

The  Minuter  of  Transport  and 
Shaping (Dr. V. K. *. V. Baof: I beg

to lay on the Table—

(1) A copy of the Delhi Motor 
Vehicles (Third Amendment) 
Rules, 1966, published in No- 
tification No. F. 3 (13)/65-W 
—Transport in Delhi Gazette 
dated  the 22nd  December, 
lM6, under sub-section  (3) 
of section 133 of the  Motor 
Vehicles Act, 1939.  [Placed 
in the Library. See No. LT- 
104/67].

(2) A copy of the Annual Ac-
Of the  Cochin Poll

Trust for the  year 1965-M 
and the Audit Report th*r»- 
Oa under aub-aection (2) of 
metipn 103 of the Major Port 
Trusts Act, 1963. [Placed  in 
Library. See No. LT-105/87],

Annual Report op  tbs Indian 

Council of Agricultural 
RZ8BARCH etc.

Bftelater of Stale In the Mtato- 
try of Food, Agriculture, Community 
DereSqpmeut an£ Cooperation (Shri 
Annasahib Shinde):

I beg to lay on the Table—

(1) A copy of the Annual Report 
of the Indian Council of Agri
cultural Research, New Delhi 
for the year 1964-65  (Hindi 
version). [Placed in Library. 
See No. LT-106/67].

(2) A coy of the Food Corpora
tion  (Tenth  Amendment) 
Rules,  1967,  published  is 
Notification No. G.S.R 297 in 
Gazette of  India dated  the 
3rd March, 1967, under sub
section (3) of section 44 of 
the Food Corporations  Act, 
1964 [Placed in the Library. 
See No. LT-107/67].

(3) A copy each of the folowing 
Notifications  under  sub
section (6) of section 4 of the 
Essential Commodities  Act, 
1855:—

(i) The Andhra Pradesh  Rice 
and Paddy (Restriction on 
Movement) Second Amend
ment Order, 1966, publish
ed in Notification No. G.S.R 
1366 in Gazette of  India 
dated the 10th  December, 
1966.

(ii) The Orissa Rice (Movement 
Contrpl) Amendment Order 
1966, published in Notifica
tion NO.  G.SJEL 2031  in 
Gafttte of India dated the 
ttth Ĵeoember, 1966.
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(iii) The Gram Zone (Movement 
Control) Third Amendment 
Order, 1906, published  in 
Notification  No. G.S.R.
2020 in Gazette  of  India 
dated the 31st  December, 
1966.

(iv) The Wheat Roller  Flour 
Mills (Licensing and  Con
trol)  Third  Amendment 
Order, 1966, Published  in 
Notification  No. G.S.R.
2021 in Gazette of  India 
dated the 31st  December, 
1966.

(v) The Punjab Paddy  (Ex
port Control)  Amendment 
Order, 1966, published  in 
Notification  No.  G.S.R. 
2034 in Gazette  of  India 
dated the 30th  December,
1966.

(vi) The  Inter-Zonal  Wheat 
and  Wheat  Products 
(Movement  Control)
Fourth Amendment Order
1966,  published in  Noti
fication No. G.S.R. 2035 in 
Gazette of India dated the 
Products  (Price  Control) 
No. G.S.R. 2038 in Gazette 
of India dated 30th Decem
ber, 1966.

(vii) The Rice (Northern Zone) 
Movement Control Amend
ment Order, 1966, published 
in Notification No.  G.S.R. 
2036 in Gazette  of India 
dated the 30th  December,

1966.

(viii) The Roller  Mills  Wheat 
Products (Movement Con* 
trol) Fourth  Amendment 
Order, 1968, published  in 
Notification No. G.S.R. 2037 
in Gazette  of India dated 
the 30th December, 1966.

(ix) The Gram Zone  (Move- 
ment  Control)  Second 
Amendment Order,  1966, 
published  in  Notification 
No. G.S.R. 2038 in Gazette 
of India  dated 30th  De
cember, 1966.

(x) The Uttar Pradesh  Food- 
grain  (Restriction*  oo, 
Border Movement) Amend
ment drder, 1967, publish
ed  in  Notification  No.
G.S.R. 82 in  Gazette  of 
India date<i the 7th Janu
ary, 1967.

(xi) The Inter-Zonal wheat and 
wheat Products (Movement 
Control)  Amendment 
Order, 1967,  published  in 
Notification No,  G.S.R. 88 
in Gazette of India dated 
the 7th January, 1967.

(xii) The West Bengal  Husking 
Machines (Control of Ope
ration) Amendment Order,
1967, published in Notifica
tion No. G.S.R. 64 in Gazet
te of India dated the 11th 
January, 1967.

(xiii) The Wheat Roller  Flour 
Mills (Licensing and Con
trol)  Amendment  Order,
1967, published in Notifica
tion No. G.S.R. 65 in Gazet
te of India dated the 13th 
January, 1967.

(xiv) The Delhi  Roller  Mills 
Wheat  Products  (Ex- 
Mill and  Retail)  Price 
Order, 1967, published  in 
Notification No. G.S.R. 131 
in Gazette of India  dated 
the 24th January, 1967.

(xv) The Andhra Pradesh  Rice
and Paddy (Restriction on 
Movement)  Amendment 
Order,  1967, published  in
Notification No. G.S.R.  151 
in Gazette of India  dated 
the 5th Febuary, 197.

(xvi) The Orissa  Rice  (Move
ment  Control)  Amend
ment Order, 1967, publish
ed  in  Notification  No.
G.S.R. 157 in Gazette  of 
India dated the 6th Feb
ruary, 1967.

(xviii) The Inter-Zonal Wheat said 
Wheat  Product*  (Move
ment  Control)  Second
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Amendment  Order,  1987, 
polished  in  Notifica
tion No.  G.S.R.  226  in 
Gazette of India dated the 
17th February 1967.

(rviii) Th« Rajasthan  Foodgrains 
(Restrictions  on  Border 
Movement)  Amendment 

Order 1987,  published in 
Notification No. G.S.R. pETpET 
in Gazette  of India dated 
the 17th  February, 1987.

[Placed in the Library. See No.
LT-108/67].

12.15 hr*.

PUBLIC  ACCOUNTS  COMMITTEE 

Stott-seventh to  Scvkntt-skohb 

Reports

Secretary: I beg to lay on the 
Table the following Reports of the 
Public Accounts Committee (1988-87) 
(Third Lok Sabha) which were pre
sented by the Chairman of the Com
mittee to the  Speaker of the Third 
Lok Sabha  on the 28th  February,
1987, before its dissolution:—

(1) Sixty-seventh Report on Ap
propriation  Accounts,  1984- 
85 and Audit Report, 1988 re
lating to the Government  of 
Kerala.

(2) Sixty-eighth Report on Ap
propriation Accounts (Civil) 
1964-65, Finance  Accounts, 
1984-65 and Audit  Report 
(Civil), 1986 relating to the 
Ministries of Finance, Health 
and Family Planning, Infor
mation and Broadcasting, Iron 
and Steel and Supply, Tech
nical Development and Mate
rials Planning etc.

(!) Sixty-ninth  Report on Ex
cesses Over Voted Grants and 
Charged Appropriations dis
closed in the  Appropriation 
Accounts (Civil), 1984-88.

(4) Seventieth Report on  Para 
10 of Audit Report (Defence 
Services),  1988—Manufacture 
of Engines.

(8) Seventy-first Reort on  Am
pliation  Accounts (Defence 
Services), 1984-65 and Audit 
Report (Defence  Services),
1988.

(8) Seventy-second  Report  on 
Appropriation Accounts Rail
ways), 1984-65 and  Audit 
Report (Railways), 1988.

12.16 hrs.

PERSONAL  EXPLANATION  BY 
MEMBERS

(Shri George Ftmandet)

nwNhr  sfenr) : 

forp*  23 

tprdn apt

% 97̂ ft

ft *sfr»r?ft  srrc-

aricft % srt*i sr?

*>!rrfa:

"Shri Ranerjee has said )that 
the ICFTU is giving funds to the 
Indian > National Trade Union 
Congress. He has  omited very 
conveniently the HMS, which is 
a Mazdoor  organisation of the 
Socialist Party, the P.SP. I think 
Mr. George Fernandes  was also 
associated with it for some time, 
and I think he is still associat
ed."

+’<JTT | fa snmftflfass 

mil ?T  ̂  HVT,

aft  o  trq?o €to [̂o ft

ft ftTT *****  $ 1

1958 ft f̂ r 

*prt % witftor kft pr 

% aft  ft 3* ft  ft  ̂ ^

«TT fa w  info tfto irqjo

if* ft 1  f  sfoff

ft «rr *it t̂r®  tTtf# apt %nfo tfto 

î>o no ft ippf

if ft ̂jfa tr *nf ®
#0 l£o  itfk vftftvr % ft* * 3*T
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SMnitl  M M n M   floba:
(Baxh): May 1 say something?

Mf. |pt|k(r.  Not now.

fihrtmati  ffcrfceshwari  Sinha: 
Be has said that he has not  been 
associated with it He has been asso
ciated qttyh one of the sister organi
sations of iCgTO.

1209 RM2 RM2

CLARIFICATION BY MINISTER

(S h r i  V id y a   O u tr a n   S h u k la )

Mr. Speaker:  Now, clarification by 
Shri V. C. Shukla.

The Minister of State in the Minis
try of Home  Attain  (Shri  Vldya 
Ggnfaa Shnkia): Mr. Speaker.  S**1 
I rise to clarify certain points arising 
out of the allegations made by Shri 
A. K. CJqpalan, tyEP, in his statement 
Under rule 357 on 27-3-1967.

Whpn this  question first  arôe on 
March 11, 1965, the then hon. Speak
er pbfserved as follows:

If someone writes to me that 
this is incorrect, certainly I would 
find put from the Member from 
where he sot it and the Housft 
has the authority to take action 
against the Member if any wrong 
statement is made.  That is the 
usual practice."

Alter this  my  comments  ware 
called for by the hon.  Speaker on 
1.7.1965.  I furnished my  comments 
and also sent certain documents lor 
Speaker to be satisfied that the alle
gations made  by me  were p rim a 

facie justifiable on the basis of the 
evidence.  No further action W** 
taken by the Speaker.  1 was there
fore well justified in presuming that 
the material furnished by me  had

satisged  §peakar in QM1U QM1U of his 
obMmtkuli  fcra&ted ihovB.  sm 
6opal|jft may [n1 [n1 probative
value of evidence. But'il logically 
presumed that the Speaker was con
vinced «f there being prima facia 
ground for what I had alleged. And 
this  is all that I mentioned on thia 
point on 1&3.1967.

About my remarks on' the issue of 
expuncti-ori, there is no Justification 
in motives being attributed to me. It 
is a matter of  record  and  what Z 
spoke irom memory could always bo 
checked with the  record and  duly 
corrected.

Shri A. K. Gepalan rose—

Mr. Speaker: No further reply now.

Sfcri A. K- Qopalaa (Kasergod):  1 
am not giving any reply.  A copy of 
the statement of the bon. Minister was 
supplied to me in Which Hhere is a 
sentence which reads:

'"The mistake is bona ft4e in
advertence but even for this very 
minor slip I have  hardly any 
hesitation in saying  that  I em 
sorry.”

I do not know why this sentence was 
left out while reading.

K̂r. Speyer; The copy supplfed to 
me alsp contains that statement.

Shri NamMar (Tiruchirappalli): Let 

Shri Shukla read out that sentence 
also.

m to*  (*$t) :  warar 

 ̂ fete gM i wifanrcr

FTrAVTTT  if ft**

| I  qf RV <rf*W JTftWFT fc

wfrwi ftnt  «n* % wr tot

iwt | is * afr $ ***&

$ WRWTT *RT VlfTtftf

fr fwik 

ifit  ** 9 vm inw nr ms 

w*nsft  ijfjr jp *OTi*r | ,
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ipnppw vnpr % wr̂[ if # % n̂ wf 

*Pfc  t *  fi*8Nw vf ww

If <rrtr**T «t*rr | *ffr «n:

*TCHrT%r |

*
SUrt V.  KriAmamrthi (Cudda-

lore): Let him show his respect to the 
House by expressing regret for this. 
What is the meaning of supplying a 
cop? and then reading only a portion 
of it?  Let us hear it from his mouth.

^ »nj fta?  :  srreft | ?

i frirt ̂ rr  £ i

Mr. Speaker: is it a fact that this 

sentence was there in the copy sup
plied to Shri Gopalan also?

Shri Vidya Chanm Shukla:  Yes,
Sir.  But I omitted it while reading. 
1 read only the factual portion of the 
statement

tft  fiw# : t̂tnn*5fuT3mn

fliri Snrendrsnath Dwivedy (Ken- 
drapara): That is the point. Hoar can 
he supply a copy and then read only 
a part of it?

Mr. Speaker: Whenever any Minis
ter makes a statement, he supplies a 
copy to the Speaker.  In ttxis case 
also I have been supplied with  a 
copy.

tft *TW fM  :  iff *

I

Mr. Speaker; A copy has been sup
plied to Shri Gopalan also.  I receiv
ed this copiy on# this lftoming.  I 
w&ir seeing the cofry When  he was 
xn&lhg the statement. The particular 
sentence Which  Shri  Gopalan  his 
pointed out is there.

V. Ifttt ft was
adt read dut.

Mr. Speaker: Why should the issue 
lie further complicated?  That sen
tence Is there in my copy.  Nobody 
can deny it.

Shri SnrewiraiMUh Btotvadgr: Unlets 
he reads it, it does not become part 
of the  proceedings.  Whatever  be 
might have written to you, unless he 
reads it in the House, it cannot form 
part oi the proceedings.

Mr. Speaker:  We will  consider
that

Shri Hem Baraa (Mangaldai):  On 
a point of order, Sir.  A copy- of the 
statement was supplied to you and 
that is supposed to be authentic. It 
is on the basis of that copy that you 
have allowed Shri Shukla to make 
a statement here.  If it is on the basis 
of that copy that was supplied to you 
that he was making a statement, he 
should not depart from the  text of 
that copy which has given to you. On 
the other hand, this should go on re
cord,  that is, the  entire statement, 
and the  press should  report that 
particular sentence,  which is very 
important.  When Shri Shukla floM 
not read that  out it does not  forrti 
part of the proceedings of the House 
and the press cannot report the re
levant portion of his statement.  I 
submit that you give a ruling on the 

basis of it.

Mr. Speaker: As it stands, it i* the 
statement signed by him and sent to 
me. Now he wants to delete a sen
tence from the statement.  Whether 

it can forjn part of the proceedings 
and can be allowed is a thing which 
I will consider.  I will keep it pen
ding___(Interruption)

Shri .S.  Mt  Banerjee  (Kanpur): 

There are rules.

Mr. Speaker:  I know; but suppose 
he says  that he  wants to  makers 
statement in clarification and sends 
a statement todipr and then tomor
row he says that  does n<jt want 
to make a statement, you cannot com
pel him to make tfie statement.

Vtaft TmB6a*h  (PUdukkottai): 
Then he must take your permission.. 
Yon have  taken *  decision on the 
basis of the paper before you and « 
he  wants tft  change  anything he
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should take your permission; other
wise, it would mean giving one un
derstanding to you and then doing 
entirely contrary to that.  It is mis
leading the Speaker and the House.

Mr. Speaker: I shall consider whe
ther It will form part  of the pro
ceedings.

«ft  fcww : s.tftfirs *r srt *rr 

$ *TTT I  IT?r f f* ̂

fvmr  i  wn?r«n̂t i

Shri  Jyotirmoy Basra  (Diamond 
Harbour): It is a breach of privilege.

Shri A. K. Gepalan:  What I have 
said in the House becomes a part of 
the proceedings.  I have  said  that 
the last sentence  has been omitted 
Mud I have read out the last sentence 
So, that becomes a part of the pro
ceedings.

Mr. Speaker:  It will be recorded 
in the  proceedings as suggested by 
Shri Gopalan.

Shrt H. N. Mukerjee  (Calcutta 
North Bast): That is a different mat
ter.  It has been pointed out to  you 
that the difficulty arises on  account 
of the fact that a Member sends  to 
you a copy of the statement which he 
intends to read and makes some cor
rections himself without any warrant 
and without any prior intimation to 
you. If here and now you do not give 
a ruling in regard to this, it would 
open a floodgate of all  kinds  of 
abuses to be practised in this House. 
I can give a statement which I am 
proposing to read in the House and 
read something very different and you 
will have to hold your hand in regard 
to whether I do the right thing or 
not. Therefore, there  need be  no 
time taken by you in spite of your 
being rather too modest about your 
rights and authority and you have 
to take a decision  here and now. 
Here is • Member, official or non*

official is a different  matter, who 
proposed to read a statement in the 
House and sent you a prior copy of 
it as well as to Shri Gopalan and be 
read something different by deleting 
a very crucial sentence or two at the 
end of it.  This is a practice which 
has got to be censured and for you 
it is certainly Incumbent to say that 
he should read the entire text of the- 
statement and make H a part of the 
proceedings.

Shri Hem Barua: Shri Shukla ha* 
maligned you and this House. There- 
fore, he should  tender  an  open 
apology.

•ft WH fifflft IWWI :

swrar Hffaar, ̂ «ft  $1

*ft wm % wnr  aft  to t 

i  tft

firair ftorr am ̂ nr 

*rr far frra  *rrr % w w

st t tt  Tf̂rr

)  Sfcff STTT  ̂  ft  flTFcfr

f% ̂ it qr ift Tt *flr

a* TOTar q?t  ?r qf i % sfr vppr 
ft ift  w t fa -3̂ % aft 

ffW >FT  I  «pt  qf  » 

W ̂  q? *P*  it &T Tt trcRTT

’3?f fgWTcT %  ^

Sf̂fT wfii* I

Shri M. R- Mawwi  (Rajkot):  I
would like to support the point made 
by Mr. Mukerjee and Mr. Vajpayee. 
This is a matter of propriety.  We 
are not concerned with the merits of 
the sentence or the alteration made. 
But it is correct to say that the hon. 
Member should be asked to read fully 
the statement for which he obtained 
your permission.  I think it involves 
the dignity of the Chair as well as 
of the House es a whole
(Interruption).
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i j&i  CUtriftctttUm, by
Minister

Mr. Speaker*.  May X request the 
Prime Minister to say something ip 
this matter?  Here is the statement 
which was given to me this morning.

The Prime Minister and Minister of 
Atomic  Energy  (Shrimati  Indira 
Gandhi): He will say it himself.

Mr. Speaker: I join with the appeal 
made by the hon. Members that Shri 
Shukla himself may say it.

Shri Vldya Charan Shukla: I will 
read the whole statement again.

I rise to clarify certain points aris
ing out of the allegations made by 
Shri A. K. Gopalan, M.P.  in  his 
statement under rule 357  on  27th 
March, 1967.

When this question first arose on 
March 11, 1965,  the then  Hon’ble 
Speaker observed as follows:

“If someone writes to me that 
this was incorrect, certainly  I 

would find out from the Member 
from where he got it and the 
House has the authority to take 
action against the Member if any 
wrong statement is made.  That 
is the usual practice.”

After this,  my  comments  were 
called for by the Hon’ble Speaker on 
1st July, 1965.  I furnished my com
ments  and  also  sent certain do
cuments  for  the Speaker  to  be 
satisfied that  the allegations  made 
by me were prima fade  justifiable 
on the basis of the  evidence.  No 
further action was  taken  by the 
Speaker,  I was, therefore, well jus
tified in presuming that the material 
furnished by me had satisfied  the 
Speaker in view of his observations 
quoted above.  Shri  Gopalan  may 
dispute the probative value of evi
dence. But  I  logically  presumed 
that the Speaker was convinced  of 
there being prima facie ground for 
what I had alleged.  And this is all 
that I mentioned  on this point  on 
18th March, 1987.

About my remarks on the issue of 
expunction, there is no justification 
in motives being attributed to me. It 
is a matter of record and  what I 
spoke from memory could always be 

checked with the record and  duly 
corrected.  The mistake is bona fide 

inadvertence but even for this very 
minor slip I have hardly any hesita
tion in saying that I am sorry.

1248 hrs.

ELECTION TO COMMITTEE 

Central Silk Board

The Minister of  Commerce  (Shri 

Dinesh Singh): I beg to move:

“That in pursuance of sub-sec
tion (3) (c) of Section 4 of the 
Central Silk Board Act, 1948, the 
members of Lok Sabha do pro
ceed to elect, in such  manner 
as the Speaker may direct, four 
members from among themselves 
to serve as members of the Cen
tral Silk Board, for the term com
mencing from the9th April, 1987” 

Mr. Speaker: The question is:

"That in pursuance  of  sub
section (3) (c) of Section 4 of the 
Central Silk Board Act,  1948, 
the members of Lok Sabha  do 
proceed to elect, in such manner 
as the Speaker may direct, four 
members from among themselves 
to serve as members of the Cen
tral Silk Board, for  the  term 
commencing from the 9th April,
1967."

The motion too* adopted.

12JB9 hrs.

ELECTION OF DEPUTY SPEAKER

Shri M. R. Masanl  (Rajkot):  Mr. 
Speaker,  Sir, Mr. Kunte had agreed 
to accept nomination on the basis of 
an understanding that, as the unani
mous choice of the Opposition pa*'- 
ties, he was acceptable to the Prim*



J28.3 Election of MARCH 28, 1967 Deputy Speaker 1284

[Shri M. R. Masani] *
Minister and the Congress party. All 
Opposition parties in this House are 
even now unanimous in support of 
Mr. Kunte. I would like to know, 
before I move my motion, from the 
lion, leader of the House whether she 
adheres to the understanding that the 
unanimous choice of the Opposition 
parties will be acceptable to her and
her Party. It is only after that___
<Interruption).

Mr. Speaker: When the motion is
being moved, he cannot ask a ques-
tion like that. (Interruption).

Shri M. R. Masani: I will be able 
to decide whether or not to move 
this.. . . .  . (Interruption).

Shri Surendranath Dwivedy: (Ken- 
drapara): On a point of order, Sir. 
1 think he is within his right to ask 
this question. Now, the question 
before the House is the election of 
the Deputy Speaker. Before he 
moves the motion, he want? to put a 
question as to whether unanimous 
choice of the Opposition is agreeable 
to the Congress party.

Mr. Speaker: Thai is a different
matter.

Shri Surendranath Dwivedy: What 
prevents her to say *Yes’ or ‘No’? 
<Interruption).

Mr. Speaker: It ought to have been 
discussed outside the House, not 
inside the House, whether she is 
going to agree or not. We cannot 
discuss it here. It is the election of 
the Deputy Speaker. If he wants to 
move his motion, he may move it or 
withdraw it. (Interruption) It is not
proper to enter into a discussion here.

Shri Frank Anthony (Nominated— 
Anglo-Indians): This ii a vey
crucial matter and it might assume 
bitter controversy. I am making an 
appeal to Mr. Masani, to the Leader 
of the House and also to you that

you postpone this matter for two 
days.........

Some hon. Members: No, no.

Shri Frank Anthony: ___otherwise,
the whole thing will degenerate into 
such a state of bitterness that the 
functioning of Parliament will become 
almost impossible. I am making this 
appeal. The discretion is yours.

Shri N. C. Chatterjee (Burdwan): 
rose—

Shri Sonavane (Pandharpur): I want 
to know whether the Opposition can 
spiting a surprise. . .. (Interruptions), 
can take the House 'by surprise with-
out anything on the agenda. I want 
to know whether this would be in 
order—the proposal of the Opposition 
to ask the Leader of the House and 
not to go on with the agenda.

Shri Krishna Kumar Chatterji
(Howrah): Under what rule can you 
permit this discussion to follow?

Mr. Speaker: A member in whose
name a motion stands on the list of 
business may, when called, move the 
motion or withdraw the motion, and 
shall confine himself to a mere state-
ment to that effect.

I have no objection. But the motion 
has to be moved. Somebody else 
may withdraw. It may happen. I 
do not know.

Shri H. N. Mukerjee (Calcutta 
North-East): The whole country is 
discussing certain circumstances re-
lating to the proposed unanimous 
election of the Deputy-Speaker. The 
whole country is discussing it. All 
the papers today have referred to it
......... (Interruptions).

On a point of propriety.. . .
Mr. Speaker: I do not mind either 

way, but there should not be any 
discussion.

Shri H. N. Mukerjee: On a point of 
propriety, I am entitled to this in 
spite of whatever the people on that
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«&e might imagine.

There are certain  things  which 
should he done with propriety and 
dignity in this House. On the ques
tion of election' of  Deputy- Speaker, 

which is the next item on the agenda, 
there have been discussions on a Par
liamentary  level, with  which  the 
whole country is familiar.  Perhaps 
the Prime Minister does not choose 
to claim to be familiar at this pre
sent moment, but the whole country 
1a familiar with certain  discussions 
which were Intended to bring about 

a dignified election to the office  of 
the Deputy-Speaker in this House.

Mr. Speaker: Outside the house and 
not inside the House. Here  there 
will be election.

Shri H. N. Mukerjee: You have to 

administer the canons of  propriety, 
the canons of Parliamentary proprie
ty which we can all learn in good 
time. You have to  imbibe  those 
canos  (Interruptions).  There  was 
an effort made to make the Parlia
mentary procedure smoth and digni- 
ged in this House and that is being 
subverted  'by  a  certain  attitude 
What Mr Masani is asking for  is 
only for a reiteration of  the  as
surance already  given.  (Interrup
tions).

Shri  Krishna .Kumar  Chatterji:

Can the question of propriety  over

side the rules?

Shri H. N. Mukerjee:  The  letter 
killeth but the spirit giveth life.

mmw  (wrmrft)  : 

V? qifaHa * aft  w r |  ̂aft 

**  t  I 1

SFJSTTT T̂T $ I 

ift *T?-*TT OTT

wra <ft  vf  sw  ̂  amft |  i 

art ww *trt 5, art mvivr hh < 

t, Sft * zx

2867 (Ai) LSD—4.

«rrc Trr-̂ nr fr̂ r g

W r 5̂ t  f 1 iff aft  $

^ txftifaft *?r t___

Shri Vasudevan Nair  (Peermade): 
Let him not talk of democracy in 
that manner.

arm*:  ar$ aft 
«rmt 3TTcT  aft 5TW 

% *ft% TT  aF̂TT f HlfMY 

t I

Jtwn aft csrr̂ ottj sttst: t ̂

*rnr% t̂ rt fj 1 %ft stt't It

srmr £ far ?mr aft  *5r 8(3)  |

**ar *rn>  srtwhrT *rr, ssr  Nr 1 

 ̂ TOR ^

“A member in whose name a 
motion stands on the list of busi

ness may, when called, move the 
motion or withdraw the motion, 
and shall confine himself to a 
mere statement to that effect.".

Shri S. M. Banerjee (Kanpur): This 
is all irrelevant.

*ft yrcftaw  an**: ^ ̂

*ft mrft  *rr$ar aRt snprit trrenft

*TTT  ^ t fanjrefatft *ft7*ft *?tf

4fTd  ̂JIJ aft ifrtR

ffczt 3*raft v*arr$h

fcwr (̂ h) : wft fare 

fonr 'twt gprtfRm aft*

$ »raT t 1¥ VRm" *ir

1  # VfTT *TpT jj fa inft

sremw# twt  $? arcr % q$3r 

ft. ,.{1*vr4m) wr Ta  *
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fft  1  -389 *t ^t#ltl 

389  % VRTFT  WN iRn̂t  SI**, ift

finwr tftr  ran *feft

»n€f ̂  %r  *pf, m JT  «rrcft

fB »i$r i $ smrrer

^rvTT î,  JiT^TTTfrkgi 

w*r sTft1  r̂tr *npr, *nr wnr 

389  fcr  sftfircri 3*  «̂rs  fcrarr 

ft’-

“All matters  not  specifically 
provided for in these rules and 
all questions  relating to  the
detained working of these rules 
shall be regulated in such manner 
as the Speaker may, from time 
to time, direct.”.

VfW«KK  <TRT t I  *TOT

3 ffvtftdT  $t  tot  «rr—*n  Hrn? 

m t m  ̂ * m t —x tt*  snrrc

<Rft  *rrwfRFr ftw*tt faftNtaft 
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«sw  ft  *iw .. (iram)
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arr?r f *m % tffift 1  -

fetivtitairgtaff

% j A* WPT,

ft JTT «T %  I

Ms. Speaker: May I requeat all hon. 
Members to  resume  tftudr  s$atsJ 
Order/ order.  After all* H ia a ques
tion of moving a motion.  Where <tb* 
rules do not provide for something,- . 
the Speaker certainly has the power- 
But where the rule clearly make* 
provision the rule had to be observed. 
Apart from that, here is a motion for 
the election of the Deputy-Speaker ...

Shri S. M. Banerjee: I call the con* 
duct of the Prime Minister immoral; 
she says something outside but she 
says something else here.

Mr. Speaker: I cannot compel or 
force anybody to say something and 
to agree or not to agree to something 
within the House.

«ft ** fc**m  wttt vrrr 

fnrr  i

Mr. Speaker:  Here is the agenda 
before us which says that we have to 
elect the Deputy-Speaker.  Here are 

the motions to be moved by about half 
a dozen Members  Whether they are 
going to be moved or not, whether 
there is going to be a contest or not 
is a different matter. As 4he Speaker,
I have to conduct the election.  So, 
let us proceed with it.  Therefore, I 
request Shri M. R. Masani to move 

the motion which stands in his name.

Shri M. ft Maftaai: I can only con
clude from the  Prime  Minister’* 
silehce that she is not prepared to 
stick to the undesvtaadlng -thit wa* 
arrived at  Therefore, I do not move 
the motion. ̂Interruptions).

Shri  Seddyaa  (Kumbakonam): 
Why ap you shojjtin̂   ̂  ̂ ^

Shri Sri OhaBd OMA (Qwndifufe)? 
Why noMilaar" the FriaM' lOUsterr 
She wants to say aoawtfeiag.
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ttd N.  C.  OhatejN:  In  the 
intawpt of djmiocracy, we have  to 
buiUt̂np feme  sound' conventions
(Interf̂pHohs).'

Please-Jiear me for a. minute.  (In- 
terrugttens).

Mr. Speaker:  Shri  Prakash  Vir
Shastri.

 ̂  ̂ wrr sôtt ̂ 1

Shri Bal Raj ftadhok (South Delhi): 
I would make #n appeal to the Prime 
Minister that in the interest of the 
unity of the House, in the interest of 
parliamentary propriety, in the inter
est of dignity of  Parliament,  she 
should stick to the understanding that 
she had given  If she is not prepared 
to do so, I do not move my motion.

Mr. Speaker: Shri Sreekantan Nair.

Shri N. Sreekantan Nair (Quilon): 
In order to test the integrity of the 
Congress, I do not move my motion.

Mr. Speaker:  Dr  Ram  Subhag
Singh.

The  Minister  of  Parliamentary 
Affairs  and  Communications  (Dr. 
Ram Subhag Singh) rose—

Shri M. R. Masani: In view of this 
attitude of the Prime Minister, we 
do not wish to participate in  this 
election.  We,  therefore,  withdraw 
from the House.

Dr. Rata Subhag Sinfh:  I beg to
move:

“That Shri R. K. Khadilkjw, ,a
member of this House, be chosen
as the  Dep uty-Speaker of this
House”.

ShriMfc Vefckataeakfcalak (Nandyal): 

I second th£ motion.

If fan : WOt

flfaq; 1 XT* jwrcr« writ

?r
ww jfrtf jh5t * an̂ 1

«ft wfafn.rMMil 

xrww  frdsfr • wt&t OTnsr #
?pt msi sp& | «fk

f* * | fr  VT %

gnfhmxvt firsT tftar jrt! i

sft Tumur  (srraaFFt) :
I

(Some hon. Members then left the 
House)

Mr. Speaker:  There is only  one 
motion before the House.

The question is:

“That Shri R. K Khadilkar, a 
member of this House, be chosen 
as the  Deputy-Speaker of  this 
House”.

Those in favour of the motion will 
kindly say ‘aye’.

Several hon. Members:  'Aye’.

Mr. Speaker:  Those against will
kindly say 'No’.

Some hon. Members: No

Mr. Speaker: The ‘Ayes’ have  it; 
the ‘Ayes’ have it.  The  motion is 

carried.

The motion teas adopted.

The Prime  Minister and Minister 
of Atomic Energy  (Shrimatt Win 

Gandhi): They have participated  in 
the voting.

[Mr„>SpeelM$r; ,,1 declare* Shri R. K. 

KhfdUkar elected as the  Deputy* 
Speaker*

May I request the Deputy-Speake* 

to come and occupy his seat?

[Mr* Depuivr&pqtfc*r  (Shri, R.  K. 
KhmHilker)  then > occupied his seatjj

ShrimaU Indira Gandhi:  I wish to 
say, something In repIy*̂o what Shri 
Maijanîaîto Iclartfy the situation. ̂
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[Shrimati Indira Gandhi]

It Js true that we had said that if 
the Opposition was united, we would 
not put up any candidate. However, 
till just before 12 noon  yesterday, 

which was the limit for giving names, 
the Opposition was not united.  Even 
afterwards, it seems they had a meet
ing, and they came and told me they 
were united; but our information even 
after that meeting was  that  they 
were not united on this issue  It was 
possible also that U we had with
drawn our candidate,  their  names 
might have remained.  Therefore, 

the position till late last night was 
not at all clear.

! hâ said very clearly to  Shri 
Masani that if before 12 noon yester
day, which was the time-limit  for 
nominations, they did not give us a 
clear indication, we would put up a 
candidate  I just wanted to clarify 

that point

Shri Masani said that he knew— 
he admitted to me—that there were 
three groups, large groups with large 
numbers involved, without the Oppo
sition who did not support their nomi
nation  But he said* you should not 
bother about those people  That is 
what I wanted to clarify

Shri Frank Anthony:  May I  say
something9  It  is  really  unfor
tunate that this has happened. I per
sonally would like very much  to 

have seen a Member from the Oppo
sition chosen as the Deputy Speaker. 
As a matter of fact, I was at most 
of the meetings with the Prime Minis
ter and I had hoped that some kind 
of g convention would emerge  bv 
which  the Speaker would be from 
the  ruling  party  and the Deputy 
Speaker  from  the  Opposition.  I 
*m sorry  Mr.  Masani  is  not 
here because quite frankly from what 
personal knowledge I have I think the 
responsibility for this convention not 
emerging rests primarily on Members 

of the Opposition.  I was at the first 
meeting with the Prime Minister and 
I had a very dear impression  that 
there was an implied understanding

that  the  speakership would go  to 
the ruling party and the  Deputy - 
speakership to the Opposition.  Mr. 
Dwivedy did not agree  with  me. 
After the vofe I spoke to the Prime 
Minister and the Deputy Prime Minis, 
ter.  The Prime Minister told ug that 
it was very clear and it had  been 
communicated to Mr. Masani  that 
there was an implicit understanding: 
speakership from the Congress Party 
and the  Deputy-Speakership  from 

the  opposition.  Apparently  some 
Members—I am trying to be fair to 

some colleagues of mine on this side— 
did not approve of this; they wanted 
to reach for some more; they wanted 

some concensus.

Mr Speaker: It is all over now.

Shri Frank Anthony: I shall con
clude m one minute.  I said that 
is was quite  wrong; if  you agreed 
that the Congress Party should have 
its nominee as the Speaker, you can
not exercise in effect a veto.  Then 
apparently what happened was  this 
The left Communists  submitted a 
second name  I think that after that 
Mr Morarji Desai came to us  and 
said very  clearly  although  there 
was no understanding, although you 
have voted against Mr. Sanjiva Reddy 
for Speakership, the Congress Party 
will propose or second whomsoever 
you put up unanimously from  this 
side  But the left Communists were 
not prepared to accept Mr.  Kunte. 
That is what I wanted to say. Tech
nically the Congress Party was quite 
right but I hoped that you would have 
postponed this for two days whatever 
the shortcomings of the Opposition 
might be.

Some hon. Members:  No.

Shri Frank Anthony: it would have 
been very much better it as a gesture 
the Congress Party had done this. I 
am not saying that you were to blame 
for this.

Now that (he election la over, may 
I congratulate Mr.  Khadilkar?
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8brl KanuOnayan BaJaJ  (Wardha): 
May I ask him a question for infor
mation?

Mr. Speaker:  No.  I  have called
Mr. Khadilkar

Shri Khadilkar (Khed):  Mr. Spea
ker, Sir, I am grateful to this august 

House for the great honour done to 
me by chosing me as the  Deputy- 

Speaker.

Shrimati Tarkeshwari Sinha (Barh): 

Before he expresses his gratitude, let 
the Leader of the House  welcome 

him.

Shrimati Indira Gandhi:  Certainly,
I welcome and offer my congratula
tions to Mr. Khadilkar.  I know  he 
will be very fair in his dealings with 
both sides  of the  House  and that 
there will be no cause for any com
plaint.  Mr.  Khadilkar is an  old 
Member of this House; he has expe
rience of this House.  He has also 

been in the Chair  many a time.  I 
think  that his  being the  Deputy- 

Speaker will be an asset and of great 
value to all the Members.

f Mr. Speaker: May I also associate 
myself with the santiments expressed, 
and congratulate Shri Khadilkar who 
has  been  elected  Deputy-Speaker? 
Now, I will have a little more time 
for myself to look into other papers 

and all that, and I am sure that Shri 
Khadilkar will bear and share my res
ponsibilities, and I am also sure that 
both of us will try to do our best. I 
have no doubt that he will be a great 
asset and of value to me in the dis
charge of my duties. ̂

Shri Khadilkar: I am greatful to the 
leader and all the Members of the 
House and those who have put trust 
in me, and I hope they will extend 
their whole-hearted  co-operation  in 
the discharge of my duties.  I assure 
you, Mr. Speaker, Sir, personally that 
you can count on my whole hearted 
co-operation in the discharge of your 

duties.

I would like to say a few words on 
this occasion, with your permission. In 
the changed context  of the situation, 
the presiding authority in this House 
will have to serve as a bridge of under
standing between the  Government 

and the Opposition so that we could 
function in an orderly and disciplined 
manner, preserving the dignity and 
decorum and adding to the prastige 
of this august House. 1 can assure all 
sections of the House that I shall be 
strictly objective and impartial while 

conducting the proceedings so as to be 
worthy of the confidence they have 
reposed in me.

As one of the Members of the Panel 
of Chairmen, I had an occasions occu
pied this Chair and I have seen how 
most of the hon. Members co-operated 
in the conduct of the  business and 
showed  indulgence.  The same  co
operation, I trust, would be forthcom
ing while discharging my heavy  res
ponsibilities.

We are bound by the Constitution as 
well as the procedure and certain con
ventions and traditions.  If there is 
a feeling that some of the procedure 

which we have followed so long need 
change or modification, that could only 
be done after calm and quite delibera
tions.  After all, Parliament is an ins
trument for bringing about the nece
ssary  social and economic  changes 
through debate, deliberations and deci
sions without disturbing  the  basic 

stability of our country.

On this occasion, I would like also 
to refer to a statement that I made 

while speaking on the  no-confidence 
motion moved by Acharya Kripalani 
in August, 1963, the first of its kind. 
Then, I had observed:

“During the course of the strug
gle for freedom, it was not simply 
the urge to drive out  foreign 
power. Behind that urge for free
dom was a vigorous urge for so
cial freedom, a  radical  social 
change.  This fact was recognised 
by the leaders in our country.
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[Shri Khadilkar]

So "many countries have tailed in 
this.  Th£y< ffeiled to  accommo- 
date that social urge  within the 
political framework ahd, therefore, 

they have several tlifllculties; the 
collapse oI the democratic ‘frame* 
work was one of them. The credit 
lor realising this social necessity 
goes to this Government.  Those 
who are dispassionate students of 
history, while analysing the social 
force behind it will  admit that 
this Government has successfully 
contained this social urge within 

a democratic framework and made 
democracy, a "viable thing.  That 
has stabilised’ hei*e. 1 say it with 
greater confidence.”

I would, therefore, urge that without 
in anyway  disturbing  or weakening 
the democratic framework, we should 
all strive to achieve our social objec

tive.

Once again, Sir, I  thank all  hon. 
Members of all sections of the House 
those who are present in the House, 
and I assilre tHem that I will try to 

protfect the rights and privileges of 
hon.  Membew individually as well 
as of the House collectively, as is ex

pected of me.

I thank you.

12.54 hn.

BUDGET  (RAILWAYS)—DE

MANDS*  FOR  GRANTS  ON 
ACCOUNT, 1967-68  AND  DE
MANDS FOR  SUPPLEMENTARY 
GRANTS,  (itAlLWAYS), 1986-67 

Mr, Speaker:  The House will now 
take up the budget of the railways, 
the Demands for Grants on Account, 

and the Supplementary  Demand for 
Grants—item* 14, 15 and 16  of the 
Order Paper, all together.  Anyway, 
by this evening we shall finish all the 

demands and  put the  guillotine at 
about 5-30.

The Minister  «fr‘ Railways ..(Shri 
CL M. Poonacha): Sir, may  X ‘with 
your permission, make a tew  obser
vations?

In moving the Supplementary De
mands for Grants for the> curreat year 
and the''Demands for Grants ‘on-ac- 

oount’ for the next year, I would like 
to  submit that  the extra  require
ments for Revenue Working Expenses 
during the current year have been 

reduced rom Rs. 30.28 crores as prin
ted in the  book of  supplementary 
demands to Rs. 26.92 crores, as shown 
in the amended notice circulated to 
the House.  This has  been done on 
the basis of the latest assessment of 
expenditure to be accounted for in the 
current finKncialy year received from 
Railways at  the end of last  week. 
Similarly, the supplementary demand 

for withdrawal from the Pension Fund 
has also been reduced by 5*79 lakhs, 
/from 42*41 lakhs to 86*62 lakhs, in 
view of the latest estimates received 
from Accountant General  who  dis
burse the pensions.  I am, however, 
not reducing the figure of the demand 
for withdrawal from the Revehue Re
serve Fund to meet  the  deficit, 
because it seem* novr that  the in
crease of  to 5 million tonnes  in 

traffic during the year which I had 
mentioned  in my  Budget  Speech 
is not likely to materialise.  Loadings 
last month have been nearly  three 
quarters of a million tonnes less than 
in February, 1966 and the figures for 
the first  ten days  61 March  also 
have not been very promising.  On 
the basis of the  latest  information 
hardly 4 million tonnes of additional 
traffic is likely to be moved this year 
and, therefore, there might be a fur
ther shortfall of S to 4 crores even 
on the Iowa: figure o? goods earnings 
shown in the White' Paper. X am 
hoping, however, that file deficit will 
not increase beyond the  figure of 
15.27 crores now proposed to be with-

• Moved wlm the recommendation of the President.
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drawn from the Revenue  Resarve 
-Fund.

Demand }&o. fr—'WaxKom Exauhba—
RJKPAJDUI AMO MAINTENANCE

With these word*, I request  the 
Souse to sapptort the Demands,

Demand No. 1—Railway Board

Mr Speaker: Motion mtived:

“That a sum  not  exceeding 
Rs. 42,99,000 be granted to  the 

j  President, '-on .qocount, for or to- 
wards  defraying  the  charges 
during the year ending «a  the 
31st day of March* 1968, in res
pect of ‘Railway Board’.’’
* *  {  < f 

Demand No. 2—Miscellaneous Ex
penditure

Mr. Speaker: Motion moved:

"that a  sum  not  exceeding 
Rs 1,53,13,000 be granted to the 
President, on account for or to
wards  defraying  the  charges 
during the year ending on  the 
Slst day of March, 1968, in res
pect of ‘Miscellaneous Expendi
ture’.”

Demanj> No. 3—Payments to Worked 
Lines and others

Mr Speaker: Motion moved:

‘That a  sum  not  exceeding 
Rs. 12,49,000 be granted to  the 
President, on account, for or to
wards defraying  the  charges 
during, the year ending on the 

81st day of March, 1968, in res
pect of ‘Payments *0 worked lines 
and others’.” >

Demand No.  4—Working  Expenses 
—Administration

Mr Speaker: Motion moved:

w¥’hafc a  sum  not  exceeding 

Rs. 21,18,38,000 be granted to the 
President, on account, for or to
wards  defraying  the  charges 
durinng the year ending on the 
'Slst day of March, 1968, in res
pect of TWorking Expenses—Ad- 
Tministration’.”

Mr. Speaker: Motion moved:

'That a < sum  not ' exceeding 
Rs. 67,79,82,000 be granted to the 
President, on account, for ok to- 
ufaris defraying the charges dur
ing the year ending on the Slst 
d$jr of Maqd), 1968 in respect of 
'wor&ing Expenses—Repairo and 
Maintenance’-”  ,  ,,

Demand No. 6—Working  Expense.— 
operating Stast 

Mr. Speakerr Motion moved:

.“That a sum not  exceeding 
Rs. 48,25,66,000 be granted to the 
President, on account, for or to
wards defraying the charges dur
ing the year ending on the Slst 
day of March, 1968, in respect of 
•Working  Expenses—Operating
Staff.”

Demand No.  7—Working Expenses— 

OPERATION (FUEL)

Mr. Speaker: Motion moved:

“That a  sum not  exceeding 
Rs. 42,75,82,000 be granted to the 
President on accpunt, for or to* 
wards defraying the charges dur
ing the year ending  on the Slst 
day of March, 1968, in respect of 
•Working  Expenses—rOperation 

(Fuel)’.*1

Demand No. 8—Working Expenses— 

Operation other than Stafp and fuel

Mr Speaker: Motion moved:

ktDiat  a sum not  exceeding 
Rs 12,52,79,000 be granted to the 
President, on account, for or to
wards defraying the charge? dur
ing the year ending on the Slst 
day tit March 1M®. hi respect of 
'Working  Expenses—Operation 
other than Staff and Fusl1*.

Demand No. 9—W orking Exsctrssa— 

Miscellaneous Expenses 

vMr. Speaker: Mstioa moved:

“THit a  sum  not  exceeding 

Rs. 10,64,74.000 be granted to the 
President, on account, for or to
wards  defraying  the  charges 
during the year ending on  the
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[Mr. Speaker]

31st day of March, 1966 in respect 
of ‘Working Expenses—Miscella
neous Expenses'.*’

Demand No. 10—Working Expenses— 
Staff Welfare

Mr. Speaker: Motion moved:

“That a  sum  not  exceeding 

Rs. 7,39,36,000 be granted to the 
President, on account, /or or to
wards defraying  the  charges 
during he year ending on the 31st 
day of March, 1968 in respect of 
•Working Expenses—Staff  Wel
fare’.”

Demand No 11—Working Expenses— 
Appropriation  to  Depreciation 

Reserved Fund 

Mr Speaker: Motion moved:

“That a  sum  not  exceeding 
Rs 33,00,02,000 be granted to the 
President, on account, for or to
wards  defraying  the  charges 
during the year ending on  the 
31st d*y of March, 1968 in res
pect of Working Expenses—Ap
propriation to Depreciation  Re
serve Fund’.”

Demand No.  11-A—Working Expen

ses—Appropriation to  Pension 

Fund

Mr. Speaker: Motion moved:

‘That a  sum  not  exceeding 
Rs. 5,01,67,000 be granted to the 
President, on account, for or to
wards  defraying  the  charges 
during a year ending  on  the 
81st d&y of March, 1968 in res
pect of 'Working Expenses—Ap
propriation to Pension Fund’.” 

Demand No. 12—Dividend to General 
Revenues

Mr. Speaker: Motion moved:

"That a  sum  not  exceeding 

Ra. 6,00,00,000 be granted to the 
President, on account, for or to
wards  depraving  the  charges 
during the  year ending on  the 
81st day of M&rth, 1968 in res

pect of D̂ividend  to  General 
Revenues’.”

Demand No. 13—Open  Lime  Works 
(Revenue)

Mr. Speaker: Motion moved:

‘That a  sum  not exceeding 
Rs. 3,75,00,000 be granted to the 
President, on account, for or to
wards  defraying  the  charges 
during the year ending on the 
31st d*y of March, 1968 in res

pect of ‘Open  Line Works 
(Revenue)’.”

Demand  No. 14—Construction or 
New Lines

Mr Speaker: Motion moved:

“That a  sum  not  exceeding 

Rs, 12,70,90,000 be granted to the 
President, on account, for or to
wards  defraying  the  charges 
during the year ending on  the 
31st day of March, 1968 in res

pect of  ‘Construction  of  New 
Lines’ ’’

Demand No. 15—Open Line Works— 
Capital,  Depreciation  Reserve 

Fund and Development Fund

Mr Speaker: Motion moved:

“That a  sum  not  exceeding 
Rs. 1,78,44,75,000 be granted to the 
President, on account, for or to
wards  defraying  the  charges 
during the year ending on  the 
31st day of March, 1968 in res
pect of ‘Open Line Works—Capi
tal. Depreciation Reserve  Fund 
and Development Fund’.”

Demand No. 16—Pensionary Charges 

—Pension Fund

Mr. Speaker: Motion moved:

“That a  sum  not  exceeding 

Rs. 1,37,69,000 be granted  to the 
President, on account, for or to
wards defraying  the  charges 
during the year ending on  the 
31st day of March, IMS In res
pect of  ‘Pensionary  Charges 
Pension Fund’.”
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from hauled by the railway*, trie, food and 
many othef  it will  certainly
add to the difficulties of the people.

*v M.w  J  *

[Mr. Speaker] 

Dbmanp 2̂>. 20—̂Wxxhdbawai. 
Revenue Raanmc Fond

ryi> « ,  ..
Mr. Speaker: Motion moved:

“That a Supplementary sum not 
t exceê g  26,98,000 b* gran
ted fia the President ' tô "defray 
the jqhlargefe which wilf come  in 

couîe d ̂ ajrmedt  during  the 
year , ending the 131st  d»y  0I 
"March, 186Vt in respe&'cf With
drawal from 'Revenue  Reserve 
Fund'."

Shri  Nambiar (Tirudhirappali): 
Sir, with regard to the speech made 
by the Minister while prfesertttng his 
interim budget, I have to warn him 
and the country that what he is going 
to dg is to come forward with an in
crease in passenger fares and freights 
when he presents the main budget. 
He has now stated that there is after 
all a deficit Jn the earnings for the 
year ending 81st March, 67 and lie says 
he has to borrow  from the  general 
revenue. He has made all this preface 
only to create an atmosphere to come 
forward with a suggestion for increase 
in fares and freights."  In page 7 of 
his budget speech he has said:

“This short-fall will have to be 
made good at the earliest oppor
tunity, particularly since  it is 
estimated that the  expenditure 
from the fund in 1967-68 will be 
Rs. 110 crores, i.e. Rs. 11 crores 
more than this appropriation.”

1* ,

Therefore, I justifiably believe that he 
is going to increase, the fareB and 
freigths.  It is up to him to tell the 
country that he is not going to increase 
the passenger fares and freights, so 
that cpntingency will not arise  Why 
1 am very particular about this is, 
already there is spira’ling of prices. 
Therefore, if ttidre is another dose of 
injection by way of'increase in fares 
and 'jreîhts, thereby adding to the 
the cost of the commodities that are

IS lift.
w -

Apart  from  this,  the  Minister's 
speech requires a careful scrutiny in 
other respects also. He says there is a 
downward trend in railway revenue 
receipts, with which we agree, the rea
son being there is a stalemate'in the 
general  economy of  the  country. 
That is ̂ fleeted in the railway ear- 
ings as Wfell.  Under cover of that he 
should not bring forward an excuse 
and say that  he 'wants some  more 
revenue by way of increse in fares and 
freights.  Even with regard to the so- 
called budget deficit that he shows in 
his estimates, I may say, we know how 
the railway budget estimates are pre
pared.  A lot of jugglery of figures is 
there, and I do not feel that it is a 
real deficit in the real sense for the 
reason that recently there was an in
crease in the rates of dividend paid 
to the capitrfl-at-charge to the extent 
of 5 per' cent. It is unkotom in the his
tory of any railway establishment in 
the World, let alone India, -that a divi
dend of 5 per cent is granted ...

Mr. Speaker; We will adjourn now 
for lunch and Shri Nambiar may con
tinue his speech when we meet after 
lunch. Before we adjourn I may in
form hon. Members that they  may 
send in slips here to the Table before 
14:15 hrs indicating the cut motions 
that they want to move We will ad
journ now and' meet again after lunch 
at 14.00 hours.

1S.0S hn.

The Lok Sabha then adjourned for 
Lunch till fourteen of the Clock.

The Lok Sabha re-assembled after 
lunch at Fourteen of the Clock.

{Mr. Deputy-Speaker {n the  Chair]
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[Shri Nambiar]

Railways’ earning* and still they soy 
that it is not enough; they want to 

pay more to the General Revenues. 
And U you are not in a position to 
do that, you s&y that you will take 
a loan from the  General Revenues 
and will repay it by increasing lares 

and freights.

That is why I say that it is nothing 
but jugglery of figures.  It is not justi
fied at alL  The justification givsn is 
that you are paying dividend at  the 
rate of 5.75 per cent and 4.50 per r* nt. 
After all, the Railway receipts are in 
your hands and you can appropriate 
it and say that you are giving 10 per 
cent as interest charges to the General 
Revenues.  What is the  justification 
for you to give it?  You say that the 
Railway Convention Committee did it 
and that Parliament okayed it,  but 
after all that is a book adjustment 
which you are making.

Is it not a fact that the Railw ys 
earn more and more?  It is going on 
increasing its earrvngs and is appro- 
priatioting in various kinds so hot it 
can tell the people that there is nc 
money with the Railways; everything 
has been paid and therelore fhi Rail
way is bankrupt; allow us to tax 
more by way of fares ani freights and 
at the same time, to introduce econo
my in the name of which retrench 
railwaymen, increase the work1' a 1 oa 
rai’waymen and give them very hard 
living and working conditions  This 
is the  purpose for which you  are 
creating a jugglery of figures here.

Shri C. ML Poonacha: May I explain 
that this dividend  is in  fact  the 
interest that is chargeable on  the 
capital that the Government of India 
makes available and that the borrow
ing rate has been steadily going up? 
As such, the dividend rate has also to 
keep pace with the borrowing rate to 
which the Government of India is sub
ject.  So, there is a rational relation
ship betvreen these two; they are not 
ad hoc.
Shri Nambiar: You yourself admit 

in your White Paper that the  the

General Revenue* are giving «  les
ser  percentage  and that  Railways 
are  paying  a  higher  percent
age. You yourself say that in your 
White Paper.  Then, why do you ask 
for this 5.75 per cent?  You yourself 
admit that in all other transactions a 
lower rate of interest is  charged, 
whereas for the Railways why do you 
increase it?  Therefore you  cannot 
justify it that way; otherwise  you , 
should claim that you are  paying: 
more despite the fact that the rate 
is less.  Therefore you cannot bring 
forward that argument in this res
pect.

Further, in regard to depreciation, 
in 1965 it was Rs. 45 crores and today 
the annual depreciation is  Rs. 85 
crores.  You have increased the rail
way assets by spending Rs. 1700 crores 
more during ten years and now you 
want to have made depreciation  for 
the  capital  at  charge.  I  am 
accusing  the  Government  for 
having spent unnecessarily and  im
properly on the railways without any 
return to the proportion on the money 
spent.

Again, having  created the atmos
phere that you want more money, by 
way of increased fares and freights, 
you have attacked very strongly  the 
railwaymen though you  pay  en
comiums to them at the end.  They 
are very pious wishes.  I have  no 
doubt that the same attitude will con
tinue and that the railwaymen  have 
done their work  wonderfully well. 
But on page 5 of your speech, this is- 
what you say.

Shri K. N. Tiwary (Bettiah): About 
the increase in depreciation, I may 
inform * the hon. Member that  the 
work-load has increased; the wagon* 
load and other things have increased

Shri Nambiar:  You are right  in
saying that the work has increased. 
Why do you want to have larger de
preciation amount for the money that 
you have spent during the last tea 
years?  You have no necessity  to 
have larger depreciation amount. Your 
calculation is wrong.





1311 DUU!J"'. ~I\.U"wuy<;) lVl.t1.n,~n 40, ltlOI una uernanas etc.

Shri Nambiar: It is not an accident.
It is the calculated decision of the
voters to see that the Railways are
properly run by a better successor,
Mr. Pooncha. Therefore, I say that
they must be run properly. My hum_
ble submission is this. Even he has
come with a suggestion: he says that
rationalisa tion and simplification of
p-rocedures and elimination of unpro-
ductive work has to be undertaken in
order to accommodate the consequent
reduction in the number of staff. This
is a very clever Way of putting it;
it is cutting the nose like this. You
straightaway say that in the name of
economy you want to reduce men; but
you would not say that. Th is is a
".'f'ry calculated Way of putting it;
this is done by the experts sitting in
'he offiCe under conditions of comfort
etc. But I haVe got telegrams here
to subshntiate my statement that rai1-
waymc-, are being removed, retrench-
ed. transferred and victimised. I do
not want to waste the time of the
HOUSe bv reacting all these telegrams;
I have a blln('h of them.

An hon. Member: You can put
them.

Shri Nambiar: Yes, I can put them.

Here is one. This will give you
an idea. This is from Palghat which

received this morning:

"CLASS IV EMPLOYEES
TRANSFERRED EN MASSE
WORKING FOURS EN-
HANcED SERIOUs DISLOCA-
TION STAFF AGITATED INTER-
VENE MAINTAIN STATUS
QUO"

This is from Palghat which I re-
ceived this morning, from Southern
Railway. (Interruptions). This is
from the land of Communist Raj.

I have got another telegram. This
is from the la~nd of DMK Raj. This
is from Madras State, from Tiruchir-
apall i,

"ELECTRICAL CASUAL LAB-
OURERS GOLDEN ROCK. NO

SIGN OF EMPLOYMENT CON-
TINUITY NOTICE EXPlRES ON
NINETEENTH PLEASE MOVE
RAILWAY BOARD."

They think that the Railway Board
will come to their rescue. But un-
fortunately this Railway Board and
the Railway Minister come forward
with a speech like this; they want to
have economy by way of rationalisa-
tion and retrenchment. I do net know
what to do. I am between the devll
and the deep sea. I am between these
telegrams and Mr. Poonacha. I 30
not know what to do because the
Railwaymen want the Railway Board
to do something to avoid retrench-
ment. but the Railway Minister comes
forward and says that he is going to
have more retrenchment. To add to
that, only yesterday the hen. Finance
Minister, Mr. Mcrarji Desai, said that
they are going to hav., retrenchment
when a specific question was put by
Mr. Banerjee here.

TIle Minister of Planning Pr-trn-
lenm & Chemicals and Social Welfare
(Shri Asoj.a Mehta i : He said. if it is
necesr a rv, if there is a surplus labour,
that is a mnt t or 10 be considered along
with the various l'Jings t.o he consi-
dered. The' lion. Member is welcome
to :lU~(c:k ~" much as he likes, but he
should be f'act ua lly correct.

shri Nambiar: There is a very big
'if' there, Here also the Minister of
Railways says the same thing: they
the thinking of rationalisation and
prope-r utilisation of the staff so that
if necessary-if necessary and all that.
This is written carefully by experts
sitting in air-conditioned rooms; they
know how the phraseology is to be
put.

Shri Asoka Mehta: We do not go to
experts like the hon, Member.

Shri Nambjar: Therefore, I submit
that this should not be the way that
the Railway Minister should think. I
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want these things to be assured today. 
One is that the Railway Minister will 
not indulge in increase in fares and 
freights in May when he comes for-
ward with his detailed budget pro-
posals. The second is that the Rail- 
waymen who are on their rolls to-
day, whether permanent, temporary 
or casual, will not be retrenched 
or replaced; they will be kept in ser-
vice. The third is that the railway 
users will not he given additional 
difficulties or burden by direct or in-
direct way of increase of fares. The 
fourth is that he will create a better 
coordination and good understanding 
between Railwaymen and the Railway 
Administration.

I would also request the hon. Minis-
ter to think in terms of creating bet-
ter labour relations. Though he has 
said that his relations with the two 
railwaymen’s federations are cordi-
al, yet I am not satisfied with the 
present relations. He has also to 
think of having proper relations with 
those unions which have not been re-
cognised for political reasons. There 
is no union recognised today in the 
Chittaranjan factory. There are many 
unions which have been functioning 
for several years but which have not 
been recognised for political reasons. 
The hon. Minister should have an open 
mind and he must reconsider these 
things.

Shri J. M. Biswas (Bankaura): 
The Railway Budget, I believe, is 
showing a deficit for the first time. 
That the railways which are the 
oldest and biggest public sector 
undertaking should produce a deficit 
budget is a matter for very serious 
concern.

Now, the question comes up why 
the budget is a deficit one. I would 
like to point out the causes as far as 
I have studied the budget and have 
been able to understand it. No doubt, 
an increase in freights and fares some-
times adds to the railway revenues 
but there is a limit to it. That limit 
has been exceeded, so far as the rail-
ways are concerned. There is a

theory that “Tax is what the traffic 
can bear,” but in the case of the rail-
ways, I believe, the public has been 
taxed beyond its capacity. There-
fore, my submission is that the hon. 
Minister may consider this point.

From all indications, it appears that 
the Railway Administration has de-
cided to recover its financial losses 
mainly by increasing freights and 
fares. That will be a dangerous ac-
tion from any point of view. I would 
like to sound a note of warning to 
the Railway Ministry in this regard. 
The increase in freights and fares 
has been a disincentive to the 
users of the railways, and the 
railways have been victimised be-
cause of the rebounding effect of the 
rise in fares and freights. Therefore, 
a further rise in freights and fares will 
definitely result in further deteriora-
tion of the situation.

My second point relates to the cur-
tailment of expansion schemes which 
has also rebounded adversely on the 
development of steel and other indus-
tries dependent on the railways, and 
this has already resulted in recession 
in those industries. The cumulative 
effect of all these have affected the 
growth of railway traffic.

Now, I would like to discuss the 
wage policy of the Government. As 
It appears from their behaviour to 
labour, the Railway Ministry and its 
officers want to keep the wheels of 
the railways moving. We also be-
lieve that the wheels of the railways 
should be kept moving. But the 
wheels of the railways cannot move 
with the engines or the locomotives 
alone. The railway labour will have 
to keep those wheels moving. I be-
lieve minimum consideration has not 
been given to the condition of rail-
way labour. What is the condition of 
railway labour today? The Fifteenth 
Tripartite Labour Conference had re-
commended a minimum wage of 
Rs. 125 p.m. for the Government em-
ployees. The minimum wage of a 
worker in the Delhi Cloth Mills is- 
about Rs. 174.
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still, they have to face charge-sheets. 
I have heard gome railway officers to 
say That they have taken big degrees 
in engineering, in science and so on, 
but after coming to the railway, their 
work consist of only signing charge- 
sheets'.  This is the state of affairs in 
the Railways.

If the idea is to satisfy the rail
waymen and keep them  contented, 
what is the harm in recogning  the 
union of the Chittaranjan Locomotive 
Works? The Railway Minister has in 
his statement said that the Chittaran
jan Locomotive works  are producing 
ateam,  diesel  and electric  engines. 
Most of the 10,000 employees  here 
have joined the Chittaranjan Locomo
tive works labour Union. What is the 
harm if you give recognition to this 
union’ Does it cost you money? The 
employees  had  even  approached 
Pandit Nehru for recognition?  Pt. 
Nehru told them to change the presi
dent of their  union, Shu  Haridas 
Chakravarty, who was a communist. 
It was an indicaion given by him that 
if they changed  him,  recognition 
would be given The president  was 
changed; still  that union has  not 
received  recognition. Where is  the 
changed  for  them  to  bring 
their  grievances  to  the  notice 
of  the  administration?  Is  it  de
mocratic? The All India Railwaymen's 

Federation repeatedly brought it  to 
the notice of the Government  Still 

recognition is not given because you 
feel that the union is not controlled 
by the INTUC.  That i«* your  only 
grievance.

So many commissions were appoint
ed.

Shrt K. N. Tlwary:  He is quoting 
late Pandit Nehru.  What  authority 
Has he got in support of his quotation’ 
Is there any proof of what he say??

Shri Indrajlt Ovpta  (Alipore):  A 
senior Member like Mr. Tiwary should 

not interrupt a maiden speech  like 
thia.

1867 (Ai) LS&-4.

Start J. M. Btwaa: I am a new Mem
ber and I have come from West Ben
gal. I have told you that I was a rail
way servant;  I was a guard in the 
Railways and I never expected  to 
come here but people did not want 
Atulya Ghosh .... (Interruptions). I 
request the ruling party to understand 
the problem.  You cannof deny that 
you have produced deficit budget in 
the railways. It is a serious thing. Hie 
railways appointed a New Deal com
mittee, Shankar Saran tribunal, Clas
sification tribunal, class IV staff pro
motion committee. All these tribunals 
and commissions gave their  recom
mendations.  These recommendations 
were also  accepted by the Govern
ment but none of them were imple
mented in full.  Some recommenda

tions of some commissions have been 
implemented in parts; others  have 
not been implemented at all.  What 
will the railways lose if they imple
ment the  recommendations of  the 
classification tribunal?  They have ac
cepted that recommendation.  There 
are rules  in the railways  that the 
senior  men  should  get  promotion 
earlier but that rule is not observed.
A man should get his due promotion 
by  appearing  before  the  selection 
board.

Mr.  Deputy  Speaker:  The  hon. 
Member’s time is up.

Shri I. M. Biswas: I would request 
the hon. Speaker and the House  to 
understand some problems about  the 
railways in detail. I am the only man 
who will speak on this from my party.
I was saying that they should imple
ment the rules properly and strictly. 
Let them implement those rules. For 
implementing those rules,  they are 
not required to pay anything to the 
employees.  The employees want jus
tice from you; they want justice in the 
true sense of tHe term; not paper Jus
tice; not justice on record; they are 
not getting real justice.

I would request some Members of 
the Opposition and also the  Mem

bers of the ruling parly to go to the .
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spot, and I would show then how 
the heavy amount of paper money is 
going to be wasted by these private 
contractors, by the private contract 

system.  The railways made an at
tempt to organise labour contract co
operative societies.  The labour con
tract co-operative societies began  to 
organise themselves, and they  were 
formed. But what is the fate of those 
labour contract co-operative societies7 
They started functioning. There  was 
the recommendation of the Planning 
Commission; they said that at  the 
earliest stages the work of the  co
operative societies may not be up to 
the satisfaction of the authorities con
cerned. It was a fact, but mostly the 
labour contract co-operative societies 
in the railways were discharged May 
I tell you how? They are unbale to 
pay the percentage of the bribe to the 
engineering officers as observed  by 
the Kripalani Committee in their re
port  A contractor before the Knpa- 
lani Committee  clearly stated  that 
there were certain percentages which 
he had to pay as bribe to the officers, 
to the engineering officials. For a co
operating it is very difficulty to pay 

the brib̂rbecame thev cannot account 
for it  That is why the labour con
tract co-operative societies are going 
to be discouraged.

I know some railwaymen at Adra 

who organised a labour contract co
operative  Society  their  So many 
promises came up from the railway 
gflloers.  The /society was 'inaugura

ted by big engineering officials.  But 
what is the fate of the labour cont
ract co-operative society?  i had a 
talk with the hon. Minister of State 
in the  Ministry  of Railways,  Mr. 
Ghosh, about  that labour  contract 
co-operative society.  I am now go
ing to extend an invitation to him to 
attend the funeral procession of that 
society, which has bees  brought to 
this position only by the sheer non- 
co-operation  on the part of the rail
way officers.  I would suggest that 
this private contract  system should 
be abolished.  The privete contractors

are building houses and I can show 
you how these quarters and houses, 
even instances are there, only after 
three  months of  completion of the 

building, were washed away by rain 
and storm.  After an examination, it 
was found that there was very little 
cement in them.  Where had all the 
cement gone?  The cement had gone 
to the black  market.  This is  the 
work of the -private contractors. The 
officials demand something from these 
private contractors;  the contractors 
will pay them the bribe and sell the 
cement and the materials and by that 
money they will pay the bnbe to the 
officials,  because  you  know,  they 
cannot pay any bribe from their own 
pocket Can the Railway Minister say 
what is the heavy amount they  are 
going to spend for remodelling  and 
repairing of all these quarters?

Mr  Deputy-Speaker:  The  hon
Member should conclude now.

Shri J M Biswa:  You  are  not 
allowing me sufficient time.  Nobody 
else other than me in my party will 
speak on this subject

Mr. Deputy-Speaker:  I  will  give 
him a couple of minutes more, I am 
making an exception because this is 
his maiden speech.

Shri J M Biswas: I will take only 
five more  minutes, Sir.

An hon Member:  He is talking of 
bribery.

Shri J M. Biswas:  I am not going 
to talk any more about bribery be
cause it may  be displeasing  some 
people

Now, the country has very  high 
hope, and we do pay our respect to 
the President of the country.  The 
President, who is known as a philo
sopher and  respected by  al1  His 
signature  was  obtained to sack  a 
BTM of Tata's Loco shed under arti
cle 311(2)0c) of the constitution. Un
der this article, anybody from Gov
ernment  ser*vtice dan be  dismissed 
without assigning any reason!
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'Many people  have been removed 
from  their services,  some  by  the 
President under article 311(2) (c) of 
the Constitution and some under the 
special powers of the General Mana

ger.  I am not talking of those cases 
where they have been removed un
der the special powers of the General 
Manager, because that special power 
was declared  void by the  Supreme 
Court.  I am talking of those persons 
removed  by  the  President  under 
artie’e 311(2)  (p).  Why were they
removed?  What  offence have they 
committed?  When we spoke to the 
railway officers,  they have told  us 
that this man was removed because 
he was a member of the PSP and that 
man was removed because he was a 
member of the communist party and 
soon.  We asked the offijcers, why not 
charge-sheet them and bring a case 
against  them?  The  reply  of the 
officers was, “We cannot provie  and 
substantiate  the charges.  So,  the 
President’s  name has been  used to 
remove them.”

Shrfcnatl  LakahTndkantamma
(Khammam):  On a point  of order, 
Sir.  According  to the  rules,  the 
President’s name cannot be brought 
m here.  I want your ruling.

Shri J. M. Biswas:  I am talking
about the efficiency of railwaymen. I 
warn the railway ministry that unless 
the efficiency of railwaymen is increa
sed, you cannot get a surplus budget. 
No diesel or steam  locomotive  can 
give vou a surplus budget. I am just 
describing how they are killing the 
efficiency  of the railwaymen.  The 
hon. member should understand that 
I am quite relevant and speaking to 
the point.  When I find that my col
league has been removed  from ser
vice  under artiicle  311 (2)(c),  my 
efficiency  will  not be  encouraged 
naturally. The people of the country 
demand that a’l the people who have 
ben dlsmdsed under that article sho
uld be taken bade.  In the S.E. Rly. 
they  have  removed  more  than a 
dozen people under this article of the 
Constitution. I would  request the

Railway Minister to consider this. If 
you want to remorac them, at  least 
you can five them a hearing. That is 
democracy.  It  does not look  nicc 
and proper that Dr. Radhakrishnan’s 
name is utilised to remove a BTM̂ 

Mr. Chairman:  His time is up. He 
should conclude now:

Shri S. M. Banerjee  (Kanpur): It 
is his maiden speech.  You should 
show him some consideration.  He 
has defeated Mr. Atulya Ghosh.

Shri 3. M. Biswas: I am a railway
man and I am  pressing  my points 
They  are  talking  that  the 

passengers  have  been  given  so 
many  amenities.  On  the  25th 
March.  I  had  been  to  Jagadhri 
on  N.  Railway.  The  passenger 
trains  are running  there  without
any light  No lights are there in the 
compartments.  The public  of that 
place, knowing  that I was a Mem
ber of Par’iament,  called me  and 
pointed it out.  All those  trains— 
Dehra Dun to Amritsar 349UP, Delhi 
to  Axnbala 331 UP  and Delhi  to
Saharanpur IDS—were without light. 
All those passengers were travelling 

n the darka’ss. TT3IT

there is no light, thieves can easily 
enter the compartments.  They can 
easily take away the passengers’ lug
gage  These are the amenities pro
vided by our Railway Administration. 
If there is any hon.  Member  from
that area, belonging  to the Ruling
Party, he will also say that bogies of 
passenger trains are completely dark 
and if there are only two or three 
passengers in a compartment  they 
are afraid to travel by these bogies 
of the passenger trains.  This hap
pened on the 25th when the Railway 
Budget was going to be debated in 
this Parliament

T shall now  touch upon  certain 
points in brief. There is the ques
tion of demurrage.  By  collecting 
the correct amount of demurrage the 
Railways can earn a huge amount.

ghrt Randfcir Singli (Rohtak): Sir, 
is a maiden speech immune from all 
rules and regulations?

Shri J. M. Biswas: I will tell you
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how the Hallways lose a large por
tion of the demurrage that they can 
collect.  They send  wagons to the 
collieries.  The collieries are expect
ed to load  and return  the wagons 
within five hours.  But they do not 
load in time and they even keep the 
wagons for 24 hours  They do not 
pay any demurrage  No demurrage 
is collected from them  Why?  Dur
ing night time some furniture, some 
cash  and  other  things  go to the 
officers  of the  railways  By that 
they not only deprive the Railways 
but  the  whole  nation  of the due 
demurrage  from the  collieries and 
other private industries.

I am going to prepare a list of my 
charges and send it on to the Min
ister of Railways separately under a 
separate cover.  I am not going to 
disclose  them  now.  If  I disclose 
them now the people concerned will 
be on the alert  I have got enough 
materials with me  I want to bring 
them to the notice of the hon Min
ister, Shri Poonacha on whom, after 
hearing him, I have got faith that he 
will take effiective  steps to Tectify 
the errors 

With these few words, Sir, I want 
to thank the hon Speaker for allow
ing me some time to speak on these 
Railway Demands.

Shrtmati Lakshlmlkantamma:  Sir,
I rise to a point  of order under 
Rule 852(vi) where it is said:

"use the President’s name for 
the purpose  of influencing  the 
debate;”

I would request  you to give  your 
ruling on the point that I have rais
ed.
Shri S M. Banerjee:  Sir, before

you give your ruling, I want to raise 
a point of order.  I invite your kind 
attention to Rule 356.

Shri Randhfr Singh:  The point of 
order is also maiden.

Shri 8. M. Banerjee: Rule 356 says: 
“The Speaker,  after  having 

called the attention at the House 
to the conduct of a member who 
persists in  irrelevance  or  in

tedious repetion  either of  his 
own arguments or of the argu
ments used by other members in 
debate, may direct him to discon- 
tinue his speech."

Here instead of “him" X substitute 
the word “her".

Shrimati Lakshml kantamma; When 

the proceedings are irregular, against 
the rules, you have to give a ruling.

Mr. Chairman: There is no point of 
order.

Shrimati Lakshmlkantamma: Sir, it 
is laid down in the rules. That por
tion has to be expunged.

Mr. Chairman: I have already ruled 
that there is no point of order.

vo ?tto fiwTTt

arcs frr ton

|  3  VTBT j i vtft

nfcreu % qf̂Tfa 

sft |

sr̂t pft 'srrf̂tr i * % sur

5  fa  *t ^ I

*TFT ft aro 3*$% fa

"FT jjtWT

T̂ff(T it iTf *TcT  Ĵt
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'That the demand  for a sup
plementary grant  of a sum not 
exceeding Rs. 10,89,79,000 in res
pect of ordinary working expen
ses—Repairs and maintenance be 
reduced by Rs. 100”.

[Unrest due to threat of large- 
scale retrenchment in loco sheds 
all over the Railways  due  to 
dieselisation. (8) ]

"That the demand  for a sup
plementary  grant of a sum  not 
exceeding Rs. 4,58,96,000  in res
pect  of ordinary  working  ex
penses—Operating staff be reduced 
by Rs. 100”.

[Continued shortage of opera
ting staff like Station  Masters, 
Assistant Station Masters, Lever- 
men, Pointmen,  Booking  and 
Commercial Clerks in the Sou
thern Railway and the  conse
quent over-working  by safety 
staff leading to fall in efficiency 
and safety. (7)

Shri R. sbaatrl: I beg to move:

"That the demand  for a sup
plementary  grant of a sum  not 
exceeding Rs. 4,58,96,000  in res
pect  of ordinary  working  ex
penses—Operating staff be reduced 
by Rs. 100”.

[Failure to remove the  diffi
culties of Loco Shed  workers. 
(8)]

Shri Nambiar: I beg to move:

'That the demand for a supple
mentary grant of a sum not  ex
ceeding Rs. 7,80,82,000 in respect 
of ordinary  working  expenses— 
Operation (Fuel) be reduced  by 
Rs. 100’*.

[Unreasonable  increase  in 
Railway expenditure consequent 
on rise in prices of coal, increase 
in Central  Sales tax  on coal 
and diesel oil and higher rates 
charged by Electricity  Boards. 

(9)]

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 86,87,000 in respect of 
ordinary working  expenses-mis- 
cellaneous expenses (Pages 18-14) 
be reduced by Rs. 100".

[Fall in standard of food sup
plied by the Railway  Catering 
Department  and dining cars. 

(11)]
Shri E. Shall I (Patna):  I beg to

move:—

"That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 86,87,000 in respect of 
ordinary working expenses—mis
cellaneous expenses (Pages 13-14) 
be reduced by Rs. 100”.

[Failure to check railway ac
cidents and inadequacy of assis
tance rendered to victims of ac
cidents (12)]

Shri Abdul Ghani Dar (Gurgoan): 

I beg to move:

“That the demand for a supple
mentary grant of a sum not  ex
ceeding Rs. 3,08,13,000 in  respect 
of ordinary working expenses—ad
ministration (Pages 3-4)  be re
duced by Rs. 100”.

[Failure to check the pilferage 
and damage to goods on Goods 
Trams. (13)]

"That the demand for a supple
mentary grant of a sum not excee
ding Rs. 10,89,79,000 in respect of 
ordinary working expenses—repairs 
and maintenance  (Pages 5-6) be 

reduced by Rs. 100”.

(Mass scale unrest owing to 
large scale retrenchment in loco 
sheds due to dieselisation. (14) 

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 86,87,000 in respect of 
ordinary working expenses-miscel- 
cellaneous expenses (Pages 13-14) 
reduced by Ra. 100'*.

[Sub-standard catering arran
gements by the Railway Cater
ing Department and dining cam 

(15)]
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"That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 86,87,000 in respect of 
ordinary working expenses—mis
cellaneous expenses Pages 13-14) 
be reduced by Rs. 100”.

[Inadequate arrangements  to 
check the rail accidents and non
availability of medical treatment 
to the affected passengers in the 
accidents. (16)]

15 hrs.

 ̂ atrir (spwrf  r) :

 ̂ urtispt sfft  % src

*f?ft*Jft?rc  *ftT ft ̂  Wd itTCT 

aRRWT 3TRTT ?ft m it  *RT3T 

arr?r ftcft  ft srrsr few tow vr

v*z f «tt m vt

 ̂    ̂ ?rt toft «trt tt sthM1

ffcTT t 5pft% qTfer «T$3r  eft

fftm wt ̂  sfêrcr t?t to aft *ft 

ĝtft  ft *ft  r̂t fawt tt tttt 

ton- 1  qfcfe*rf?r sFT % SRT
*«ft ̂tft % ̂  ePP Sfa «ft .

Shrimati Lakshmikanthamraa:  The 
hon. Member can gay,  ex-Rail way

Minister instead of Mr. Patil he is not 
here.

Shri Nambiar:  It makes no diffe-

lence.

*ft *t* qriWtar : <nfirar 

% ster  witct $*r 5ft <raT 1
*RT JRTOT 5PT  €tr «TT 3fST 5TT

cnfer mv ifeft  ft 1 *5 
*9ft  «ftr «fto q*ro 480 % forpr

vtf  r̂tr ift ipr *ft»ft  % fwz

*terf vt jfcft jft

5TT*r  t̂t qrr 1  ar̂t  tot

smft w  vnrr $  to  firctf

frffdw  «rWf vt  ŝt 

| to m3 it,  *Îft  % *RTC

*5T fare *FT 1TT55T WOTT  3ft

if *TT?T %“ f̂T%  VT$T  fjtflT %

*T SRf ̂ TT sftT  ?RHT ̂fcff

TT ̂ jt aft to «rrar aft̂r fMmto | 

?r  vnr  *i)i cRto  ̂iptw 

it,  *rfWt if ton ̂rnrqT 1

Hwrf̂r qftor, *jir  ?̂rt  anre: 

qr  gn ^ «rrar *t m It 

mm wztf | to $ *tf qst swfa 

?̂t to mm f^r % Sit m

*rwt *rr  «t?<f if Ttf vft *nwr

m sfttt ft w  | qr  *ft

TO tt ̂ nr ft tot | 1 %tor =̂to 

J® ̂iHiq  % 'RT̂  *FT%  JB

^ % mqft ̂ TMHT

5̂ f̂TTTT   ̂ ^

«rra" ?rnr ̂ <tvt

fj’T'fT  I

T̂T% «Ft  eft TK  % VJi 

 ̂%to»f  Tt k> <rl ${i 

?rw-?fPT  m̂r JFt f̂t

9rt*ft ̂ ¥R%  t̂  | 1
?TTtor fTTftt it *T*TT T̂ 3rnr eft 

T̂er ̂ft ̂en% ̂ «nf | to 15 v*%wt,
1966 eTV % f|9R tonw $f 105 ̂ft® 

wrr zrz vt%  t̂ eft mffe ̂ 

Ĥrt ?rft ̂  | jit r̂t̂ an̂ if 

drifts %  v̂ft«rd spt | I

1 5-20 TThr  % w ̂5t 9TeT

1 eR̂B W &  arSR- if sftT ̂ ffft Z V Z

?ftr ?t iff STPcT   ̂qTeft

| to 105 **t? im % STT   ̂ if 

fqift fWt ̂ ?ft ̂ ?ft  ̂fTPT SRTRT 

9RT ?R!gf f to tt tut tor

fkm if ̂  t̂t f irftr tct tonrr | 

<BTO?T fr?RT t  if W
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[«ft <sr»̂ «OT*t*]

% «m vrfigz Ft̂  vt fcr vr % <*v 

aqpr **t $r̂ rrA mx \n *rwT*nr 

% *t ft i vt vrftr̂ f*rt£ 5r  *t?t 

% ant ?r aft wŝrt **w *t %ftx 

*t aiwfe spr% Jr «fT  r̂ vr *n?t 

far* | i  apf iiratft  ift %  s*ffort 

ŝrTt̂ ssftT^TTt̂ ŝrr?^  ̂

sftar sro *rt 3rr?fr ft  fa  *r ?ft m h

w zm ? *r% ?rt  f * t   ,?Frcfr ?> 

mx ̂  n  tor* *fk  «rraT 

irerRTT Jr ̂ T9TTT ̂ ^T?T

w«?r*R % vf jtj* 5* *nfaz fWte 

% t A  *t srra  ft 1  *r£ <ft  ̂ 

*fa%?iTtirsmT<ftT<R*̂ T*TT»T*t

jsfcrft ft 5ft % W  % arr̂

*S

“inc ̂rrcc.. classification of a  commo-
dity”

'WT ?F«R 43 <R f̂TOT fWT ft fa l?P

**nr % *£?ft nreET%art r̂ % 

qfayrfrqt art irk % fanft 

% HPT fT*f fapJT >FT *TT*PTft *TflT 

*rr 3R?TT «PT WT !pfe!̂, **fc T̂T% m

aft *OT?T 5PT% % %T ?TT «TT  wit tfffc-

vrfkwt % srr̂ tar  tt 5rtt 

%tn %fa*r  frrtt % sfwr ^

?Tf»T ̂iiwt  cft*T ?Tnft  ̂?flf VTvf

*R ?T  Hflft *T̂ T TORT  spt

#qu ft, jt Wr sfti tort ̂  *rt #mr 

ft iftr * #t ̂ rt % 3ptt  *rfo*rct 

«&RT  *t #UTT ft 1  WW it *t

t̂%  $*rt aft wnrr<-

*rt tbt *rr  *> *Rt  % fair 

fw xtrt fnrt ?w **r frrit % srott 

cfta *rat % 48 hw wft  ^

q̂r ?cth qr 5tt̂ *tt# «rrar vt wer 

?rd%  ̂ ̂  t̂   ̂ TfT | 1 

$ *Tjptf f%  t̂t * *r* *r wi?Nhr 

vrSr % Jt  an̂r

^   5̂f *?#t  htvr

<RT  W fW I  fft*T fff  WSETfTT

?nw fff  ̂   ,rf?? Wf 3ft for

sifĉ tTsr  t  «ra»r *m  tftaft It 

^r  vt Tt  ̂>ft  ?nr  ̂qf# vnr 

mfv  ?lt ffrfrirf*rT  % >ft

t*mRTft 9TT̂ ̂  VT*r ̂t ifhc ̂fftt ?R<F 

«wr«? Jrnrfwt % APR 5ft r̂r wtirr 

rm% T̂ Tt

ararr̂ VTvtf̂tVT̂ ti «ptt w l w u  

tt *rmr ftrft ̂pt  r̂ t?n  ?rv

t̂ <ftfi<dl T̂cTT ?ft fit *Tfr ̂cRT f%?5TT% 

 ̂Ttf H?T̂r ̂ t T̂ T I   ̂ WT̂ T C 

%ttK W»t WIcTT ft %ft* Hf 

t̂  WFiT t̂  JĴT «TT VfSH

ft f% ̂  3ft ̂ r % umwr ̂  | ̂  vt

Ôwr̂t qrn?i>T  WT̂ TT  w  ft I

q?rr ?r̂t «ft y*r̂ »w brtst v * gryff *t 

t ?t? tnp

6  % 5ETT̂ 40-50 gt̂ Rftf̂ T

f̂sĝ rr̂ tn: Jr ?fr Mt 

r̂nr ̂  tnwt?r ir ̂ fiwrr 

ift qm **r jtft ar?   ̂ t 1  t

T̂TT f% 5̂T  *TFRr *5ft

snrr*  ŝr «fft *nrf vr Nf 1 
ir ̂ t% t̂p ̂t?t ?rn> fcraft ft i 

| fap Q«wtî  % <ft® ̂ ?sn> 

ft *TOft f % «ft# ̂ f̂ r

TT fW ft %T ft* TTfirW HTf? ̂ WT 

 ̂   ̂  ft I % <fPB ?

TTSRf̂F 3T5T VT fPT ft I N̂t 

VTV*T  ĴTW % »ft% «TT J

R̂ftt̂ T % Tt® ssfr ar̂RT

%ĤHTXt̂FVR®T ftiftr  ITBEFTP" ft 

ŵtffzrr % ^RT JfTRBT

?i?t ft %fn ̂ 1 im ̂

?ft ̂  %nftz ftqtt it xn* *5t  »n*mt

^Wftitl̂ nTI  3ra-W«Ft3WRt 

i-Rtet  Ir *in  ?r?  «rrr vt «wr

m  3nw fa ftsror w w w, fa?nfr 

inBBrT̂fhffAvk ̂ î am=ft̂ *nift 

xrrmi ̂  aro yt ?w?ft ft i
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x«T$VO|  STT* Tt 1, tft

*?T # I  WT JfniT 32 TT

% faq *if ftwr to t

"Western Railway—Lou due to 
procurement of defective bearing 
plates ”

Wgff  *Tfff   ̂I  75 f3|TT  efoff

arcr*r *tpt> ?r?rn̂r ̂  fip??t- 

% nfl̂T  1962 %  ff?T̂TT̂ I  'SH 

 ̂ft so f*re Jr wr *t i w  Tt

TT% % *TS faffWTT  1965 tftx

«rk faRTRT  1966 *T  T̂ q«TI 

ST  TT STS  «T5TT

3TRTT  fr *T ff 54,  393 c#Jff

fTOfe* Tjft fr*ft TT*T Tt *$t T?t I 

'̂R^ t̂ f̂TJnTRT'qr^T^̂  

Tt Pttfw q«T sftr aft jt# ?rV «ft 

■JT+t T’PFft Tt ?HT*r TT'TT TST I ff*TT

ffffFT rft ft W l sftraft̂ TJft? Tff 

ft  Tt farufcrlt  Tft  >TOT

% 9ft*rt % 57T *ftr Tft  *«HiPtft

% 3?TT ff»TT TT  ffcft w f t  «TT %

wsx *nTm ft ts to 1  r̂-  r̂t %

tt* Tt TOT?tTTOT*iif sftrT fh vz 
T̂r* ffsrr?rc 'gerrsrr ff *ttt f *t f 

*ftr «jft ̂ rt tt ?ht ?r srar faff

?TTf ft TO3T t 3Tff apt 5**ff  TT% % 

fff*fffTt<T?TRT*ff35Frr«T3*TT I 

war # *t?t tt ffro ^tt  T̂pn 

I fr ffff 1947 n fff %  f̂ $Rmr 

Jr ffrffpft Tt srw f*nrr,  *mr  tt

i$T m  ff**TR  ̂ W   h   faRT̂ 

tfr sranr «fpt afNr  t̂| 3ff Tt

*ff* ̂ t| stfft ̂ rt Tff*, ̂ r|

*n*r tff  ?nrnr

«?r m m  % aftr fr TO?ft f 1  t?tt 

*iff wqrrt w tot % w»rar Tt  ht 

tsf#  *wrt  Tt  tow  frarr  fon 

arcn $ «¥T *n£t «*w fcj* % fffrt 

*teftTO&t*rr*̂t wwr fcit % m m

$%aPC ff̂ TT# ITTffT ar % fair 

t̂t v$r*t tfk «rrs ̂ rr #*pr tw# 

 ̂ & 1 wtk <rr  %  wrt  5̂|t 

*reft tt# <ft $ «rrr

ft T̂TT J fr T*T ft T*T 100 f̂-

mfsm  %g«iTJT ̂  % wrc$

«r?ft 11 900  Tt̂sr ft WRft

| yr tt qmvt «y «ft< war?ftiff

Tt̂ q̂ THt|̂ T̂i?t?nfRft| «?rw 

ft 5TTT TT aft  t̂̂T ̂ I’T IHft Tt 

m i Jr T̂ TT ?Ttr ̂  Tt*fW i TT̂ T-

tt ̂ t ft «rrm I 1 th  Tztrrt,
TIT  T̂ »T  ITT 5T  «r*ftr  %  MTM 

it »ft 1%  Tt *rft fr#»f aft aPTT?T 

fl%3rr zti %■ %rr$rsr *ftr afti % ft̂Tt 

% fr*t 5FT*T it TT̂

»T̂ t I

^ *TTT Tt  ̂̂ T̂dl $

 ̂fr t?rt TT̂t  ?ftr ft 3T? 

zrmT *rmrTT fr*rr

arRT r̂f|̂ 1  frfft tft xnm qr
frfft  ®ZTfrr Tt Tt

trr5T tt% tt *rtrr ?Tft ftwr arr?rr ̂ nf̂ »

t r % ̂  «nrr frfft Tt »rnft  anFW 

ft wt  % snmfrzt ?t an HTcft ft

ftrs Jntr? t jh  ̂ *tt ît *t  apjft 

tt ?T5nT ft ftawnre ft arw  N̂r fr

?TtT ?TtTT  TOWt % fr% ?n̂ %TOElft

% firtt tw# f 1  ŝtt Tt$ srrfrapr ft

<!TT5TT  f  %fr»T  ?NjJT  Tt  ?T?TTW 

5RR TT % aft T̂Sft *Tft TTtft 

•rr̂TSf ftcTT I ̂iT Tt tTTHRT % % fa aft

TTl̂t ̂ qm tt ̂ TffR r̂ % qeft «tt

5T  ft ftcTT f m  Tt Jlfr «TT Tf T

ant ?rw *ifT iff wrt % frnr

TT̂ TT TTff fr̂ T 3FT ffW  | fr tfft

srit jr^Tftl̂ ^nr *r i

Iff % ffm ffr«r*i>TfftTww

T  ̂ W T f ffwnfr ̂ ?ft »Tl¥ft TO
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7# fcstwft roftfcfaft 1 ffirqTf3*rT 

«rr«?) sftror 5f srt «tpt

mfwz fcftt f w  «ft tot  55 Sfaft

eft *rr̂r ifrnT fa w:  nrfftf

*pnf  wt fftfttft  *nft $ 3*t 

firaraTft%faft fa*

ft *nft w ft wti*

*ft *rnr  ̂ an*? 1 v ♦VNr anft 1 

6 afto tfto 1 fircr *Ft it* ft* w$ srraT 

11 wwtwfr vHar:

'6 BG—I first class coaches built 
well-uphalstered  and  furnished 
with choice fittings so thad they 
could  be stationed  at  vantage 
points or demonstration purposes 
when not used for spares or for 

VIP moves and 6 BG first class 
tourist cars, built and  furnished 
with  choice fittings  of a  high 

standard so  that they  could be 
made available to foreign tourists 
against any demand and at other 
times come in handly for demons
tration to prospective buyers from 
abroad.’.

CRTT I  *TT fw »RT | ^  *PT ?

anT$ *TTfsqt,  sfk

«PTHFr  I «TcTT JT̂jr  f̂pfr

ft  ?nft 1  <raT •rff ft

*nft *tt inrfarr ft, vm *r$r  tt *Ft

ft  *Tlft I ̂JgT ft
yrTVT,  1JFF ft«TR>T TSfft «?PTPn

tot wraff wt  'R

»lft I  *TTCft wm  5̂*p  IfRcfT

& ft» ̂ m  $1 3? ft wror

ft'SR  % ?RT "TC  T̂T% ft I tnp

flTO  fa# %UTi  ftq*  | | fa

HTWt ft TOT  ^F?l  «T$f  ft T$T

t I f̂JRTTT ift tp*  % 9&ir SRTft

$ iiww  foft t 

vtrt ftfor *  vt *nifVfire>

vrft ft  efooo  *sr# faft 1  cprc

vihnr wwr 3* <rc 8,000 

faft, «ftr wrftrc 8IJ1 i ipnr *• 

qr  faft *ft 1 sort ?o w *

ftft̂ % *nnw % fwr iotwt  w  i 

**n*T5 Wf   ̂  % fafr | ?

$*rf* Jsrnr̂ «rr  «pt «fit armr 

t  ft?  ̂ ft It tit* w

3UT5T  i?nf̂T  i  %̂rrr irf

?  $ fii | ̂

arti wft«rr, | *t$ t?r«i?nw*r 

|  ̂ ?nrr  âff % ¥it ft

?SRT iffk f̂t ̂ SH SRiJT?̂

Tfr | 5mr  r̂w%f«rft?

qr afftt  T̂hrrf vrft %

?

Shri C. M. Poonacha: If along with 
the audit report the hon. Member had 
also persued the white paper he would 
have found  a good deal of answers 
there.

«ft srrtf  <*iWt« : ftft  Wf®

f« q̂T | w?r̂5T  f fv  fft̂ sfte

fft̂ F̂ft fiRft t 5*T  % OTT

sffaft %  I ft ft  5» «iv ^

*ftr *$3  TOT  |[  «(

TT |

ft  5TCCT̂R:

 ̂ anft% ^  ftoft  % ftift  5Tcw?r 

ssptt q w ,  ft T̂|[*rT %

Pf  3R̂lr nr  'nm-HH Tt̂T 

% ftrft *RTR 3ft  ^RT Weft

I ^̂ srft,  r̂ft % farr  ?ft 

«T5r«r  ̂fff?K?TZFt ?fK ft vtf 

n̂flr  T̂f̂tT  ift  f%  t?rft  % ?p r

sfr jrr t̂ vpctvtc

R̂TT | ̂ ST̂ft  T P’fft  Ttf-StV 

TW ̂iift I

w%  ̂ tnp ffhcwwff

ctwj ft  inft  firwr  vrm 

■̂piT jr 1 wmx  mf(f

%¥T̂ ft vwfit TRf 557ft ft imft t'l
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wwtwr  ®rt  |  s?r Tt 

wsvn̂ lf  stttt  mrĉt

1I  WdTMK  ̂OTT3T  %

qr *ar $f «for  11 

erN r̂  * tft iwtt \ , %fr*

W Z  SRT# if  frr̂TT TT % I «IT3r 

 ̂fafown  ftTHnr* fa*

»Pt  $ I  WHT5?  Tt   ̂ «JTcT TT

<fit *?& ftrrr  fa  ?̂rt  %

$® srftiTTfaft  Tt  stett 

%«mr  rprr  TfsiRr *tft t  nrw

11 r<hfww  Tt  fatft  tft 

r̂ Sr  fa*ft w r Tft Tt

f, ifcft  arrnrr  | 1 &  foforot  %
*arr? vferTifNt Tt t̂ wr th ur rar

tt tot  ?̂cr Jf  forr strtt  |  str

 ̂ cTSTTfr ijst % sp=5t   ̂ *rR?t

r?& & ar$  jnr̂ft tt tt* t*̂ |

*rtr  * $?t  *pt 1 5f- ngm fa 

srfttf  fa  ̂ tft £t*t,

*nTS?ff  Tt w«jdT *t -nrft %

Tt  3R*T  fw  STHT I  t̂7  ffiTŜr  «?t 

iTptnTT  3t  3TFT I fT*T Tt

jtrtcit *t an* $ttt T77 «fr

fait  *ft%T  t*77  TT fa*TT

«TT̂ I *J*-cT Hd5l*T $  ̂ TT fa

Tte  m  witẑt  «qpR im tst *rr

VRRiT St  ̂   ’cfffr % T$T  fa

w% st  srat <tt ŝ nnr t* st *rcsr$

wnjir̂arrfwrr $s*tt

rft3S»Kt qpjRIT $t 3TTT, anrf qr ft 

sra* Tt  *rr*i<rr f t  an* 1 %f̂T m

in *r<tt % art ttitt *f?§t-

vr??r jfTRr wrfir ^ gfronf f̂t | 

<w vt wr ♦i'l tt ?r#pr fh+Hm 

qt*rr 1

V* ̂ ww ̂ *r̂fl #IT5̂ % OTT

«TT % W f̂PTWfhyr I,

aft̂ r̂rt, g?rqr «ft % ̂ nn

fv ?T̂f h?0 3rtt ifrtf i ?i|?r ?wf

wx%$ %*tw fwr t?t 

|«fk <1% ^|fa »n r^ %3?rc

fjianl 3T5*T ftPTT ̂TRTT ̂ I F̂TT «fil4q 

%^̂ R“ «F' f*Rft if 1  ̂  *T̂ T  ̂
xw  f̂nr r̂rrrr 11  %

ftsft  ^ fwn> t>î

r̂ *Tcrm ̂  »?rFTrt 1 fR-%iFrwr 

sRTfirr  fWt?  w  wst

f «RT5T pr I 3TĤ ̂ favfi

f̂rr fmj |wt 11   ̂ott | Pf

srapfr  f 1  Jpff? 

ftra* Tt «rai%  r̂t  ̂ ^

$ I 3%  SRcT  ft  |?

3̂ltr3nrr n̂i ^ *̂pPT 2TRTI 
% m   ̂ bit «ft ^Vt I ?ft r̂ Tt 

9fT$ Ŵ t] fjRcTT t  W’TT  ^

V5ICT *FT *i*l+* f1 t̂ T̂̂ft  ?ft -dM̂ 

TT9F WlTf̂ FIT  I  T̂Tt

%, 3̂W ̂ *F?l 5T3̂t SFt ’fW TQ 

«FT  ̂ apt ̂ TT ?̂FTT | I >PfR

?t n0̂t>  P̂T +<cO ̂ I 'Sft spfK 

f*RCT  |  l̂P  ?IT!)  ?ft  R̂»T

gw qrr̂ ?n%«!?t?ft

V̂cft |, spR’T «TT T̂T |  vnft̂ Rft 

Tt «ft*  d̂<̂gr̂  *fiZT VWW{$VR

qr T?t   ̂ fRt 5HTK

«wiiw R̂rr  | f«P

TOHT Tt qOTTT  I

UJ5 3fT JT̂RTt % 37TĈ*nW3[5*rft,
l T v * i w * aw ft £*ft-

t(t *T3̂ct tt *rtr far ̂ nft 

qiHr ;jft bin'll ̂  ̂  ̂PliST Tt <(Wi

 ̂arnrr *trht ̂ ̂  »ft ̂r  f fr

5̂T ‘ft I ?*T  ̂ «ft  | f̂P

*rânr wkt hxtr «̂t vnf g$ aft 

3*rTt,  ̂  *r̂ ft infir 

TTift̂rn̂ T̂ 1 fttr: wft f̂ ftH^C 
fiWHT iftftRt t ^Tt 5Pft% %



ww 7# i  ffr w sttt %pt *St

Budget  - MABCH 24,1907  (Jteittrat*) and 93*4
Demands, etc

*343

[«fr *wf qsfcita] 

it tft wn?r if ̂7% wrr qqtr 

WRW ft I

to q^s- $   ̂ arrer  ott qst 

^mT g 1 tottt q?t  aft |

ss it to ?iWt ̂ qfoq <r*to Tsrt | 1 
qrf̂nrr qtfta it ?fta fore it *t$

% *rn? m ̂ q> <.*1 %■ f̂nr qm

fly t*ll̂,1 <TqFT  cTfo* ol't f*R5 

5t *[fw«  ̂ti) ̂  «T̂ WR infi % 1 
qifaite * q̂T f%  *?r  q̂w

3R qfaq «RqT qrTffq I  q*rg,n n 

^T fr TO faq? qFT «FT 3T> W9RT I HT5 

*̂nn f, X*h qq q̂t | 1 fjq ?ft ?ft*T
fw q̂r sroq tftr q’q tot* 1 
TÔFT qfww q? gST fa rfW sftqt 

qitqqq It fofTO fojT qqT sfffc q *TSq?t 

«TT qT< »TTt far 7f ft 1 TR qTfe?r 

*nrg* ̂  -jq q* itTrq-rat S ft q qT?rr 

«*q? tt fw? 7? 11  -jqqft «fr srrfer
it STTTr q?T I  FTf qrt£ »T "Sqqn TO 

*n*THT «Ft ?T?fT 3TRT HTST § I sftr *TT

*tto? vrm »jsftq frz q ̂rrrnrr 1 ?q
qTro qr **rq qr wfc  tt

*t ffwr *qqr  fft  qqr |  sftr

fprft ?rnt>  ?ft*r  «rtq  *rsqjt qr far7 
T| 11 q? vsr̂Tt ̂  faUteifr

TT qTcfTq̂ tforq n ITTJPTT % tf\T SH

*frar tt inqqrt q< t̂ t ̂rffq 1 tt
 ̂THF# it srssrr 7T*R «Tr aft TT̂T f
ĵTTt H W «Ft Tt̂nT =̂1̂   I

*t «rqr «rf̂ ft w* ®wr ff

TOT ̂ TT 5 I f ̂  ̂PT Tr 3TT5RTT f 

f*F ̂ft tsranre: %  »T5i ir wt% «n»Tr 

$ «ffcft**r trt q?t «ft srRcTT ̂ fr̂ r 

wr sinfr'i »RFfi qr ?n% f̂rnc spr: 

*rr̂ *.i fŵft  *ftn few 1 

wfon vxz *ft q*T r*$ am ̂  sftfh

aft 3TT-T t T?T̂t * *TT3?TT g Pf WT7 

«M  7# I  t ̂rfT g  W W  

*Wft W3TC f?TW qW f»WT  ***

wî wr r̂rft  ̂ mfWt * *«it

vfvmr |, q?R:  f, #Pwr <wm

«ftr qr tort | 1  irfyvfer 9ftq ?ft 

qi tort # t, «ii tow

if %  w*7% I «r\T3TT̂t  Oft

5f | 1 m  wr  ft? xm̂ t ftRpft

wmr   ̂TOsrf |%   ̂1

siVs ̂  5ft fWtt |  ?t $ ̂ «mt

3ROTPT =5IT?clT f  1965—66 %

 ̂tprr qrter  % faar*  ?t wart 

] <pt? 99 ?ii<i sqqT srF?r §vr *wfc 

«?tTOWT̂ H3R »t«nq<Ft lQ2Tft» 

eô q̂qtfqsrr I  «rtTORT̂ Nw 

=t r̂PT jqRT wn ftr?T5t % ?IW  «ft 

«pt 5f flr ’jftt̂ q ?zvr?r ̂ ̂ r ̂nq, fatft 

 ̂ qrft  ̂=q̂ orrq irrqrft ttt r̂̂rr 

fr frsft it VTTX spfggiq-  yt ft <a WTCg 

ftfft |, ^Ft it  nqT ?>ft t,
ŝfr ?t,  r jprif *r«ft

=q̂ 5trt  ̂ ifk «r? «fpim q̂rsra-  F̂t

t̂f  r̂ft ̂ ?n t 1 v*z: tow % 

5iT q*nr£ f  ?t *rs ?t?ft %  wtr
?rtr jft *r£ ̂Fmq * qq̂ R f  t̂f

qr ?r?t ti  -=n?fr f 1 attfr'  stft

rft qgt ? fsr  »re?r it ̂*T  *TH %

9TT sft q̂ ? *r£ TOFT ?f 3TT% qT̂ ̂t*T 

ft̂ I, q qF? TOFT qn qTf 3R if   ̂

ift7 qi TOW if 3TRr wq  qRT t I 

5*T»q ?r?ft̂T  fftaT I pp q ?ft  qfT

q 3757  R̂rt 3ft  w<sf|q; $ 
gw  qr  fq̂TR  t̂cTT  t  <  ^

Wt,  q̂t  qqt  ft  q? ?ft  <fwt 

q  r̂rq qq  vrq  t̂  q̂t TO?T 

f 1  qTfen  ?ft ̂ «q if ̂ t  9P- 

qfqf ̂  »T 1  ?[wr q? q̂ qf qf̂ 

>sn̂ q w’t qtqqrr q> q$T qrfro ut 

 ̂1  q? ̂ rm ̂ rrf TfRr

»t um T̂RT ar I 1962 $f  ISPft

MP>i ̂t ̂ t «th «ftw fv ̂ r% if  aft



Budget  CHATTRA 7, 1*89 {SAKA)  (Seaways) and 1346
Demands, etc.

WP1T forr *rar | *!$■

| wffa *f 5f?r *m fwr fft?rr f 1 
«tt Sfart fa ?feft %  eft  j*t

*f mm ftaiT | f*n*  faiT  q=K

wt »nrror | 7  ft A 

*mr it ̂ ?»rr fa sr itpt jttt *rer *

W ^T eft tnp 5rfaWTtft ?|RT *PT 5*TT«r

w i to 1  ?rf tfwrft w?r *r? | fa

(*£•$« H  if  f̂t  2FT  SRT*T  TTf;  ^

fawr *T  ?f  ** I:  fqr̂ 1 mt, 

$fa*, tHR vfTOT, <ri S* <Fnfc?r Tt

mm fa*n *nn «r> nj? ft fa**r  ?*r 

qft St tft  arnr 1 w
3ETT #5 m Tt *fmr  ?PT%  TR T̂ 

fâ &t w  annu % writ  im 

faw ft  Jit ff ff »TT fa *m ?RPT

t̂ «rt **n*r *rr q ,̂ s*fat «rnr «e*£ 

wra 1 sqft  ̂  "RtR1  t| irftr
p̂ptfbmt v=rrf?TW J   ̂  ft

5TR I f̂iTFT % cPTPT m*ft T fatT 

 ̂ ft *?rm  ̂  ̂sr̂r»T ̂  ?roft

«rnt *rtwm?t wxz  ̂**ffaF

r̂ff* 1  **ft  ĥr t̂  ̂ *rnfa

**W 3T?? * 5̂RT I I

Shri P. N. Solanki  (Kerala):  Mr. 

Chairman, I rise  to  speak  on  the 
interim budget of  the  Railways.  I 
have listened to several speeches made 
by  Members  from  this  side.  The 
interim  budget is  only for a  short 
period. Therefore, j reserve my main 

comments for the major budget which 
will be coming up before the House 
within a  short  time.  The interim 

budget which has been presented here 
is a deficit budget, and  many of the 
Members have taken a critical view 
of the budget.  However, I  for one, 

would not like to blame the railways 
alone for that.  The deficit which is 
shown by the Railway budget is the 
outcome of the general economy of our

country.  The  country as a  whole 
is facing  an  economic ctisis and 

as we  could  see  r̂om ***• m8)07 
budget  which  was  presented  by 
the  finance  Minister, Shri Morarji 
Desai, it also shows a big deficit in the 

general budget, and (the same outcome 
has  been reflected  in the  railway 
budget  This shortfall in the railway 
is due  to the bad  condition of the 
industries, the fall in the traffic, the 

fa1l  in passenger  traffic and  rising 
prices.  Many factors are there which 
are the main  cause for  this deficit 
That is what I believe.  In the past, 
the railways have helped the Central 
budget a great deal.  As a matter of 
fact, I for one congratulated the Rail
way Minister during the 1965 aggres
sion  when the  railways gave their 
highest, and most  commendable per
formance, and efficiency was  also at 
the highest.  But the same cannot be 
said  of  them now.  Within  the 
last  six  or  seven  months,  the- 
railway  administration  is  falling 
apart.  The same thing has happened 
in  respect of communication  also. 
And this causes  us great concern. 
After all, an efficient unit  it could 
have brought in more efficiency and 
better results, but instead of that, the 
progress is now backward, and the 
criticism which we hear from  other 
colleagues in the House, proves that 
there is now  a great dissatisfaction 
among the railway workers. Also the 
administraion is falling apart. Among 
the passengers also there is great dis
satisfaction.

As Members of Parliament, although 
we are given a first-class  pass  and 
it is to be treated as ordinary first- 
class pass, it is not the same with 
us.  Whenever we travel  by the 
railways,  we go to the  booking- 
offices, and there  we are treated  as 
VIPs, whether we like it or not. The 
railway  administration  gives  us 
special care.  But the same  is not 
for the general public.  The general 
public has many  problems,  parti
cularly  as my friend Shri  George
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Fernandez  stated  just now.  The 
third-class passengers are victims to 
a great extent.  They may be third- 
class passengers,  but they are in a 
huge  number.  Thousands  and 
thousands of people travel daily  by 
the third-class coach.  They may not 
get special facilities, but they  are 
entitled  to  the same courtesy and 
privilege as any other passenger who 
has & ticket, whether he may be an 
air-conditioned class passenger or  a 
third-class passenger. The same  is 
not the position as far as the third- 
class passengers are concerned.

Also, among the staff, corruption is 
increasing day by day.  Corruption 
is increasing because as the state of 
the  nation is also going  bad, the 
same is with the common man.  The 
common man who is earning a small 
wage has to live.  He has to exist and 
for  doing so he takes  resort  to 
corruption. Many  of the passengers 
should al«o be  blamed  for  this. 
Because in India today, when we use 
the  word  ‘corruption’,  it  is  not 
actually used or understood by many 
as corruption but simply as buying a 
facility.  If one wants to have a seat 
and he is not getting it in the normal 
course, he would not mind paying a 
little extra and getting the berth or 
the facility; for paying that  much 
extra, he would not regard  that as 
corruption.  Such  things are  en
couraged in many stations. I can give 
thousands  of  examples.  Hiis  is 
growing and the railway administra
tion should do something about it.

In the last session, when I spoke I 
had told the Railway Minister that 
railway administration is very  huge 
where thousands of people are work
ing and  you  ought  to  be like  a 
godfather for the  railway workers; 
and there should be some harmony 
between the two. Unfortunately that 
has not been established. The higher 
administration  from  the  General 
Manager to the  Divisional Superin
tendent forms a separate class.  The 
lower  categories  of workers  are 
facing many hardships. Most of them 
are working in slave-like conditions

—I am not using a wrong word.  I 

am alao connected  an unreoog-
nised railway union. They are a fine 
bunch of people  coming from  the 
middle class and highly educated*  I 
have seen their working  conditions. 
To my utter horror I And that even 
small facilities like a glass at water 
are not available to them at  their 
place of  work, whether they  are 
goods clerks or booking clerks.  In 
several  places I have  noticed this. 
They are not given even the minimum 
facilities, which should be available 
to everybody.  As  Mr. Fernandes 
said, some of  the upper strata of 
officers who travel by air-conditioned 
special saloons have all the facilities 
which the Maharajas used to enjoy 
in the old days.  But even the mini
mum facilities are denied to the lower 
staff.

The  demands  of  the  railway 
workers  may be  many. But  the 
administration  can  still keep  them 
happy  by giving them  what they 
require in smaller quantities. May be 
at present with a deficit budget, they 
may not be able to satisfy all the 
demands.  But soon demands which 
are justified should be  immediately 
met. In several cases, Members  of 
Parliament can be of great help.  If 
we happen  to be on the railway 
stations or nearby people bring  to 
us several problems concerning  the 
railway department. I have a com
plaint that when we approach  the 
railway authorities with such  com
plaints, they treat them as political 
subjects  For example, I approached 
the  Baroda  Divisional Superin

tendent for a flag station which  was 
demanded by the people of my consti
tuency.  I was told in my  fac®—-of 
course  very  politely—that if this 
demand came from  the villagers, it 
would be better. But coming from a 
Member of Parliament belonging to 
a particular party, it might have  a 
political colour!

15.34 hrs.

[Shri Manoharan in the Choir.]

I told him, if the people come to 

see you, probably you will not give
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torn an appointment for 3 months. 
Because I am an MP you are giving 
ate *n immediate appointment. That
ii why people come to us with their 
problems.  There are several  small 
problems and it we take them to the 
railway administration, they  should 
not treat them as political problems 
It is up to the Railway Board  or 
other departments to grant the facili
ties or not.  We simply ventilate the 
feelings of the people.  In doing that, 
we should be given  a little more 
consideration,  because we can  be 
really helpful to the administration 
and to the  outside  people.  There 
may be problems concerning the rail
way  staff  where  probably  the 
railway administration look at them 
with a suspicious eye that they  are 
of a political nature. Even then, there 
are so many  human problems  like 
housing, seasonal transfers, etc  So 
'ttianv  times we  have  put  these 
questions which are human pioblems. 
“When  you  transfer  an ordinary 
worker  to a city like  Baroda  or 
Ahmcdabad,  where  a house  costs 
Rs. 400 a month, how can he afford 
it with his small wage9 We request 
the railway department  lo cons’der 
such problems in the right perspective 
and have as less transfers as possible. 
In many rases. the education of the 
children  of the staff also  suffers. 
Because they are transferred suddenly 
they do not get admission for their 
•children and they face a new diffi
culty.  With such, small problems in 
their mind they go to work in the 
railway department  with the result 
thev ?re not able to concentrate on 
their work.  This is only one of the 
problems that they have, they are 
worried  about many  other  daily 
problems also.  These small matters I 
am bringing to the forefront only for 
the  consideration  of the  Ra'lway 
Minister.

1 will not accuse this Administra
tion of anything because it is a now 
Administration and the hon.  Min
ister has just taken over charge. But 
fce.Kas to face.a XZhallange. The 

2867 (Ai) LSD-6.

Indian Railways have done well  in 
the past. In between there have been 
lapses.  We have to c&re them and 
go ahead with the confidence  which
the Indian Railways  always had in 
the past.  Therefore, as I said,  the 
present  Railway Minister faces  a 
new challenge in this respect  I am 
sure he will meet this challenge with 
confidence  and  with  a  proper 
understanding.

There is one other problem which 
I wish to bring forward to the notice 
of the Railway Minister. There has 
been a demand .for a railway line in 
the  district  of  Sabarkanta-Kaira. 

This demand has been put forward 
for a long time when Shri Nanda was 
in the Mm stry  and he was repre
senting  that constituency.  Several
people  approached him with  this 
demand but nothing has been  done 
so  far.  The demand  was  for  a
railway  line between  Kapadwanj
and Modasa.  It k only a distance 
of 40 miles.  It is vital to the indus
tries,  Not only there  is sufficient 
passenger traffic, but there is cotton, 
oilseeds and other things. There are 
nearly 20 to 25 oil mills in the hinter
land of Kapadwanj-Modasa. If it  is 
Hnked with a railway line it  would 
bring new life to the industry  and 
also more revenue to the Railways. 
I am sure the Government will  get 
moie revenue if tlvs railway line  i* 
constructed.  I hope construction  of 
this railway line will be considered 
earlv  This lme can be connected by 
a l̂n-rmV stretch from Dhansura to 
Talod.  That will complete the circle 
of new line  which has been done 
from Himitnagar to Udaipur.  If all 
these places  are connected,  it will 
give life to the industry there and 
the raw materials from these places 
ipan be shifted easily.  At present 
Kapadwanj and many  other places 
are connected by narrow gauge line. 
Because  of the narrow  gauge line 
goods traffic is facing great difficulty 
and most of it is carried by  road 
transport.  If the Railways want  to 
take  the good  traffic  from  road 
transport  they should  provide  ft
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broad gauge or metre  gauge line. 
Only then they will be able to bitip 
the people and  industries in these 
places and also increase their revenue.

Then  there is the question  of 
shortage of wagons.  In many places 
wagon shortage is increasing day by 
day and a serious crisis is now being 
faced  in  many  places.  Wagons 
shortage is also faced in Surendra- 
nagar district in the salt area. I met 
the hon. Minister on this point. I put 
my case before him. I also gave him 
all the details about this case. But 
the salt industry is facing a serious 
crisis in the Surendranagar  district 
because wagons are not available at 
Patri and Kharaghoda. These  two 
are important salt producing areas in 
Gujarat and they are exporting salt 
to the rest of the  country.  These 
places are facing a crisis because of 
wagon shortage.  The hon. Minister 

should look into this matter.  Also, 
several  important business  points 
are facing wagon shortage.  As my 
hon. friend,  Shri Nambiar  Showed 
some telegrams—I have not brought 
the telegrams that I received—I have 
also received several telegrams from 
tradesmen  and businessmen  from 
places  like  Nadiad  and  Baroda. 
People in business are raising a hue 
and  cry about  wagon  shortage. 
Therefore,  the  Railway  Minister 
should look into this.  On the  one 
hand  they have a deficit,  on the 
other they do not supply wagons.  1 
am sure if they increase the wagon 
supply, there will be increase in tra- 
fic, more goods will move and they 
will be able to make good the loss 
which they have suffered in the recent 
past.

There are many other things which 
I can touch upon. I am reserving my 
comments  for the  main Budget.  I 

wish all success ito the new Railway 
Minister.  I hope the Railway Minfs* 
txy, which in the past has done some 
food work, will go ahead with confix 
dence.  One of the ex-Deputy Minis

ters of  Railway, Dr. Ram  Subhag 
rSingh, i« present here. He has prov

ed his wotlh in the IWftway M!«d&jr> 
I have alw*y* had the hig&est xegfcrd 

for him.  We have  approached him 
with  many  problems  and he has 
always tried to solve them. I hone the 

same thing wall happen in future also.
I extend ithe fullest cooperation to the 
Railway Minister  and I expect the: 
same from him in future.

«rt  (*nrta*) : warar
«gTRT s* «nft  f?rt 

fererm $ i asftr  % ww 
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t if  «wr % w %r

wflrmr tsm flrtjpc
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3?ppt ftfWT %5ft Pf filHT

WTfer vft f̂fFT  7  aff ?ft ̂ TT*r 

% «f »nft JTTf̂r  3TÎ I I TTW 

fm  wt  jwr  r̂rt  urn 

WRIT <TT I T̂TW %  «wri if ^

wwt ̂trtt m <% irm *tifcr <n€f ̂

W R ̂ WfiRT  WIT Ttf ̂  I I

Srf*FT 5ft  spnwR Hflft % ̂ wt ff*rr 

tft* fgprer ̂t t tftr ottt *FR«r ̂  t 

fv aft ?mcr «ftRwi  wftr 

»Rft % %ftr irfrr jwt *r?ft % wmft 

?Ttr ̂TcTT % «F?T ̂ T% VTT°r Wt WTft 

«Rf5?rtT sfcr fount T̂ ff «TF3T 3?ft

trw  anr̂r fR tt *j5  <m 

 ̂1 $ ̂ tjht fr  »r*t ̂ 'i

Tt  fiwr #»r «ftT ̂Tcdfmft t ftpj

f̂t STTR Tt Tft̂nft TT V F̂TT ’fff 

T̂ t I  iftfT̂t tr qP«l«H TT»t I

wnr afur̂r SWR Tt IRmPRIT ̂ir 

f̂t t »Tft̂ %ftt wftr % «RR 

3*T M̂irrTdf Tt T»T % T*T «TT% ̂ Tt 

f̂*mT % *F5T 5ft ̂   TT I * «T$ 

hwctt g fr <rrer Tt ̂ rwt tt aft ̂  

T̂SWT gVT ̂ TH *rrr ̂  <̂l  ̂d«*| 

«rsr̂ ?TR f̂t̂  ̂irrnvft ̂ ir̂c 

aft IT? gRTq-FPTT t

aR3T «TFT 3RfvcT r̂t T̂ft I WW W

mt I fr ̂*r Ttt t Ttf w it 5rear f$raf- 

f̂ TT̂ 1 vm d̂t tft tqrf |

f'ir̂Tl wrer Hrer  ftar Tt w*ra»ft % 1 

r̂rf̂r ir  ift | f̂ r Tt vft 

*r̂t% Tt vft uTJT̂ft *$ t % 1 #  ?nnT?TT 

g fr tt  »trt  ̂anr?ft

?rtr Tt Ttf 5tw %& Mfker tt̂

 ̂  Ttf sftfir m  TTsft ̂ Wt tft t 3STt 

*t% T̂tTT TX5TT f>lT fr t̂ ’•TT̂ff Tt 

vnRpfr % %FTt irr «ftr 

vs ̂  ifrn rfvt ft AMSrn ̂ fr »n?ft 
f̂rnr *  «r̂r r̂rt 

WTTHT̂ t 1 ?̂ t̂̂ T̂ f® t̂«r 

q̂r T̂tvFr »n̂fr it mt v̂ r | 

r̂ft ?r̂ ̂ F(t xx % ffiTfiret ̂  

irwt tt fsw 5*r «mt qmt % ’ffm# 

t tft $8? fcvrf  | fr war f*Psr 

3TTR̂ ttf|r̂ f̂ ft t ’  *5«T*RT 

Jff mTq m?T^r »Rft#
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fcrtt  qT «ifffiRr?ra|%  <gi aft* 

«rc w* $v? *fbr ?m ̂  f ? <*i 

tot % vrqrSrr % %fzz st̂t 4o-so 

ft **?$ $5̂r t* S? tft  j(ft ifte 

awr %\€i 11 tor *ftr fen at ̂fôrr*, 

srr ii%  tft  q$r ̂"rcfr i 

*r̂pf *r* sRtrc % i £, r̂ 

svr*  #  r̂rerr  q?t f fa  srft cn: 

 ̂ift *ft  f̂f *t farft

«Tff ̂ I

5*rowf fa ̂ oftrra #5ft3R$ 

*it fa *it srrsrff *t xrsrarrft fr sftr sit 

ttfSHT SPT  ̂ t̂cRt̂T w?nc &, vft 

•nr % ̂ rt respr *t %m 

*flr $ w gTcT  ST̂ T TFTT *TÔ 

?nt  jn̂ft  fa  =sfsYTra

w* r̂̂ T̂ft ̂ rt ̂ uft % aft ssttst Sr 

**r q*B5 *rm ̂  aRT «rr  ĵtt 

qx  9̂" r̂sr qx *vtf erfriT

<rc Tnfeff %   ̂ 5*1 & ifST  |p3[

| fa 3ft i?t 5Trf?«rt fajpfT  t HT?¥ 

f̂ rqT̂ n-̂if̂ T %fa?r̂fawf 365

fer ?r 360 faT  *̂ft f 5*r ̂TT°T 

#ff *PT ir<T '-̂•T? ?hrTT'. ̂trTT | 3T̂t

«re %ar?r it«p «%<n̂ £1  ̂ «rc w  % 

irdt ̂  rnfâft ¥t |>rft <rv ̂ =nr 

mv* % r̂̂rr <nprr t i

facHT *TRt W  33RT 'TSffT | ? trfw

«rr w*t(tjt jpr sft to  3iTrrr f. sr̂t <tx 

*t«fr f*arfgr | i  ?*t srnr  r̂ srrfar 

*rw fa u?r srft STTcff  R̂TT

r̂ i

$ nr*  stott gfafro srsre 

¥T*w w t̂t *rr t?tt | 

aft tftat  % 5Tr?Pr 13*  =5fktmff 

%  S*mr ̂TT ̂»TT «T¥ 5ftT %

f&rifcpf «iT55 «Ys?r ̂nr  ̂ ?w ̂r«Rr 

| «rra W5 s?r ̂sr fer <??%  3ft

i

flra* vmnrrtlr m$t I  fwrft

«̂fr jrpĝr ti- ĥm:  f ..
V* Hmr ̂ rr wĵ t f  *nt ̂

 ̂   ̂*«R?r *rcft aft irr̂ rt |‘vrlr' 

n̂w t̂ r  F̂ftTT vt̂r jrftr wfr

•«nflpc ?nfa it nrf gMt uwr f

ift ft gfror ftw «% i *rr   ̂

w  tft* htti % ’(fix yfqr̂Sie to* 

îf̂  3ft   ̂*£* fa5t  art   ̂ \ 

«rrr ̂  wrt ¥t tost  ?rorif?r 

fa «*rrar <*raT-jnff«rt  ¥t  « 

«nrt qaffiw aft t| ̂r fa

% TRT 800 #5J5T t fa’Wt  r̂t, 

¥ri *f *f srf ww f( f?f»r>5T  f i 

 ̂ wsicfi g fa ^̂fagprnTftpTT 

*m | fa ̂?T % 3TTPT wet &  3TO

3FRTT n̂frqt  ?ft r̂ lr wt*flf qft 

 ̂ %?r t̂  t I $  *ft fsrto

apxrr ̂ TT ̂ fa  . . .

Mr. Chairman:  The hon.  Member 
may try to conclude now.

«ft sfc** ijV«T: 5ft ST* *T5 

T̂Rcftwf 5Enrn%»n̂ r i k̂ tit 10 

fw  »ft ̂ far  | 3nr fa 

vt WWT-?TOT *FZT f̂ TT | tit t

wman i

Mr. Chairman: There are so many 
Members lo gpoak.
Shri Sri Chand  God:  There  are 
many Members to  speak but \ mu'st 
also get an equal treatment  along 
with the  members of other  par
ties..  They have been given  more 
than half an hour each,  when I an 
b:;ing  asked <to conclude after  10 
minutes.  It  is sheer injustice to me 
and  to my party  and I,  therefore, 
request you to give me morfc time.

Shri Nambiar: The guillotine will 

comc against all of us.

«ft «far*r iftarar: tf flrcftr <f$w,

3RT  ̂ *!Tff4t ̂  *m*t *W 5TPT WRIT |

titn  fnmw fa  w t y (’

* *?r *ft €tv ?rq|% *m  fat:|i

tfr rftoragg ipwfro r̂f % p̂irw %
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fairsrnhe  % ant * 

 ̂  vfcjtfNrr vhMfyarw

%̂fr«hr̂r«r5rr ̂ q^wfl̂ bnr 

tfWT «T?t g STRft if ̂  *JTT3 grsfcfV 

**!% *fa>  frPlRTfvrfaRRT *r$T<R 

 ̂  (tot % m«r snrrc ?>tt |, 33% 

* *r  ̂srnfast *t iusfiwn

fersnr ** $ ?fK **r stpr  *?torT

JRW  T̂Rft f«Ff5r  **fa?T

5eww j i m  qm ̂rr | fa +»$**if 

*̂ 5n̂ T*̂ fcfa*facr*fc!ff %

IRFT^t̂ f %fâfa5T5Tt?ftapT®TRT

tot*  | * *rc* sftfsRsr vt 

TOT  f i it swsrrr i fa sirr <n:

 ̂ *TT *5T ̂?HT  l tT̂sft SFT *5f

frfr -TT̂n ̂ nf̂i  fWrmti

if fbps  % fa* t̂rt ̂t F5T ̂ rtt

«rr aft an*rcT  * Epps srfte* *

q̂ r wrr? * r̂snqrT̂ T̂ r

n̂r * ̂  ’ap’MT ̂ rf̂  *fas tftt 

3̂”T% ?Rmr ■t̂  

fawS ̂ pft ̂ if̂ f i

wrrfcr  ̂  fa*n*r it

is ̂  **nrnct*rr»r qrat f, i6̂ w

VT̂ rftqt «FT Tfaw %*ST it *TPCcT % 

x&a ̂  ̂  *T *?t fa*T*T $ Twti*<Ht 

tfttfwr *t *F»hrrft *rr*r ̂  11 vi 
% in* v̂ vt srwr f i to! 

«rin ̂  wt T̂t | fa  it*r̂ r

*t *fT% % 5RT*r, faRr eres * «r̂r

fanw i5t ?tob * g**  <re *faff wft 

yFT̂f wtsft afTcft «ft, anjr qr 3̂ pt 

vnicîrimB Tt

f*ranr v̂ sft «ff, wr sr* 5 «fcft

*r*f i to stnft fa***r& vt *t fcr*

SfNvRfT vr, inmie

wwruror* TOfa*itertf'Pt**ff*!flf

X2eT XtfpX F tLftT ] ]]dX gFs 3]tXPX2eT XtfpX F tLftT ] ]]dX gFs 3]tXP

fc »fm ̂t  If * j«fe?n#   ̂

«reŝT % *PTT®r # ̂rt ̂ «rnr 
*lt fT TÔfr VTrn qf3T | |̂R%
WERhV % TTTT ̂t «TF3T ̂T TT 5TTT
*rrfar fa?r  | » ̂ r fa* «fR 

55¥?sr w arrw q?t |fa ĝ r fa* ?R?r 

R̂t <K fa?|% STRft, f3RT * TOR 
«r̂ z * SWR aift pPT# W5Pft

i

w  $ tfr*r ?t m  ̂ ft- *nprff «ift 

t̂ftt ift | i w % fa* hwtt g 
fa WcTfatf 5PTT'ft̂Fff xfix  fwpite
5̂ sf  <t sNtT vĴpt  t>*i ir̂t ̂

% ̂ nfav *m?T aRT  f i 

t?p ?rspft̂r  tot
W Tg...

Mr. Chairman:  Please try to con* 
elude now

«#t «ftsar? jjtaFf.  frr̂r,
w lofŵftr̂tfa*,̂^̂ *?r
ift̂nCT | i

Mr. Chairman:  You may have two 
minutes more

Shri Srt Chand Goel; I have hardly 
taken 10 or 15 mmutes

Mr Chairman:  You have  already 

taken IS minutes

*ft aftw*r «ft»m  ?nrN% *f̂ r, ̂ 

faster vr v& «nr fa if ̂ ?nnffa 
 ̂tot ̂rprr g fa vtvr ter* thr#t 

Hrt  »<iww n<n < 

qwm  r̂vt «*ppt tt % c*mr 
«rt vr v&i wrrfr̂ »t* 
aT̂tî t»i * %  r̂ffaqr
flmrwfa t?rt % vw<t <in* wq*
9TVR I
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[*ft

t ̂ fitftw w % fr 

ît Tfr̂Tffofi ifti tk sr%-
frftrwfircrerrmfffi i ftm ftnr smr 

0t **r* sfafirs % *t for f, ̂sntft 

sfiw v̂ihfpr ft vftw qwmi ?n% ft

**m  P̂rsifafl  Tt 3fTO $ i
1______  — — *»*■» *»- — jLl , ft _ —WfflR WK ̂lWwT WT* TT *rr*T 
*g?r faff  *5fr *n T?t ft, 3RTt trfaf

*PTC*»fcff tft* 3* %  gl? «RRfN Tt
fT*FT̂ %f?̂r <T-T*ftgR~ ?fh[ qRfW-
ŝftsTtT̂ ĝcTsrrmrt i

frctff TTffT

ÎT f, ffTTT *5rt *T̂r % *TT5ft **Z
**ffr ft ̂  t t̂ & fr  sta'isrfrjft 

franrt Tt wr̂t «rr stspr *t ̂rm
faWTT W  ft*TT  fr HTflft 1 iT̂Tft

#ttt ft '3rr̂t jit ̂rt srnt ̂fr- n foT?ft

|\ v3*f ’TT STV̂t ̂T 'jmrfl
iftbsrar  ̂ tt  f̂nrr  *ttw i  ft 

pmt f. fr r̂rer tt  wvm̂ , 

5+RiRt ?r?r Tt r?Md 
5T̂t ̂cft fr 5* JTTTT TT <wfl<HU| 
T̂ fare# fr 5TTfff *ft*T *TTT ̂t ̂TNT I 
ft |[ft VFrftTT wk $wr &ft Tt
r̂ ̂t srwm *rft |,  w*tt tftr
«ffr TT Tfer 5JTRT I kwr T»T t, 
f̂TT fFRTT £ <T̂ sqn̂T f,  tft7 
Tfqẑ TIT I I »̂T  ft *T<TIT5IT £ fr 

x$ STTR 5ft̂ft Tt tTK TTft ̂t f3R?ft 
tft lifrrnft %, frsrr  «rcpfr vfa

% VHF *T fa* fr̂TT ? 7*T «R grftMK 
T̂T ̂TTf̂ I
ft  ifhc pw ̂tt Trgm «rm 

irrM̂wrWlTTCiiitvT̂ qr̂ftfrrr
^Wt|i &r tt tr«t  t fr *n?r

inffw $$?r wtrt t sforr

fivn: «ik »ni %  # *?rer mim

ftar |fr mî TT̂  fr 

K  ittt H»TR «3T WK ftft V& $ %fr«f

*5 inihnft <naT vfffr w#qt ipmr

ĵtw ̂rr if?rr 1  ̂  pfr 
11 ft qm Iw jf fr »n?R»̂ Pif« 

*ro*ar Tf̂ ftwr fffeT hwit ̂ Nrt (Mr

?rrfr xnvm w sttt <t 
ffr TT HVFK Tt  Ir w t 
nrfr 'TTCT 3SPTT 7*!TT |,  It W5TTTT 
ftW  |

<?r<yrr**st- • •

Mr. Chairman: The  hon.  Member 
may please conclude.

Shri Sri Chand Goel: I will take only 
two more minutes

Shri Kan war  Lai  Gupta  (Delhi 

Sadar)* This is his maiden speech 

Shri Shri Chand Goel: No question
of maiden speoch

Mr Chairman: I apprt ciate the diffi
culties  of the  hon  Member  He in 

turn should also appreciate my difflr* 
culties,  He may eonclude now

*ft sffrf* »T.«FT :  *THT#T *Tft<T,

ft *r%  tt  <tt fr wrsr <ft «r%rf 

smr % fr«m wM apmr grr ft fr
fr*T % TTT®T T"tr 5T*TTt?r T7  qTT̂t

5=nft ft I i frfft  tt m r   to o  jfter

*f »STST VRH WTT KfrtTFf JT % 

* M , T 9TRT

 ̂eft ̂fTTt f̂lTFT % glWIT̂I'

q̂cft It, ̂ ttt  % frxr f̂ r
fw ̂TcTT I | ft ̂r*TH?TT f, fr ̂  3mnT 

t̂5T JT̂t t I fT ̂T «Tfq?r TT W ̂RT Tt 
wtFtm frft wrfgi fr fcm fkmt Ft 

% flltR % 2T? «HRT 5RTPTR §T 

f̂HT̂T|ar? FWFT % 
srTR%̂ftfr«nT̂%f̂$, îrfrwTtsrTar
f ̂r tt  ̂Tt wrrwrwr ^mfr ̂ rir 

T5#tfrti¥ ̂Rnftt «nfrnft vri

ft ̂  «ft fror T̂rr fr fwrrr 

tftrtvtfbr wfrm *rr wreft vhmi ft 

vnr  tft wsm Tty* v&wivcw 
■wt t, g*r ft ww firaft  wr?t |,
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*fff % «l5t ̂  fcff % TOT

•̂f*?rr $, f»nT 3?t

3  far* f, «n«nst
** ̂ f>  — ** - - -  _ N.  .  . #» ̂  Kvnpr w* fir tvitpt vt w*f htwvŵ
*m, t ffrft ̂ <re ftrafar «pt̂ >pt 
*rr*nfr snr̂r wr srrf?̂ iffc  vt m
mtr ft w$t TT <1̂ fo?RT 1

 ̂wnr %ft<  yt$ji % 

*rc star f*#y *st «r# mft *wwr 

.$, «rFT rfr qx tjw jptt % *wr% ̂r, 
5TW *5t 5RTWT?t 

*rm qw x̂rft §, 10-12 *rr qsreq? *t
%'Z >R7fT q̂cfr  swwt ̂pt ?rcq>
fTCf.'R *rr KTFT ̂TT ’STff* I

16 hrs.

Shri C.  Chittybaba  (Chingleput): 

Mr. Chairman Sir,  in my  maiden 
speech I shall be failing in my duty if 
I do not point out the indifference of 
the ru ing party or the Union Govern
ment towards their “well-preached tout 
never practised” democratic socialism. 
There will not toe any  meaning  for 
the Congress Party’s democratic soci
alism, unless the party in power im
plements radical changes  to remove 
the disparities among the rich and the 
poor at least among the railway pas
sengers. I strongly plead with the hon. 
Railway Minister to replace the upper 
class system in the railways in stages 
and allay the neglected feelings  on 
the part of the poor and middle class 
sections of our people.

I would now like to point out some 
•of the backward features of the Sou
thern Railway. For example,  even 
after twenty years, we have not laid 
any line from Trinelveley to Kanya- 
kumari. It is a holy place for Indians, 
where we can see the rising sun on 
one side and We can see the setting 
sun on the other. I would suggest that 
*we shall have to take urgent steps to 
turn a line at least for Kanyakumarj 
ip Tamil Nad. It is no use saying that

we have improved the luxurious ser
vice instead of attending to the third 
class passengers’ requests.

From the figures in the budget, I 
would like to point out that we are 
earning a revenue of Rs. 206 crores 
from third class passengers. But from 
the White Paper or the Explanatory 
Memorandum I find that  only  fans 
have been provided  in 7000  third 
class coaches by way of improvement. 
Are we not ashamed of saying that we 
have only provided fans for third class 
passengers after twenty years of In
dependence?

Shri Sechiyan  (Kumbakonam): 
They never work.

Shri C. Chittybabu:  After twenty 
years since Independence the  third 
class passengers on the Indian Rail
ways have this basic amenity of fans. 
We are providing them only with fans 
but we are not providing them with 
facilities to have their seats in  the 
carriages. I would request the  hon. 
Minister to travel in the third class on 
a trip from Madras to Tiruchirappalli 
so that he can find out for himself the 
difficulties of the passengers and how 
the passengers of Tamil Nad are get
ting troubled by their travelling ex
perience .

I would also like to poiht out that 
even after the removal of the emer
gency, we are asking the railway em
ployees to work after five o'clock. In 
Tambaram, the railway employees are 
continuing to work from  10 ajn. to 
5.30 p.m. I would like to  point  out 
that there is no reason for the Railway 
Ministry to compel the staff to work 
for extra hours in the present  cir* 
cumstances. Therefore, I request that 
orders may be issued by the Railway 
Ministry to bring down the hours of 
work to what they were originally and 
adopt the normal working hours on a 
par with those of the State Govern
ment. \

Regarding the granting of extension 
of service to the employees after 91
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years of age, Z would sabmit that that 
contributes to the increase of the un
employment problem. The grant  of 
extension of service up to 60 years of 
age in the Central Government posts 
means not only the retention of the 
aged people in service  but also the 
shutting out of the young and ener
getic candidates to suitable posts  Of 
course, in rare cases, exemption may 
fee given such as to those in the me
dical, engineering, and other technical 
services in the railway  department. 
But, otherwise, I would  request the 
hon. Minister to drop the policy  of 
granting extension of service so as to 
provide opportunities to  the coming 
generation of young and efficient and 
energetic candidates and thereby solve 
the unemployment problem. I bring to 
the notice of this House that the occu
pation of quarters is not according to 
the a’lotment fixed by the railway de
partment. Quarters allotted to railway 
guards are occupied  by motor-men; 
quarters allotted to TTEs are occupied 
by ticket collectors. Ultimately some 
members of the staff are left without 
quarters and they are compelled  to 
live in outside houses paying higher 
rent which cuts into their standard of 
living. Therefore, Government should 
take appropriate measures to see that 
the quarters allotted are occupicd by 
the proper allottees. This should be 
done on a uniform basis and strictly 
according to the allotment made by 
the department.

The railway department has running 
staff like drivers, guards, TTEs  etc. 
Formerly there was a system of cal
ling boys employed for the purpose of 
calling the running staff to be  pre
pared for duty at the appointed time. 
Such a system was highly useful, more 
particularly in the morning and night 
hours. This system of having ca’ling 
boys was stopped at Tambaram for 
reasons well known to the department. 
X feel that the department should take 
immediate steps to restore this system 
for the benefit of the running staff.

In the hook supplied, I find a refer
ence to miscellaneous expenditure on 
wrvey of lines. I want to know from

the Minister hew many serveys «a» 
going on and how many completed. 
In 1952, there was a proposal to have- 
a broad gau*e  from Arkonam  to 
Trichy via Conjeevaram. But till non* 
this has not been completed. Another 
proposal was about a line from Chin- 
gleput via Uttara Merur  to Chinn* 
Salem which was surveyed in  1958. 
But till today no further action seems 
to have been taken  I would like to 
know the reason for the delay. I would 
request Government  to take  active 
steps to strengthen the lines on  the 
Southern railway.

On the  Madras—Villipuram beach 
section we find the e’ectrical  system, 
introduced.  The Madras-Villipuram- 
Trichy section requires to be converted 
into broad guage m view of the  in
creased tempo of industrialisation  in 
the region  But it is evident that the 
Railway Board has not given thought 
even to the doubling of the  IP mile 
track beween Chingleput  and Ta.n- 
baram, let alone the conversion of 200 
miles into broad gauge  Speed is re
quested in connection with the Con- 
joevaram-Chmgleput tram  The much 
talked of electrification scheme or the 
Madras-Arkonam section will be im
mensely beneficial  to the large  in
dustrial belt of this region if it is im
plemented expeditiously

Industrial development in the Mad
ras State had till now cenlied round 
Madras and  Coimbatore  cities,  but 
future growth is bound to be unread 
over a far wider area all over fne 
State with the prosoeict of an oil re
finery at Tuticorin where an all wea
ther port is fast coming up, th* rail
ways will be called upon to handle 
1:5 million tonnes annually. The pro
posed pig iron plant at Cuddalore and 
the growing industrial complex around 
Trichy, Madurai, Tirunelveli,  Salem 
end Vridachalam and Coimbatore are 
bound to lead to greater pressure or 
railways in the region. Anv planning 
must, therefore, take into account the 
growing transport needs of this area 
and the traffic that is HJcely to be gene* 
rated during the next five years  o» 
the Southern railway system-  The*
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development at road transport network 
cod the development of railways must 
proceed at a quicker pace than  the 
industrial activity m the 3fVe if they 
are to cope with the demands made in 
view of the significant industrial deve
lopment in the State, more particularly 
its southern region  Therefor*1 during 
the next decade, it is imperative that 
the southern railway  syjrem should 
undertake immediate  measures  to
develop its traffic capacity on a1! the 
metre and broad gauge lines south of 
Trichy

It is heartening to note that traffic 
and engineering surveys are under way 
for conversion of the Mdurai-Tirunel 
veli-Tuticonn  section  into  broad 
gauge A parallel lme between Madu
rai and Dindigul and a  new broad 
guage link between Conjeevaram and 
Chmgleput-Mahabalipuram are essen
tial to increase the traffic carrying ca
pacity to cope with the increasing  de
mand in this region It is to be hoped 
that the present pace of reorganisation 
would ultimately lead to a switchover 
from metre gauge  to broad  gau«*e 
traffic in the southern zone  I re
quest the Railway Mims'e* to  look 
into the matters relating to this icgion 
and see that these things are done to 
my State
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# wĵ eft t eft *m? *frr% v& 
artf *z %tr% *m ?nft uw v&t 

wi  w   11  («wwrc)  «rw 

v| ?ft *tr$i xtix
ft* % art £®nft $ ̂ ft| 3% «w

«   r̂fsf%«

srenrc  ^ wji If ippwr ^ 
Pi?  ̂  gw ( 1  $rft*r 

«ft  vNt6 nnr| ̂4»rpr «*rŵr 
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 ̂fell I

Shri S. Kundu  (Balasore)  Mr̂ 

Chairman, Sir, I would hke to view 
this budget which has been presented 
by the Railway Minister from three 
points First of all, my query would 
be, what does this budget offer to in- 
crease mobility m the country’ Se
condly, does this budget promise any 
hope for relieving the difficulties ci 
passengers,  particularly  third clas* 
passengers*’ Thirdly, I wou’d like to 
know if this budg t gives any hope of 
better reorganisation of the so-called 
nationalised undertaking of railways, 
of wh ch we boast so much

From these three points I am con
strained to say that this Budget doe* 
not present any hope  Mobility is a 
sign of civilisation, it is the sign of 
progress  But has any mobility of 
trains been presented m this Budget7 
A caricature has been made m this 
yellow paper that the speed of Fron
tier Mail has been increased by 45 
minutes  It is a shocking revelation. 
This sort of statements should not 
have found place m this report When 
in other countries of the world, parti
cularly in Asia, in Japan the train— 
Htkan—moves at a speed of 200 kilo
metres per hour—the hon. Minister 
knows it—in spite of it, it has been 
said that the speed of Frontier Mail 
has been increased by 45 minutes. It 
is really shocking  Such tacts should 
not be put m atvy mon.
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'When I look into passenger ameni
ties, particularly lor the third class 
passengers who fill the coffers of the 
Hallways, I am sorry to say that on 
an analysis of this Budget I find that 
tha percentage of money spent for 
passenger amenities has been curtail
ed. Mr. Chairman, if you take a little 
-care you will find that whereas last 
tune the budget provision on passen
ger amenities was about Rs 4 crores, 
and that was about 42 per cent more 
than the provision made in the pre
vious year, this time that amount has 
been reduced to about Rs 3 crores 
That is what the Government proposes 
to spend  on what they  have pro
mised as passenger amenities It has 
been cited by my hon friend  Shri 
George  Fernandes  that  a  lot  of 
revenue is given b\ thud class pas
sengers  In return m actual concrete 
terms, some electric fans have been 
put in and the third (lass passengers 
have been given no hope of getting 
better amenities  As an hon Member 
heie coriectly said even th>se eleitric 
fans do not woik

Then, ue boast of the Railway as 
a nationalised underta> in? is it really 
a nationalised underU f 1 1 Has the 
Government thought cn< r it7  In the 
gaib of nationalisation a hu*?e buieaj- 
cracy rules ovp- it  It 1  in essence 
a bureaucratisation  The difference 
in the wage scale of u poor worker 
and th° salaries and amenities pro
vided  to the top buieaucrats, the 
directors and other ofheers, is more 
than hundred times  The same differ
ence i> there m the matter of ameni
ties also  The bureaucrats move in a 
flamboyant way  They act like busi
ness tycoons and rule over these poor 
railwry workers, the pointsman, the 
station masters, the  checking staff 
and others  There is no cordiality, 
there is no comradeship, there is no 
change m the attitude and vision of 
these big officers who rule this big 
Industry which brings m a revenue 
-equal to about one-fourth of the 
general revenues of India  It is a 
staggering and  shocking experience 
1 am sorry to say that no light has

been thrown m this budget that some 
attempt will be made to change the 
bureaucracy which u controlling the 
entire railways

Mr Chairman, we have been saymg 
on the floor of this House that there 
is an imbalance m planning, m India 
and the entire planning will topple 
down unless we see that the whole 
of India progress together in unison 
Unfortunately, when a large sum of 
money  is spem on the Railways 
which, as I said, raises more than 
one-fourth of the geneial revenues of 
India, what steps have been taken to 
provide more railway lines, to pro
vide more railway amenities to the 
less-developed States of India9

I come from a very poor State of 
India, namely, Orissa  I am very 
sorry to say that the railway lines 
which have gone into Orissa are far 
far less than those in any other deve
loped States of India  I ask those 
people who say “that the imbalance 
in planning must be corrected, other
wise the entire plan will topple down” 
what have they done to the people 
m S ates like Assam, Andhra, Orissa 
and manv other States  New railway 
lines and amenities to railway pas
sengers have not been provided m the 
samp proportion on the basis of popu
lation and area as they have gone to 
the more developed States m India

There was a techno-economic sur- 
ve\ in our State a few years back 
which  suggested  that  to  improve 
Ori sa and put it on par with deve
loped States like Punjab, Uttar Pra
desh and Maharashtia it needs an 
investment of about Rs  1,400 crores 
spread over a period of ten years 
That is to say, every year Rs  140 
crores will have to be spent m that 
State if it is to come on par with 
other developed States  In this back
ground I would like to say that the 
1857 statistics have not changed m 
proportion veiy much till today  In 
Orissa the ratio of Railway route 
mileage to land area was 13 9 miles 
for 1,000 sq miles whereas the all- 
India average was 273 miles for 1,000
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aq miles  What a huge difference is 
it?

In my State many of the areas are 
not covered by railway lines  There 
are many districts where there is 
absolutely no railway line The people 
of my State have represented times 
without number that some railway 
lines should be taken to the interior 
districts but nothing has been done 
so far  The position is the same m 
other backward States  Let me not 
be misunderstood that I am pleading 
only for Oiissa, I am pleading for all 
the  less  developed  and  backward 
States like Onssa  There are many 
less developed areas in India  If an 
analysis is made, either on the basis 
of population  and area  it will be 
found that the money has not been 
spent in the railway m such a way 
as to remove the imbalance between 
States and States

Therefore, I have a concrete sug
gestion to make here  As I said in 
the very beginning, railway line plays 
a very important role in increasing 
the mobility, and mobility is a sign 
of progress and civilization  If we 
want  progress the  first  and  most 
important responsibility of this Gov
ernment would be to build new rail
way lines m those States which are 
backward or less developed  There
fore, I would suggest that let a Com
mission be  appointed to study the 
diversification  of resources  of  the 
railways under different heads m the 
various States of India and to sug
gest means for improving the less 
developed areas  more  quickly and 
bringing them on par with the deve
loped States of India.

Now I come to the difficulties faced 
by the third class passengers  Many 
hon. Members of this House from both 
rides have mentioned the difficulties 
of the third class passengers  Some 
sort of study has been made by the 
Government to show that the conges
tion in the third class is reduced to 
some extent.  It is only those who 
travel in the third class they know

the real difficulties of the third das* 
passengers  I am sure the hon. Minis
ter of Railways and the hon. Minister 
of State for Railways have never 
travelled in the third class during the 
past few years, perhaps after inde
pendence  If  they really want to- 
know the  difficulties of those who 
travel m third class, the first thing 
I would suggest is that every month 
they must travel at least once in third 
class without disclosing their identity. 
Then alone will they know how diffi
cult jt js for the people to travel m 

third class in this country

In the report for 1905-66, which 
has been presented by the Railway 
Board, on page 66 it has been said— 
the statement is really dubious and 
v, i itten m a cryptic manner—

*  Excess  occupation  over  and 
above 80 per cent of the seating 
capacity is  considered as over
crowding and is expressed as per
centage  to  the  total  seating 

capacity "

This is something strange and I fail 
to understand what it actually means 
“Excess occupation over and above 
80 per cent of the seating capacity” 
is considered as some sort of conges
tion or overcrowding, is something 
fantastic  Statistics have been given 
for 1963, 1964 and 1965 and I find that 
between 1964 and 1965 on the broad 
gauge railway there was only 1 per 
cent relief in overcrowding In 1964 
it was 12 9 per cent overcrowding 
and in 1965 it was 128 per cent.  T 
do not want to go into this jugglery 
of statistics  In India statistics are 
sometimes  created or manufactured 

to suit the fancies of the top bureau
crats and the ministers because they 
have to say in the House that they 
have  achieved  marvellous  results 
during their tenure  But as I have 
been travelling with friends for so 
many years I know the conditions 
The defects  remain  for  the  last 
20 years, the congestion in the third 
class has not eased, rather it ha* 
increased  Therefore I want to kttim

j
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what categorical suggestion the hon. 
Minister has to give before this House 
to ameliorate the miserable travel
ling condition of the third class pas
sengers.

The III class sleepers which have 
been given in theae trains are enjoy
ed only by the white-collared, rich 
people.  It is a fact.  Poor people are 
driven out of the third class sleepers, 
they do not get a chance. This could 
be done only by giving more trains 
and frequent service on the local 
lines spread over 100 miles.  1 want 
that the Minister must promise in this 
House that whoever buys a ticket will 
get a seat in the railway, otherwise, 
this would be some sort of treachery 
or misappropriation of the money or 
a violation of the contract when you 
take the money but you do not pro
mise him a seat.  It is not my busi
ness to point out how you do it.  As 
a taxpayer and as a representative of 
the people I want that you must do 
it and you must promise that you 
will do it during these few years.

I would like to end my speech with 
a suggestion for .some new lines m 
my State at some placos.  As 1 have 
made out the case, the hon. Minister 
would see that during the days of the 
rajas there was a small narrow gauge 
line going from Rupsa in the District 
of Balasore towards Baripada and I 
want, as a principle, that all the nar
row gauge lines must be removed. 
They do not serve any purpose; only, 
we spend more money.  This should 
be the first criterion that all narrow 
gauge lines must be removed and re
placed by broad gauge.  This line, 
which needs extension of 30 miles, 
should be connected to Tata  with 
Baripada.  There are some sugges
tions that  Talcher-Rourkela  should 
be connected with Paradip  which 
exports iron ore.  I want,that Datari 
mines should be connected with Tal- 
cher and Rourkela.  From Rourkela 
to Talcher will need about 80 miles 
of tuw lines. In the district of Keon- 
jhar and Phulbani there is no rail
way fine. Some friends from my side

have suggested that some line should 
be  taken  from  Talcher  passing 
through the  district  of  Phulbani, 
Ahmabi etc. and connecting Titlagar 
on the line of Raipur to Vijyanagram. 
All these should be done.

We have been speaking about the 
staff amenities.  Some of my friends 
correctly said that the staff is coerced 
by the big officers and sometimes also 
by the Ministers.  It is staggering to 
know that since 1962, the checking 
staff of this Division have been filing 
representations and they have never 
been heard  I was shocked to know, 
when there are big bungalows and 
saloons for the big officers, that even 
the lady checking staff are denied 
c'nall quarters.  Can such a thing be 
tolerated’  The checking staff who 
travel in railways on duty are not 
considered as running staff because 
that will involve some more ameni
ties foi them and the officers want to 
fool us by saying that they save large 
sums of money by denying the reason
able demands of the railwaymen

I would very much like the hon. 
Minister to go into all this and pro
mise next time, when he comes in 
Mav, to offer a better Budget.

Mr.  Chairman: The hon. Railway
Mims'er

Dr Kami Singh  (Bikaner):  May
I request you to kindly enlighten the 
House  as  to  when the Rajasthan 
Budget will be taken up?  I believe 
there will be a guillotine at 5-30 p.m. 
The people of Rajasthan have been 
deprived of their democratic  right 
Are we also going to lose our right 
of speaking on the Rajasthan Budget*

Mr.  Chairman: The hon. Railway 
Minister will now reply to the debate.

Shri C. ML Poonaeha:  Mr. Chair
man, Sir, I am very thaSkful to the 
hon. Members and this House and to 
you, Sir, for the time that has been 
given  to  exercise  a careful  scru
tiny  of  the  aet  of  papers  1-
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placed before this House in connec
tion with the Railway Budget and 
the performance of the Railways over 
a period of time.  It is very hearten
ing that the discussions were both 
objective and critical.  Such of those 
who were a bit more critical.  I am 
afraid, were one-sided because the 
material  as  supplied  to the  hon. 
Members provided the entire picture 
of the working of the Railways during 
the current year and then it gave an 
idea of what is likely to happen in 
the coming year.

I have attempted to give a faithful 

and  correct  picture of the working 
of the Railways and, in my speech, 
I have also attempted to give as cor
rect a periormance figure as possible 
which was available to me accoidmg 
to  the  material  supplied  It  is 
perfectly  open  for  certain  infe
rences  to  be  drawn  that, because 
there happens to be a deficit, an in
crease in freight  rates and fares is 
round the corner. Well, at this mo
ment, I do not want to dwell on the 
inferences  but  I  say  the  attempt 
was  purely  to  seek  the  assist
ance  of  the  hon.  House  and the 
hon.  Members  of  theLr  valuable 
suggestions  by  giving  a correct 

and  a  true  picture of the  work
ing of the Railways.  I expected that 
constructive  suggestions  would  be 
forthcoming which would be helpful 
to us to frame the final Budget which 
has been promised to be laid before 
this  House later. We were looking 
round  for  helpful  and  objective 
suggestions  to  come  forward  At 
the same time, we did except some 
pointed references or certain short
fall® here and  there or to certain 
operational defects or administrative 
shortcomings

I am glad that all these  things 
have been covered and my present 
duty lies In broadly touching a few 
main points that have been specifical
ly made and then plead for the Vote 
on Account tor a short period, during 
'which time we will go into the whole 
thing in a greater detail and came

before this House with a final budget 
for the coming year.

Shri Nambiar: There wiU be an 
increase in railway fares and freights. 
That is the point which is agitating 
our minds and the country's mind.

Shri C. M. Poonaoha:  That is the 
very point.  The picture is there. 
Every attempt will be made to see 
how far we will be able to bridge the 
gap and in that, no efforts will he 
spared. I can promise the hon. Mem
bers  and the  House that  utmost 
scrutiny will be exercised with refer
ence to economies in areas where they 
could be effected without, of course, 
in any way reducing the efficiency of 
the Railways and we will see how 
far we could improve upon the earn
ings.  But the position as it stands 
now indicates that there are certain 
difficulties  The Railway budget, after 
all,  is  an  index  of  the  econo
mic activiiies of the country as a 
whole; it cannot be very much diffe
rent  In essence, it reflects what is 
our  economic  activity  as  we  are 
experiencing  a  general  recession; 
certain anticipations have not mate
rialised and due to that, certain short
falls have become  inescapable.  In 
that background we are trying to 
foimulate our ideas as to how best 
we can budge the gap and put before 
you a correct statement of the affair* 
of the Indian Railways and ask for 
necessary approval.  I will now refer 
briefly to some pointed references 
made by the hon  Members during 
the couise of the debate.

I should refer to the criticisms 
levelled by my hon. friend Mr. Biswask 
Coming as he does with the experi
ence of the working of the Railways, 
as he himself belonged to the Rail
ways for a long period of time, his 
observations were very helpful, but 
in some respects I was inclined to 
believe that he was swayed away by 
certain impulses.  He referred to the 
various commissions and committees 
that were constituted to go into the 
working conditions Of the s*atf in 
general  and made » point to *KF
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the Government had not imple* 
tnanted their recommendations; while 
Hie Government broadly accepted the 
recommendations, the implementation 
part of it had been grossly neglected. 
That is not the case  The two Pay 
Commissions’ recommendations have 
leen not only accepted but also given 
Ml  effect.  In  the  same  way, 
Sajadhyaksha  Commission's  report 
«nd Shankar Saran Tribunal’s recom
mendations have also been accepted 
ind  implemented.  I do not  know 
tow my hon. friend came to the con* 
elusion  that  they  have  not  been 
Implemented.  So  far  as  Shankar 
Saran Tribunal's recommendations are 
■concerned, the point is that there is 
a formula, the formula to classify 
•killed, semi-skilled and highly-skilled 
labour.  In regard to those things, 
certain exercises have to be done now. 
eta per the recommendations, and they 
sa* being done.  It is not as if the 
implementation of those things can 
done  immediately tw  overnight 

'Government have accepted  the  re- 
•commendation  but  there is  bound 
■to be a time-lag and the matter is in 
Hie  process of being  implemented. 
In spirit, Government have accepted 
the recommendations.  That  being 
the position, I was wondering  how
toy hon. friend  Shri J. M.  Biswas 
"wfao has surii vast knowledge of the 
t̂racking of the railways could make 
‘fids charge on the floor of this House 
1hm£ the recommendations hrfvje not 

tfeen implemented.

ftri J. M. Biswas: On a point of 
Information.  I  believe  the  hon. 
Minister was not very much atten
tive while I was speaking. 7 mention
ed categorically about the New Deal, 
the  Shankar  Saran  tribunal,  the 
daas&Scation tribunal, and the recom
mendations of the Class TV staff pro
motion committee.  I never spoke 
tfboot the Flay CommTsrion  or the 
BaJadhyakriha award which the hon. 
Mhrister has referred to. 1 had not 
’MUt that (he recommendations uf 

Thais bodies had not been Implement- 
I iM&eve the lion. Minister had

1R MBS Sttfe CORlQuJ,  1 XwRVB
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particularly to the classification tri
bunal award and the class IV staff 
promotion committee’s award which 
have only been partially implemented. 
I think thp hon. Minister is just giv
ing  out whatever information  has 
been given to him by his advisers.

Shri C. M Pooaaeha: I am  happy 
that  the hon.  Member is modifying 
his  observations now.  The records 
will show what has been  correctly 
mentioned by my hon.  friend and 
what I have been referring to. I have 
made very careful notes when he was 
making his observations  Therefore, 
this explanation is for the benefit  of 
the House.

My hon. friend Shrf George  Fer
nandes quoted elaborately from  the 
Audit Report. We have supplied the 
report  to  every Member  of  the 
House.  There  is  a  procedure to 
be followed  so far  as the  audit 
reports are concerned. AU the in
formation has been provided to the 
Members. There is nothing that we 
want to hold back. That itself should 
clearly prove the  bona fides of the 
Railway Administration and the Rail
way Ministry.  Now, there have been 
certain  audit  observations.  The 
procedure  is  that these  audit re
ports will go before the PAC and the 
PAC which consists of Members  of 
this House will call for wmments on 
all those observations contained in the 
audit  paragraphs and will  go Into 
every item in great detail and then 
place  before  this  House its  re
commendations. It is only  at  that 
stage that we can discuss these tilings. 
So, it would be premature on my part 
or on anybody's part, for that matter, 
to make observations and comments 
on the audit reports now. The mate
rial* are supplied to every Membtff 
because  we  want  to  post  hon. 
Members  with  every  detail  that 
Is  available  with  us.  But.  the 
actual stage of discussion on cer
tain matter’s could only be reached 
-after the PAC has gone into the audit 
■report and highlighted certain specific 
.f—wwf flifmTmm  It raey be that at-
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that time quite a number  of  these 
Audit paragraphs may not be there, 
therefore, I do not Wish to prejudge 
the PAC’s observations.  So, I plead 
that the material, which Shri George 
Fernandes has made use of for what
ever purpose he has had in view, was 
intended only for information at this 
stage and. it is only sometime later 
that he could make use of it at an 
opportune or appropriate time, it was 
not intended that we could draw upon 
that information now in the course 
of this debate on the railway budget.

There are a few points of a general 
character. Members referred to con
struction of new lines in some States, 
inefficient functioning of the railways, 
matters relating to labour and labour 
welfare, passenger amenities and so on 
and so forth.  I would only say that 
in so far as the proposal to build new 
railway  lines  the  matter is under 
consideration of  the  Government. 
Certain surveys have been taken up, 
but that will depend on the final shape 
and dimension  of the Fourth  Plan 
programme which is still a draft one. 
We would still await the final Fourth 
Plan  programme  and see what it 
would be and in that what would be 
the share of  the  railways,  though 
tentatively we have drawn up a plan 
of Rs. 2094 crores.  After all  these 
proposal  are  given  careful  con
siderations such of 'them which get 
priority  on  economic considerations 
would be given due attention,  and 
then we would be able to give a dear
er picture about these matters, that is 
after  sometime,  not  just  at  the 
moment.

Reference  was  also  made  that 
the  railways  should  be  mobile 
enough and there  should be  faster 
trains. At  the same  time, an hon. 
Member suggested that there  should 
not  be  any modernisation because, 
in his view, it amounted to retrench
ing staff, thereby curtailing the em
ployment potential that the railways 
would offer kt general. These conflict- 

tog and Jfangsnt idea*, of court* wfll

have to be blended-inta a harmoaioua 
working arrangement, and that is Ilia 
esttzdae at which we are continuously 
engaged.  We will certainly give our 
most serious consideration to this m» 
pect because the employment potao* 
tial that the railways could offer to 
the people of the country is very west 
and great and this should not be dras
tically reduced; at the same time,  tfc 
could not be that we run the railways’ 
with a very high percentage of su»» 
plu*- staff thereby  incurring heavy 
expenditure thereby not giving a goag 
account of ourselves. After  all,  sa 
some Members observed, this is purely 
a commercial concern and has to funo* 
tion on certain commercial lines.  In 
consideration of that, operating cost* 
running  coats  and  administrativ* 
costs, everything will have to be kept 
under proper limits.  The possibility 
of augmenting our  revenues shoufcl 
also be kept in view.  While consi
dering both these aspects, it would 
become necessary at times that mo
dernisation  shou’d  be accepted as 

inevitable.  We have  already taken 
up schemes for dieselisation. Diesfr* 
lisatlon means  what?  It means re
duction of running staff  to  santa- 
extent  It is inevitable.  Keeping to 
view  this  question  we  have fat 
the  time  being  said  that  we 
need not have any fresh recruit
ment. We have put a ban on recruit
ment so that the staff rendered sur
plus could be usefullv employed  onr 
other sectors; they will never be re
trenched.  But the ban  is on’y to 
enable the railways to utilise the staff 
rendered  surplus in the process at 
our  modernisation in suitable  andl 
appropriate posts so that the  hard* 
ship of retrenchment could be arvoidedf 
to the maxbnqm possible extent

n Ins.

There has  been  some  refteranea 
made to passenger  amenities.  Oaa 
hon. Member said that  we  fovt 
reduced  the provision by K*. 1 era* 
or so.  I do not know whet* he go* 
this lnferraatten from. I hut my self 
cheeked the fijpawr.  As regaMft
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committed  expenditure  programme 
for passenger amenities, there is an 
allotment of Its. 4 crores for special 
passenger  amenity  programmes. 
That  is given in  the white  paper. 
On page  48, the hon.  Member will 
see that works costing  about Rs.  3 
crores  are  in  progress  and  new 
works  costing  Rs.  90  lakhs  are 
under  consideration.  The  sum  of 
Rs.  4  crores  provided  originally 
had been maintained in tact; nothing 
has been reduced. The hon. Member 
was 90 particular in highlighting that 
point and at the same  time he was 
worried that the frontier  mail was 
running 45 minutes earlier.  These 
things have distrubed my hon. friend 
rather than the more important mat
ters which were highlighted in these 
papers.

An hon. Member suggested that the 
CLW  labour  union  had not been 
rqoognised and he went to the extent 
of saying that if X was changed from 
the presidentship, the union would 

be recognised  I have nothing to show 
that there was any such undertaking 
or assurance given.  I wonder from 
where  the hon.  Member  collected 
that information Our policy is not to 
have any labour union there because 
it is a production unit of the railways 
where they have elected staff coun
cils through  which their  grievances 
are ventilated  and there  is a close 
and harmonious relationship with the 
management and anything that arise* 
by way of labour grievances comes 
immediately before the management 

for settlement.

SBM NamWar: Why shou'd there 
not be a recognised union as in other 
units, workshops  of the  railways? 
The repair shops also are  production 

unita.

Shri I. M. Biswas: I belive the hon. 
Minister is not well informed.  In 
the workshops at Kharaghpur, Lilooa,
Jaga«31»rl  and Banaras—everywhere

4he?e &re unions eaqcept at Chittaran- 
Jan. 1 believe W* reason should be 
TmwftUft the CLiW union is controlled

by political parties other than Cong
ress, it is not given recognition.

Shri C. M. Poonacha: I totally deny 
that charge; it is not  so.  We  are 
trying a unique experiment here and 
we find it works very well and en
sures smooth  relationship  between 
labour and management and the pro
duction  programme has been kept 
much ahead of schedule. The CLW is 
by any standards the  pride of the 
Indian Railways  and that  position 
should be maintained.  It is because 
of this procedure that labour relations 
are good  there. Let not  my  hon. 
friend go away with the idea that if 
only there was a union, things  will 
be normal.

Shri Umanath (Pudukkottai): Trade 
unionism is a fundamental right. Why 
should it be prevented?

Shri C. M. Poonacha:  It is for the
labour to say, not for you here to say.

Shri Umanath: As a Member of Par
liament I have got a right to say that.

Shri C. M. Poonacha: This is not the 
way to argue........ (Interruptions) ■

An Hon. Member; The hon. Minis
ter is not giving us correct informa
tion.

Shri J. M. Biswas: Are the relations 
so good as to avoid giving  a strike 
notice?  (Interruption).

Shri C. M Poonacha: I have to com
plete my observations in this regard.

Shri  V.  Krishnamoorthi  (Cudda- 
lore): Sir, I am raising a point  of 
order.

Shri C M Poonacha:  What is the 
rule under which he is raising the 
point of order? Merely standing up 
on a point of order does not  work. 
What is the point of order?

Shri V. Krishnamoorthi: You must 

follow the rules; when I am standing 
on a point of order, you must first sit 

down.

Mark C. M. Poonacha:  By merely 
raising a point of order, what  will 
it lead to? Whkh is the fule, which is
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the point on which you would like 
to raise a point of order? If he quotes 
the rule, I would certainly listen.

Shri ▼. Krishnamoorthi: He should 
flrat alt down.  I am raising a point 
of order. (Interruption)

Mr. Chairman: Order, order. Let us 
bear his point of order.

Shri V. Krlshnamoorthi: I am rais

ing a point of order.  It is up to you 
to either allow it or disallow it.  The 
hon. Minister must first obey the rules 
and then hear what I am going to 
«ay. The point is this: the hon. Minis- 
ter, while replying to the budget de
late, said "I do not want any railway 
labour  onion:  do  not wam  any
labour union to work." (Interruption >

Shri ttaaffhlr Singh: Sit down.

8hrl Umanath: You sit down.  He 
has got the right to make his point 
KlnterrvptUm).

If

Shri V.  Krishnamoorthi: It  is a
constitutional  right given  to the
labourers to  form  unions.  Is the
Minister  entitled to say that the
labour union is not at all necessary? 
Is the Minister of Railways entitled 
to say so? I am raising this point of 
order for your decision. (Interruption).

Mr. Chairman: It is not a point of 
order. It is a question of the right of 
unions, the right to form unions.

Shri Naabiar: Without excitement, 
<he hon. Minister must reconsider his 
statement.

Same hon. Members rote—

Shri Umanath: Please sit down.

Shri liwflhlr Singh: Please sit down.

Start Umanath: You sit down first. 

You are not  the  Speaker;  you sit 
down first Who are you to dictate 
here? We are not here at your mercy. 
You alt Asnt,

*17 M hn.

[Mr. Spbaker in the Chair)

Mr. Speaker: Order, order. Let both 
sides sit down first.  Let all ait down. 
Please sit  down, all of  you. The 
Minister may continue his speech.

Shri C. M. Poonacha: Sir, I was ex
plaining the point that in so iar tt 
the production units are concerned̂ 
relating to the railway administration, 
we have by and large tried to work 
them on a pattern where the statff 
councils are constituted, and through 
them healthy  and happy  relation
ship  with  the  managements  is 
being maintained.  And that is so in 
so far as the Diesel Locomotive Workg 
at Varanasi, the  Chittaranjan Loco
motive Works at Chittaranjan and the 
Integral Coach Factory at Pcrambur 
are concerned.  This is a fact, and I 
was trying to explain that, when some 
hon. Members wanted to interrupt me.

Fhri Nambiar: It is not interruption. 
1 request the hon. Minister  recon
sider this question; it is worth recon
sideration because the labour unions 
must be recognised.  That is all.

Shri C. M. Poonacha: We are cons- 
oous of the fact that so far as 'abour 
is concerned, we shou'd «ive the ut
most consideration for their welfare, 
for their benefits and for the msdnten- 
arce of very good and happy rela
tionship; and this is our main con
cern, and we are continuously at it. I 
am happy, as I had mentioned in my 
speech already, that we have had a 
uniformly  good relationship  main
tained wth labour. The  personnel 
engaged in the labour force has gone 
up by leaps and bounds; we are now 
employing as many as 1.3 million in 
labour, and then, it is a mammoth 
effort, so far as the Indian railways 
are concerned, to look after the wel
fare, their well-feeing. Tht various 
amenities which have been provided, 
medical, educational and social, and 
a variety of other tWaft I most say, 
are not all too complete by themaelves.
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In stages we are trying to do it (In
terruptions). We will certainly do our 

very best try to improve upon them. 
But so far a* the  railways are con
cerned, it is a happy feature that we 
have been able to maintain these cor
dial relations.  I have already refer
red to passenger  amenities and the 
conditions of third class  passengers. 
We should bear in mind that ithe rail
ways is one of the biggest Government 
concerns in our country and one of 
the biggest so far as the world is con
cerned. We operate about 10,000 trains 
per day. It is a colossal effort.  The 

number of passengers per day ib 5.7 
million. So,  in the very nature of 
filings, there would be certain flaws 
and shortcomings here and there. I 
do not claim that it is cent per cent 
perfect  But it would be the continu
ous eflort of the railway administra
tion and my  colleagues here to see 
that we try our utmost and give a good 
account of ourselves. In this I seek 
the cooperation, help and the valuable 
suggestions of the House as a whole 

and particularly  my friends on the 
other side.

Storl S. S. Koihari (Mandsaur): May 
I know what percentage of the normal 
orders you have been placing with the 
waggon-building industry?

Shri C. M. Poonacha: We have been 

placing orders  at the rate  of over 
25000 waggqps every year. For the 
coming year, we have not yet down 
up our precise programme.  That is 
under consideration.

«ft wra fag  (fa*)':

warn »n£tor,

urcwvt mr

m fr  *rnpsr  tftafarsnw

writer ^
__̂  K .A _
JniJTCT qnT  mW fflf w

qr  tt

Shri C. M Poonacha: Regarding nar
row gauge lines, most  of them are 
private companies on whose behalf we 
are operating  them.  They are not 
paying their way yet They have not 
been economically sound propositions. 
We have been still subsidising them. 
The matter is engaging our attention 
and if we can get the valuable sugges
tions of the hon. members in this mat* 
ter, i would be happy to consider them.

Shri  P.  Venkatasubbaiah  (Nand* 

yal): Are there any criteria laid dows 
for laying  new lines? Is there an; 
priority fixed?  What is the method 
adopted by Government? We find that 
when new lines are laid there is n» 
definite set pattern.

Shri C. M. Poonacha: Certain broad 

guidelines have been laid down by th« 
Planning Commission. It has been in
dicated there that we should give toy 
priority to new lines which connect big 

projects in the first instance and se
condly to areas which have rich iron 
ore and minerals for export. Lines 

which satisfy these conditions  should 
be given fairly high priority.

An hon. Member: Whait about avoid, 
ing railway accidents.

•ft  unrrv  snwft  (wÔ r): 

f*rcr ft «nrr| i

<if ( f*r

srn̂i fircz*

fsRT anw

3 snnft it  *if $ 5 n# ftrar

jut |  irt ifrs fas*

ffRT  3TfW sRT

VT'T̂srPrf̂rr îrsrRrr i

Shri C. M. Poonacha:  Is the hon.

Member referring to  open line con
tracts or others (Interruption). If he is 
referring to open line works, we have 
organised some of these cooperatives 

and that is still in the experimental 
Stage. A few of them have done very
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well, but by and large we are not 
satisfied with the performance.

Dr. Kami Singh: Sir, while «e ap
preciate the anxiety of hon. Members 
to ask questions about railways, the 
Members from Rajasthan are anxious 

because the budget time is being eaten 
up and they will not get a chance to 
discuss the Rajasthan Budgeit.

Mr. Speaker: Yes, only 15 minutes 

are felt for the whole of Goa, Rajas
than and other matter*.

Shtl Brljendra Singh (Bharatpur): 

Mr. Speaker, Sir, I have had the pri
vilege of being in touch with the rail
ways and the Ministry of Defence in 
connection  with  the  railways  in 
Mathura  and  Bharatpur area and 
also Alwar area covered by certain 
railways which are of commercial uti
lity for oil and also for military pur
poses from Mathura to Pakistan border.
I would like, if possible,  that these 
railways  should  be  re-investigated 
into.  The work was initiated by my 
late father and taken up by military 
and railway authorities of the present 
regime.  If these lines are put in, I can 
convince you that they will be bene
ficial.

Mr. Speaker: It is a suggestion, not 
a clarification.

aft : wt

aft wswraft fipgRnrc

faro ymf *r 

ft <rcfwt  fartft  «ft iftr 

*r «fr,  ftpgfarc wnrrc 

arw  f̂ anqff ft mt

m wts*  fareSt ft ft

 ̂ vft I srt ** vt

wvrft ?

ftrem %*ftr Rfr tfcpfv  TPfasr

ft  5TTVT  vrvrff  Sr   ̂  ft 

mr cpp | ?ft

%  *M*ftW ?Pf WW flNF ft

acnnft  ?

Hr. Speaker: The hen. Mmabm in 
going into detail*.  I dp not gtfnfc the 
Minister can answer now about laying 
of a new railway line.

aft T*«ft*  : 1$ WT** jWt

*|?T ar*<t 11 wfcff %  if aft

smpr ft ft at

infft firer l

Several hon. Member* rose—

Mr. Speaker: All of you are natur
ally anxious to ask question* and get 
the answers.  But we have to take up 
the other two Budgets also relating to 
Ooa and Rajasthan. We have hardly
15 minutes.  I can go on allowing you 
to put questions, but at 5.30 I shall put 
everything to the vote of the House. If

I allow one hon. Member to put a ques
tion I will have to allow a dozen.

«ft **  (̂fa) : TT3TPTR

aft Wfet | ?ft

fw  w w ft  warr̂r

*t arriWt ?

Mr. Weaker: That is why I am put

ting the Railway Demand? to vote now 
so that at  least we  can  have ten 
minutes for the other two. I shall now 
put all the cut motions together.

AU the cut motions were put and 
negatived,

Mr. Speaker: I shall now put tb* 
Demands to the vote of the House. 
The question is:

“That the respective sums not 
exceeding the amounts shown In 
the third column of the order pa
per, be granted to the President, on 
account, for or towards defray

ing the charges during the year 
ending the 31st day of March, 1868, 
in respect of the heads of Demands 
entered in the  second  eolunm 

thereof against Demands Nos. 1 tp 
11. 11 A, 12 to 1*

The motion woe adngrtad.
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IBr. Speaker: I will now put all the 
tut -motion* to the  Supplementary 
Demand* for Grant*  (Railways) to 
the vote of the House.

AS the cut motions were put and 
negatived.

Mr. Speaker: I will now put the 

Supplementary  Demands for Grants 
<Railways) ito the vote of the House. 

The questiSn is:

That the respective Supplemen
tary  sums  not  exceeding  the 
amounts shown in the third column 
of the order paper be granted to 
the President to defray the charges 
“which, will come in course of pay
ment during the year ending the 
'31st day of March, 1967, in res
pect of Demands Nos. 2, 4 to 9, 16 
and 290 entered in  the  second 
column  thereof  rubject  to the 
following modifier aons:

(1) that In reSpect of Demand No.
4 instead of Rs. 3,08,13,000, 
Rs. 3,01,36,000 only be gran
ted;

<(2) that in respect of Demand No.
5 instead of Rs.  10,89,79,000, 
Hs. 9,61,24,000 only be gran- 

ted;

<3) ithat in respect of Demand No.
• instead of Rs. 4,58,96,000, 
Rs. 4, If,29,000 only be gran

ted;

<4) that in respect of Demand No.
7 instead of Rs.  7,80,82,000, 

B*. 7,08,91,000 only be gran
ted;

<5) that in respect of Demand Na
8 instead of Rs.  2,81,92,000, 
Rs. 2,32,71,000 only be gran
ted;

<8) that in reepect of Demand Na
9  instead of Rs.  86,87,000, 
Be. 67,78,000 only be granted;

17)  that in respect of Demand No.
16 instead of Rs.  42,41,000,

Rs. 36,62,000 only be granted." 

The motion toat adopted.

17.22 hrs.

APPROPRIATION  (RAILWAYS) 
VOTE ON ACCOUNT BILL*, 1967

The Minister  of Railways  (Start 
€. M. Poonocha): I beg to move for 
leave to introduce a Bill to provide for 
the withdrawal of certain sums from 
and out of the Consolidated Fund of 
India for the services of a part of the 
financial year 1967-68 for the purposes 
of Railways.

Mr. Speaker: The question is:

"That leave be granted to intro
duce a Bill to provide  for  the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the services of a part 
of the financial year 1967-68 for 
the purposes of Railways’*.

The motion was adopted.

Shri C. M. Poonacha: I introduce! 

••the Bill.

11 &U his.

APPROPRIATION  (RAILWAYS) 
BILL*, 1967 

The Minister of  Railways  (Shri 
C. M. Poonacha):  I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out of the Con
solidated Fund of India for the ser
vice of the financial year 1966-97 for 
the purposes of Railways.

Mr. Speaker: The question it:

“That leave be grafted  to In
troduce a Bill to authorise  pay
ment and appropriation of certain 
further sums from and put of the 
Consolidated Fund of India for the 
service of the financial yejir 1966- 
67 for the purposes of Bail ways.**

The motion wot adopted.

Shri C. M- Poonacha: I introduce** 

the Bill.

"Published  in Gazette of  India  Extraordinary,  Bari  II,  section % 
dated 28-3-97,
""Introduced with the recommendation of the President,
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GOA, DAMAN AND DZU  BUDGET, 
1667-68 AND DEMANDS FOR SUP
PLEMENTARY GRANTS* (GOA, DA. 

MAN AND DIU), 1966-67 

Mr. Speaker: Now we will take up 
the Goa, Daman  and Diu  Budget. 
There is no time for speeches; only 
questions may be asked.

Demand No. 1—iLamb Rzvznus 

Mr. Speaker: Motion moved.

"That a sum  not  exceeding 
Rs. 1,70,000  be  granted to  the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending  on  the 81st  day 
of  March, 1968,  in  respect  of 
*Land Revenue'

Demand No. 2—State Excise Durum 

Mr. Speaker:  Motion moved: 

rrhat a  sum not  exceeding 
Rs. 2,78,100 be granted  to  the 
President, on account, for or to- 
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending  on  the 81st  day 
of  March, 1968,  in  respect  of 

'State Excise Duties' ”.

Demand No. 3—Taxes on  Vehicles 

Mr. Speaker: Motion moved.

'That a sum  not  exceeding 
Rs. 92,800  be  granted  to  the 
President, on account, for or to
wards defraying the  charges in 

respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending  on  the 81st  day 
of  March, 1968,  in  respect of 

Taxes on Vehicles'

Demand No. 4—Satju Tax 
Mr. Speaker;  Motion moved: 

"Itad  a sum  not exceeding 
Rs.  57,000  be  granted to the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the

1880 (SAKA) Din, Budget De-  1398; 
mends etc. 

year ending  on  the 81st  day 
of  March, 1968,  in  respect  of 
"Sales Tax’".

Demand No. S—Otheh Taxu and 

Dimes

Mr. Speaker: Motion moved.

‘That  a  sum not  exceeding 
Rs. 2,10,000  be granted  to  the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending  on  the 81st  day 
of  March, 1968,  in  respect  of 
‘Other Taxes and Duties’”.

Demand No. ft—Stamm 

Mr. Speaker:  Motion moved:

“That  a sum  not  exceeding- 
Rs.  8,300  be  granted  to  tha 
President, on account, far or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman and Diu during tha 
year ending  on  the 81st  day
of  March, 1968,  in  respect  of 
Stamps’".

Demand No. 7—Registration  Fees 

Mr. Speaker:  Motion moved:

'That a  sum  not  exceeding 
Rs. 80,100 be  granted  to  the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending  on  the 81st  day
of  March,  1968, in  respect  of
*Registratian Fees”*.

Demand No. 8—Union Tnuaxcnr 
LEGO&ATUfiKs 

Mr. Speaker:  Motion moved:

"That  a  sum not exceeding
Rs.  1,57,500  be  granted  to the
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending  on  the 81st  day
of  March,  1968, in  respect  of
TOnion Territory Legislature’

*Moved with the recommendation of the President
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-Mr. Speaker:  Motion moved:

"That a  sion  not  exceeding 
-Rs. 13,34,600  be  granted to the 
President, on account, /or or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman  and Diu during the 
year  ending  on  the  31st day 
of  March, 1968,  in respect  of 
‘General Administration’ ”.

-Demand Na 10—Administbatton op 
Justice

Mr. Speaker: Motion moved:

"That a  sum  not  exceeding 
Rs.  4,53,600  be granted  to  the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman  and Diu during the 
year  ending  on  the  31st day 
of  March, 1968,  in respect  of 
■■Administration of Justice'"

Demand No. 1J—Jjlus 

Mr. Speaker:  Motion moved:

"That a  suxp  not  exceeding 
Rs. 1,20,300  be  Ranted  to the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
•Goa, Deman  and Diu during the 
year  ending  on  the  31st day 
of  March, 1998,  in respect  of 
•‘Jails’

Demand No. 12—Power 

Mr. Speaker;  Motion moved:

"That a  sum  not  exceeding 
Rs. 18,72,600  be  granted to the 
President, on account, for or to
wards defraying the  chargee in 
respect of the Union Territory of 
Goa, Daman  and Diu during the 
year  ending  on  the  31st day 
at  March, 1968,  in respect  of 
‘Police'*

.Demand  No.  18—̂Mtsckujucboub
&KPAjnrMKNXS

Mr. Speaker:  Motion moved: 

mat a  cum  not  exceeding 

Re. 2,83,299  be  granted w the

President, on account, for «r to
wards defraying the charges in 
respect of the Union Territory of 
Goa, Daman  and Diu daring the 
year  aiding  m  the  31st day 
of  March, IW98,  in respect  of 
‘Miscellaneous Departments'

Demand  No.  14—Scxkntotc
Departments

Mr. Speaker:  Motion moved:

"That a  sum  not  exceeding
Rs. 68,900  be  granted  to the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman  and Diu during the 
year  ending  on  the  31st day 
of  March, 1968,  in respect  of 
‘Scientific Departments”’.

Demand No. 15—Education

Mr. Speaker:  Motion moved:

“That a  sum  not  exceeding
Rs. 59,20,000  be  granted to the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman  and Diu during the 
year  ending  on  the  31st day 
of  March, 1968,  in respect  of 
‘Education’ ”.

Demand No. 16—Medical

Mr. Speaker:  Motion moved:

"Hiat a  sum  not  exceeding 
Rs. 26,20,200  be granted  to the 
President, on account, for or to
wards defraying the  charges in 
respect of the Union Territory of 
Goa, Daman  and Diu during the 
year  ending  on  the  31st day 
of  March, 1968,  in respect  of 
‘Medical’ ”.

Demand No. 17—Public Health

Mr. Speaker:  Motion moved:

That a  cum  not  exceeding 
Rs. 19,94,400  be  granted to the 
President, on account, for or to
wardi defraying the  charges in 
Goa, Daman  and Diu during the 
year  ending  on  the  31st day 
of  March, 1968,  in respect  ot 
VMbc Health’ ”.
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Dim and No. ift—AducvLTtnui 

Mr. Speaker: Motion moved:

"That a sum  not  exceeding 
Us. 15,83,100 be granted  to the 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
o!  March,  1968, in respect  of 
‘Agriculture’

.Demand No. 19—Animal Husbandry 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 6,08,300 be granted  to the 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1988, in respect  of 
“Animal Husbandry* ’’.

Demand No  20—CooncRAroN 

Mr. Speaker; Motion moved.

“That a sum  not  exceeding 
Rs 2,16,700  be granted  to the 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect at 
•Cooperation’ ’’

Demand No.  21—Iwwroaa

Mr. Speaker: Motion moved.

“That a sum  not  exceeding 
Rs. 4,20.200 be granted  to  the 
President, on account,  for  or 
towards defraying  the  charges 
in, respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 
Industries”*.

Demand  No. 22—CoMMtmm- Deve

lopment Projects, National Exten

sion Service and Local Development 

Wooes

Mr. Speaker: Motion moved:

‘That a sum  &#£  exceeding 
Rs. 6,0«,009 be  granted to  the 
President, on account, for  or 
towards defraying  duatfli

in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 
‘Community  Development  Pro
jects, National  Extension  Ser
vice  and  Local  Development 
Works’”.

Demand No.  23—Labour and

Employ men r

Mr. Speaker:  Motion moved:

“That a sum  not  exceeding 
Rs. 29,500  be granted  to  the 
President, on account, for  or
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, m respect  of 
ILabouir and Employment’”.

Demand No. 24—Miscellaneocs, 
Social and Developmental 

Organisations

Mr. Speaker:  Motion moved:

“That a sum  not  exceeding 
Rs. 8,40,600 be granted  to  the 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 
•Miscellaneous, Social and  De
velopmental Organisation’ ”.

Demand No. 25—Irrigation,  Naviga
tion,  Embankment and  Drainaqs 

Works  (Non-Commercial)

Mr. Speaker: Motion moved.

“That a sum  not  exceeding 
Rs. 2,48,700  be granted  to  the 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Qoa, Daman and Diu during 
the year ending on jthe 31st day 
of  March,  1968, in respect at 
firrigafjkm, Navigation, Embank
ment and Drainage Woriqs (Itfoa- 
Cemmstrcial).***
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lb. Speaker: Motion moved:

"That a sum  not  exceeding 
Rs. 21,41,000 be granted to  the 
President, on account, for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 
•Electricity Schemes’

Demand No. 27—Public Works
Sir. Speaker: Motion moved:
•"That a sum  not  exceeding 

Rs. 32,82,000 be granted to  the 
President, on account,  far  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1988, in respect  of 
•Public Works”’.

Demand No. 28—Capital Outlay on 
Public Works 

Mir. 8pesksr: Motion moved:
That a sum  not  exceeding 

Rs. 13,76,700 be granted to the 
President, on account,  for  or 
towards defraying  the  charges 
In respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 
‘Capital  Outlay  on  Public 
Works”*.

Demand No 29—Potts and  Pilotags 

Mr. Speaker: Motion moved:
‘That a sum  not  exceeding 
Rs. 1,88,000 be granted  to the 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Gem, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 
•Porta and Pilotage'**.

Demand No. 30—Road and Watbs 

Transport Schemes 

Mr. Speaker:  Motion moved:

"That a sum  not  exceeding 
Rs. 5,37,200  be granted  to  the 
President, on account, for  or 
towards defraying  the  charges 
in respect of the Union Territory

of Gos, Dmman and Dio dtateg 
the year ending on the 3l|it day 
of  March,  1968, in zeBpect  of 
•Roads  and  Water  Transport 
Schemes' **

Demand No. uFuF—Pensions and Qtgm 
Retcrement Benefits 

Mr. Speaker: Motion moved:

•That a sum  not  exceeding 
Rs. 11,75,900 be granted to  the 
President, on account, for  or 
towards defraying  the  chargor 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 
Tensions and Other  Retirement 
Benefits”*.

Demand No. 32—Statxonert 
Punmwo 

Mr. Speaker:  Motion moved:

•That a sum  not  exceeding: 
Rs. 3,81,300  be granted to  the  ’ 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st dajr 
of  March,  1968, in respect  of 
•Stationery and Printing*

Demand No. 33—Forest 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 3,29,300  be  granted to  the 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 
•Forest”’.

Demand No. 34—Miscellaneous

Mr. Speaker: Motion moved!

That a sum  not  exceeding'
Rs. 26,72,000 be granted to the 
President, on account,  for  or 
towards defraying  the  charges 
in respect of the Union Territory 
of Goa, Daman and Diu during 
the year ending on the 31st day 
of  March,  1968, in respect  of 

‘Miscellaneous’”.
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Assignments

Mr. Speaker: Motion moved:

That  a  sum  not  exceeding 
Rs.  38,000 be  granted  to the 
President,  on account,  for  or 
towards defraying the charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending on the 31st day of 
March,  1968,  m  respect  of 
'Other Miscellaneous  Compensa
tions and Assignments’”.

(Demand No. 36—Capital Outlay on 

Improvement of Public Health 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs.  16,66,700 be  granted to the 
President,  on account,  for  or 
towards defraying the charges in 
’respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending on the 31st day of 
March,  1968,  in  respect  of 
‘Capital Outlay on  Improvement 
of Public Health’

ZDemand No. 37—Capital Outlay on

Schemes of Agricultural  Improve

ment and Research 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs.  8,66,700  be granted  to  the 
President, on  account,  for  or 
towards defraying the charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending on the 31st day of 
March,  1968,  In  respect  of 
‘Capital  Outlay on  Schemes  of 
Agricultural  Improvement  and 
Research’ ’.

D emand Now 3ft—Capital Outlay oh 
Industrial and  Economic 

Development

Mr. Speaker: Motion moved:

That  a  sum  not  exceeding 
Rs.  9,27,900  be  granted to the 
President,  on account,  for  or 
towards defraying' the charges in 
■respect of the Union Territory of 
<k>a, Daman and Diu during the 
year ending on the 31st day of

March,  1968,  in  respect  of 
•Capital Outlay on Industrial and 
Economic Development’”.

Demand No. 39—Capital Outlay oh 
Irrigation, Navigation, Embankment 

and Drainage Works (Non-Commer

cial)

Mr. Speaker: Motion moved:

That  a  sum  not  exceeding 
Rs.  1,66,700  be  granted to the 
President,  on account,  for  or 
towards defraying the charges in 
respect of the Umon Territory of 
Goa, Daman and Diu during the 
year ending on the 31st day of 
March,  1968,  in  respect  of 
‘Capital Outlay on Irrigation Navi
gation, Embankment and Drainage 
Works (Non-Commercial)

Demand No. 40—Capital Outlay or 
Electricity Schemes 

Mr. Speaker: Motion moved:

That  a  sum  not  exceeding 
Rs. 50,00,000  be granted to the 
President,  on account,  for  or 
towards defraying the charges in 
respect of the Union Territory of 
Goa, Daman and Dm during the 
year ending on the 31st day of 
March,  1968, in  respect  of
‘Capital  Outlay  of  Electricity 
Schemes’

Demand No. 41—Capital Outlay on 
Public Works 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs.  51,57,000  be granted to the 
President,  on account,  for  or
towards defraying the charges in 
respect of the Union Territory of 
Goa, Daman and Diu during the 
year ending on the 31st day  of
March,  1968,  in  respect  of
‘Capital Outlay on Public Works' ”. 

Demand No. 42—Capital Outlay on 
Other Works 

Mir. Speaker: Motion moved:

"That  a  sum  not  exceeding 
Rs. 10,83,300  be granted to the 
President,  on account,  for  or 
towards defraying the charges in 
respect of the Union Territory of 

Goa, Daman and Diu during the 
year ending on the 31st day of
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the charges  in respect  ofc  the 
Union Territory of  Goa, Daman 
and Diu  which jwill  come  in 
course  of payment" during  the 
year  ending the  31st  day  of
March,  1967,  in  respect  of
•Other Taxes and Duties”*. 

Demand No. 7—Registration Fees 

Mr. Speaker:  Motion moved:

‘•That a supplementary sum not 
exceeding  Rs.  10,800  be grant*
ed to the  President,  to defray 
the charges  in respect  of  the 
Union Territory of  tfoa, Daman 
and Diu  which  will  come  in 
course  of payment  during  the 
year  ending the  31st day of
March,  1967,  in  respect  of
•Registration Fees’”.

Demand No.  9—General  Adminis

tration

Mr. Speaker:  Motion moved:

“That a supplementary sum not 
exceeding  Rs. 57,069  be grant
ed to the  President,  to defray 
the charges  in respect  of  the 
Union Territory of  Goa, Daman 
and Diu  which  will  come  in 
course  of  payment  during  the 
year  ending the 31st  day of
March,  1967,  in  respect  of 
•General Administration’ ”.

Demand No. 11—Jails

Mr. Speaker:  Motion moved:

‘That a supplementary sum not 
exceeding  Rs.  6,200  be grant
ed to the  President,  to defray 
the charges  in respect  of  the 
Union Territory of  Goa, Daman 
and Diu  which  will  come  in 
course  of  payment  during  the 
year  ending the 31st day of
March,  1967,  in  respect  of 
‘Jails’

Demand No. 12—Police

Mr. Speaker: Motion moved:

'That a supplementary sum not 
exceeding  Rs.  7,64,500 be grant* 
ed to the  President,  to defray 
the charges  in respect  of  the 
Union Territory of  Goa, Daman 
aad Diu  which  will  come  in 
course  of payment  during the 
year ending the Slat  day of

March,  1967,  in  respect  of 
•Police*

Demand No. 13—Miscellaneous 
Departments

Mr. Speaker:  Motion moved:

‘That a supplementary sum not 
exceeding  Rs.  47,400  be grant
ed to the  President,  to defray 
the charges  m respect  of  the 
Union Territory of  Goa, Daman 
and Diu  which  will  come  in 
course  of  payment  during the 
year  ending  the  31st  day  of 
March,  1967,  in  respect  of 
‘Miscellaneous Departments’ ”.

Demand No. 14—Scientific 
Departments 

Mr. Speaker:  Motion moved:

‘That a supplementary sum not 
exceeding Rs 35,700  be  grant
ed to the  President,  to defray 
the charges  in respect- of  tKe 
Union Territory of  Goa, Daman 
and Diu  which  will  come  in 
course  of  payment  during the 
year  ending  the  31st day of
March,  1967,  in  respect  of 
'Scientific Departments’ ”.

Demand No. 15—Education 

Mr. Speaker:  Motion moved: 

“That a supplementary sum not 
exceeding Rs. 29,49,900 be grant
ed to the  President,  to defray 
the charges  in respect  of  the 
Union Territory of  Goa, Daman 
and Diu which  will  come  in 
course  of  payment tluring  the 
year  ending  the  3Tst day  of
March,  1967,  in  respect  of 
‘Education’ ”.

Demand No. 16—Medical

Mr. Speaker: Motion moved:

“That a supplementary gum not 
exceeding  Rs. 51,100  be grant
ed to the  President,  to defray 
the charges  in respect  of  the 
Union Territory of  Goa, Daman 
and Diu  which  will  come  in 
course  of  payment  during the 
year  ending  the  31st day  of
March,  1967,  in respect  off
•Medical’ ”.
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ed to the President to defray the 
charges in respect of the Union 
Territory of Goa, Daman and Diu, 
which will come in course of pay
ment during 'the year ending the 
31st day of March, 1967, in respect 
of ‘Ports and Pilotage”’.

Demand  No.  SO—Road and  WATrn 

Transport Schemes

Mr. Speaker: Motion moved*

‘That a Supplementary sum not 
exceeding Rs. 3,55,900 be grant
ed to the president to defray the 
charges in rcspect of the Union 
Territory of Goa, Daman and Diu, 
which will come m course of pay
ment during 'the year ending thr 
81st day of March, 1967, in respect 
of ‘Road and  Water  Transport 
Schemes’ ”

Dem a.nd No 31—Pensions and other 
Retirement  Benefits

Mr. Speaker: Motion moved:

“That a Supplementary sum not 
exceeding  Rs  1,500 be  grant
ed to the President to defray the 
charges in rcspect of the Union 
Territory of Goa, Daman and Diu 
which wiU come in course of pay
ment during the year ending the 
3! st day of March, 1967, in respect 
of ‘Pension  and Other  Retire
ment Benefits’.”

Demand No. 32—Stationery and 
Printing

Mr. Speaker: Motion moved:

‘That a Supplementary sum not 
exceeding Rs 2.70,100 be granted 
to the President to  defray  the 
charges in respect of the Union 
Territory of Goa, Daman end Diu 
which will come m course of pay
ment duriog the ytar ending he 
31st day of March, 1967, in respect 
of ‘Stationery and Printing’."

2867 (Ai) J.an—ft

Demand No. 33—Forest 

Mr. Speaker: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 1,17,800 be granted 
to the President to  defray  the 
charges in respect of the Union 
Territory of Goa, Daman and Diu 
which will come in course of pay
ment during the year ending the 
31st day of March, 1967, in respect 
of ‘Forest’.”

Demand No. 36—Capital Outlay on 
Improvement of  Public  Health

Mr. Speaker: Motion movfcd:

“That a Supplementary sum not 
exceeding Rs 17,50,000 be granted 
to the President to  defray  the 
charges in respect of the Union 
Territory of Goa, Daman and Diu 
which will come in course of pay
ment during the year ending 'thf 
31st day of March, 1967, in respect 
of Capital Outlay  on  Improve
ment of Public Health.”

Demand No. 38—Capital Outlay on 
Industrial and Economic Deve

lopment

Mr. Speaker: Motion mov,ed:

“That a Supplementary sum not 
exceeding Rs. 4,30.000 be granted 
to the president to  defray  the 
charges in respoct of the Union 
Territory of Goa, Daman and Diu 
which will come in course of pay
ment during the year ending *thfc 
31st day of March, 1967, in respe:t 
of ‘Capital Outlay on Industrial 
and Economic Development’.”

Demand No 43—Capital Outlay on 

Ports

Mr. Speaker: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 6,86,000 be granted 
to the President to  defray  the 
charges in respect of the Union 
Territory of Goa, Daman and Diu 
which will come in course of pay-
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neat during tit* year ending the 

31st day of March, 1967, in respect 
of ‘Capital Outlay on Ports*.'*

Demand No. 44—Capital Outlay on 

Hoad and Water Transport 

Schemes

3.O 3.O Speaker: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 1,00,000 be granted 
to the President to  defray  the 
charges in respect of the Union 
Territory of Goa, Daman and Diu 
which will come in course of pay
ment during the year ending the 
31st day of March, 1967, in respect 
of 'Capital Outlay on Road  and 
Water Transport Schemes’. *

Demand No. 45—Capital Outlay on 

Forests

Mr. Speaker: Motion moved:

'That a Supplementary sum not 
exceeding Rs. 9,00,000 be granted 
to the president to  defray  the 
charges in respect of the Union 
Territory of Goa, Daman and Diu 
which will come in course of pay
ment during the year ending the 
31st-day of March, 1967, in respect 
of *Capital Outlay on Forests’.”

Demand No. 47—Loans and Advances

Mr. Speaker: Motion mdived:

'That a Supplementary sum not 
exceeding  Rs  200  be  granted 
to the President to  defray  the 
charges in respect of the Union 
Territory of Goa, Daman and Diu 
which will come in course of pay
ment during the year ending the 
31st day of March, 1967, in respect 
of ‘Loans and Advances’.”

Shri S. M. Banerjee (Kanpur):  I
submit about Goa Budget and Rajas
than Budget specially that the time 
left is only five minutes and we want 
that our protest shou’d be on record 
that about Rajasthan, where demo
cracy has been raped, we did not get 
even * chance to discuss the Budget... 
(Interruption)

Mr.  Speaker:  Even  these five
minutes you are losing.

Shri NamMar (Tiruchirapalli): Hie 
rancour Is there.

An boa. Member: What is the harm
in having two hours  tomorrow tot 
this?

Mr. Speaker: It hits to go to Rajya 
Sabha and then get the President’s 
assent.  All this was discussed at the 
latest meeting with the leaders.  If 
anybody wants to ask a question, he 
may do so.  We discussed Rajasthan 
in the debate on the motion for No- 

confidence for two or three days.

Dr. Kami Singh (Bikaner): Can we 
not continue it  after the  half-an- 
hour discussion?

*wr (*ter) :**rr 
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Dr. Kami Singh: Do we not move 
our cut motions?

Mr. Speaker:  You can movie them.

Dr. Kami Singh:  You may treat 
our cut motions as moved.

Mr. Speaker: I would like you to 
elicit some information.  You cfennot 
change  the whole  thing.  It  was 
agreed to.  It has to go to Rajya 
Sabha  before President’s  assent is 
secured.  Therefore  without  losing 
time somebody may ask a question.

Shri S. M. Banerjee: Give two and 
a half minutes for Goa and two and 
a ha’f minutes for Rajasthan.

Shri S.  S. Ketharl (Mandsaur): 
Could we not prolong the sitting by 
half and hour?

Mr. Speaker: No.

Shri NamMar: May I ask one ques
tion?

Mr. Speaker: About Goa?

Shri Nambiar:  No, about  Rajas

than.

Mr. Speaker: Then, let m# first put 
the Goa Budget out of the way.
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GOA, DAMAN AND  DIU APPRO
PRIATION (VOM ON AC
COUNT) BILL, 1967—contd.

The Minister at State in the Minis
try of Finance (shri X. C. Pant): Sir, 
on behalf of Shri Morarji Desai, I beg 
to move*:

'That the Bill to  provide for 
the withdrawal  of certain sums 
from and out of the Consolidated 
Fund of the Union  territory of 
Goa, Daman and Diu for the ser
vices of a part of the financial 
year 1967-68, be taken into consi
deration."

Mr. Speaker: The question is: 

“That the Bill to provide for 
the withdrawal of certain sums 
from and out of the Consolidated 
Fund of the Union  territory of 
Goa, Daman̂and Diu for the ser
vices of a part of the financial 
year 1967-66, be taken into consi
deration."

The motion was adopted.

Mr. Speaker: The question is: 

“That clauses 1, 2, 3, the Sche
dule, the Enacting  Formula and 
the Title stand part of the BilL” 

The motion was adopted. 

Clauses 1, 2, 3, the  Schedule,  the 
Enacting Formula and the Title were 

added to the Bill.

Shri K C. Pant: Sir, I beg to move: 

"That the Bill be passed”

Mr. Speaker: The question is: 

“That the B̂l be passed.”

The motion was adopted.

4X0

17.U hrs.
GOA, DAMAN  AND DIU  APPRO
PRIATION BILL, 1967—contd. 

The Minister of State in the Minis
try of Finance (Shr| K C. Pant): On 
behalf of Shri Morarji Desai, I move: 

"That the Bill be authorise pay
ment and appropriation  of cer

tain further sums from and out 
of the Consolidated Fund of the 
Union territory  of Goa, Daman 
and Diu for the servioes at the 
financial year 1966-67, be taken 
into Consideration.”

Mr. Speaker: The question is;

“That the Bill to authorise pay
ment and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of tha 
Union territory of Goa,  Daman 
and Diu for the services of the 
financial year 1966-67  be taken 
into consideration.”

The motion was adopted.

Mr. Speaker: Now, I will put the 
clauses to the vote of the House.

The question is:

“That clauses  1, 2 and 3, the 
Schedule, the Enacting  Formu'a 
and the Title stand part of the 
Bill.”

The motion was adopted.

Clauses  1, 2 and  3, the  Schedule 
the Enacting Formula and the Title 

were added to the Bill.

Shri K. C Pant: I move:

‘That the Bill be passed”

Mr. Speaker: The question is: 

“That the Bill be passed”

The motion was adopted.

17.32 hrs.

RAJASTHAN  BUDGET, 1967-68

DEMANDS*  FOR  GRANTS  ON 
ACCOUNT (RAJASTHAN),  1967-68 
AND DEMANDS FOR SUPPLEMEN
TARY  GRANTS*  (RAJASTHAN) 
1966-67

Mr. Speaker: We now take up the 
Rajasthan Budget.

Are the cut motions being moved’

Dr, Kami Singh (Bikaner): Yes; 1 
will move all my cut motions.

•Moved with the recommendation of the President.
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will also move my cut motion No. 7.

Mr. Speaker: All right.

Demand No. I—Land Revenue

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 1,00,86,000 be granted  to the 
President  out  of  the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Land Revenue'."

Demand No. II—State Excise Duties

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs 41,24,000  be granted  to  the 
President out  of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘State Excise Duties’.”

Demand No. Ill—Taxes on  Vehicles

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 3,20,000 be granted to the 
President out  of the Consoli
dated  Fund  of the  State  of
Rajasthan, on account,  for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect of Taxes on Vehicles’.”

Demand No. IV—Sales Tax

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 21,70,000 be granted to the 
President  out  of  the  Consoli
dated  Fund  of the  State  of
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of 'Sales Tax’."

Demand No. V—Oran Taxes and

Duties

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 4,84,000 be granted to the 
President out  of the  Consoli
dated  Fund  of the  8tate  of 
Rajasthan, on account, for or to
wards defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect  of  ‘Other  Taxes  and 
Duties’ ”

Demand No. VI—Stamps 

Mr. Speaker: Motion moved:

“That  a sum not  exceeding 
Rs. 1,67,000 be granted to the 
President out  of the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, far or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res- 
respect of ‘Stamps’.”

Demand No VII—Registration Fees 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs.  98,000  be  granted  to  the 
President  out  of  the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Registration Fees’.”

Demand No VIII—State  Legislature 

Mr Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 14,58,000 be granted to the 
President out  of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charge*; 
during the year ending  on  the 
31st day of March,  1968, in res* 
pect of *State Legislature'. ”
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Mr. Speaker: Motion moved:

"That a sum  not  exceeding 
Rs. 1,13,76,000 be granted to the 
Preaidient out of tjhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res* 
pect of ‘General Administration'.’*

Dim and No. X—Administration or 

Justice

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 25,22,000  be granted to the 

President out of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Administration of Jus
tice’."

Demand No. XI—Jails 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 16,70,000 be granted to the 
President  out  of  the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Jails’.”

Demand No. XII—Police 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs.  2,97,24,000 be granted to the 
President  out  of  the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Police’.”

Dnum No. XIII  IfTsrwriynrma 
Departments

Mr. Speaker: Motion movtd:

“That a sum  not  exceeding 
Rs. 35,42,000 be granted to the 
President out of ttie  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to- 
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect  of 'Miscellaneous  Depart
ments’.”

Demand No. XIV—Scientific 

Departments

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 16,70,000 be granted to the 
President  out  of  the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Scientific Departments’.”

Demand No. XV—Education 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding
Rs. 8,44,51,000 be granted to the 
President out of Che  Consoli
dated  Fund  of the State  of
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Education'.”

Demand No. XVI—Medical 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding
Rs.  2,34,12,000 be granted to the 
President  out  of  the  Consoli

dated  Fund  of the State  ol
Rajasthan, on account, for or to
wards defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of ‘Medical'.”
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Demand No. XVO-Ptmuc Health

Mr Speaker: Motion moved*

“That a sum  not  exceeding 
Rs. 1,88,18,000 be granted to the 
President out of tjhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect of Public Health”

Demand No XVIII—Agriculture 

Mr Speaker: Motion moved

“That a cum  not  exceeding 
Rs 1,57,81,000 be granted to the 
President out of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Agriculture”

Demand No XIX—Anamal Husbandry1

Mr Speaker: Motion moved

"That a sum  not  exceeding 
Rs  61,74,000  be granted to the 
President  out  of  the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Animal Husbandry"

Demand No XX—Cooperation

Mr Speaker: Motion moved

“That a sum  not  exceeding 
Rs  45,45,000 be granted to the 

President out of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect of Cooperation”

Demand No XXI—Industries

Me Speaker: Motion moved*

“That a sum  not  exceeding 
Rs.  19,21,000 be granted to the

President  out of  the Consoli
dated  Fund  of thei  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Industries”

Demand No XXII—C ommunity Deve

lopment Projects, National Exten
sion Service and Local Development 

Works

Mr Speaker: Motion moved

“That a sum  not  exceeding 
Rs  99,92,000 be granted to the 
President out of Ibe  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect of Community Development 
Projects, National Extension Ser
vice  and  Local  Development 
Works”

Demand No XXIII—Labour and 
Employment

Mr Speaker: Motion moved

“That a sum  not  exceeding 
Rs  19,85,000  be  granted to the 
President  out  of the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect  of  Labour  and  Employ
ment ”

Demand No.  XXI,V—Miscellaneous 
Social and  Development  Organisa

tions

Mr Speaker: Motion moved

“That a sum  not  exceeding 
Rs  68,13,000 be granted  to the 
President  out  of the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect of Miscellaneous social and 
•levelopmental organisations ”
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DEMAND NOu XXV~MULTIFlJltr05S 

River Schemes

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs.  1,09,82,000 be granted to the 
President out of tjhe  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, m res
pect  of  Multipurpose  river 
schemes.”

Demand No. XXVI—Irrigation, Navi
gation, Embankment and Drainage 

Works (Commercial)

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 28,88,000  be granted to  the 
President out of the  Consoli
dated  Fund  of  the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, ill res
pect  of Irrigation,  Navigation, 
Embankment  and  Drainage 
Works (Commercial).

Demand No. XXVI—Irrigation, Navi
gation, Embankment and  Drainage 

works (Non-commercial)

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 24,62,000 be granted to the 
President out of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, m res
pect  of Irrigation,  Navigation. 
Embankment and drainage works 
(Non-commercial)

Demand No. XXVI—Charges on Irri
gation (Combined) Establishment 

and Tools and Plants

Mr. Speaker:  Motion moved*

’That a sum  not  exceeding 
Rs 9,41,000  be granted  to  the

President out «f |he  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect  of Charges  on  Irrigation 
(Combined) Establishment  and 
Tools and Plants.”

Demand No. XXVII—Public  Works 

Mr Speaker: Motion- moved:

“Tnat a sum  not  exceeding 
Rs 3,27,83,000 be granted to the 
President out of '<jhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect of Public Works.”

Demand No. XXVII—Public  Work-
Charges on  Buildings and  Roads 

(Combined)—Establishment and 

Tools and Plant

Mr Speaker: Motion moved:

‘ That a sum  not  exceeding 
Rs 30,99,000 be  granted to  the 
President out of 'tjhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
re nr ds defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, m res
pect of Public Work-Charges on 
Buildings and  Roads  (Combin
ed)—Establishment  and  Tools 
and Plant.”

Demand No. XXVII—Capital Outlay 
on Public Works

Mr Speaker: Motion moved:

That  a  sum  not  exceeding 
Rs. 21,30,000 be  granted to the 
President out of îjhe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect of Capital Outlay on Pub
lic Works.”
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Dem and No. XXVUI—Fam ine 

Relief

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 3,22,67,000 be granted to the 

President out of ĥe  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Famine Relief.”

Demand No. XXIX—Pensions and

Other Retirement Benefits

Mr. Speaker: Motion moved:

'‘That a sum  not  exceeding
Rs. 51,14,000 be granted to the 
President  out  of the  Consoli
dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Pensions and other re
tirement benefits."

Demand No. XXIX—Commutation of
Pensions

Mr. Speaker: Motion moved:

“That a sum  not  exceeding
Rs.  93,000  be  granted  to  the 
President  out  of the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect  of Commutation  of Pen
sions.”

Demand No. XXX—Territorial and

Political Pensions

Mr. Speaker: Motion moved:

“That a sum  not  exceeding
Rs.  1,000  be  granted  to  the 
President out of ĥe  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
ward*  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res

pect of Territorial and Political 
Pensions'.**

Demand No. XXXI—Privy Purses and
Allowances or Indian Rulers

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 4,17,000 be granted to the 
President  out  of  the  Consoli
dated  Fund  of the  State  ot 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1968, in res
pect of Privy Purses and Allow
ances of Indian Rulers.”

Demand No. XXXII—Stationery and 
Printing

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs.  29,34,000 be granted to tne 
President out of the  Consoli
dated  Fund  of the  State  of
Rajasthan, on account, for or to
wards defraying  the  charges
during the year ending  on  the 
31st day of March,  19618, in res
pect of Stationery and Printing.”

Demand No. XXXIII—Forest 

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 38,03,000 be  granted to the 
President out of the  Consoli
dated  Fund  of the  State  of
Rajasthan, on account, for or to
wards defraying  the  charges
during the year ending  on  the 
31st day of March,  1968, in res
pect of Forest."

Demand No. XXXIV—Miscellaneous

Mr. Speaker: Motion moved:

“That a sum  not  exceeding 
Rs. 57,24,000 be granted to the 
President out of the  Consoli
dated  Fund  of the  State  of
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the
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31st day of March,  1988, in res
pect of Miscellaneous."

Demand No. XXXV—Other  Miscel
laneous Compensations and 

Assignments 

Mr. Speaker: Motion moved:

That a sum  not  exceeding 
Rs. 22,92,000 be granted to the 
President  out  of  the  Consoli

dated  Fund  of the  State  of 
Rajasthan, on account, for or to
wards  defraying  the  charges 
during the year ending  on  the 
31st day of March,  1988, in res
pect  of  ‘Other  Miscellaneous 
compensations and Assignments.”

Demand No.  XXXVI—Expenditure
CONNECTED WITH THE NATIONAL EMER-

GENCY

Mr. Speaker:  Motion moved:

'That  a  sum  not  exceeding 
Rs.  5,00,000  be  granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect  of  Expenditure 
connected  with  the  National 
Emergency”.

Demand No. XXXVII—Payment or
COMPENSATION TO  LANDHOLDERS  ETC.

on the Abolition or the Zamindari

System

Mr. Speaker:  Motion moved:

'That  a  sum  not  exceeding 
Rs. 1,16,67,000 be  granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1968, in respect of Payment of 
compensation to land-holders etc. 
on the abolition of the Zamindari 
system”.

Demand No. XXXVIII—Capital Out
lay on Improvement of Public 

Health

Mr. Speaker:  Motion moved:

"That a  sum not ncfteeding 
Rs.  88,17,000  be granted to the 
President out of the Consolidated 
Fund of the State at Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on  Improvement  of  Public 
Health".

Demand No. XXXIX—Capital Out
lay on Schemes or Agricultural Im

provement and Research

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  3,97,000  be  granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on schemes of Agricultural  im
provement and research”.

Demand No XL—Capital Outlay on 
Industrial and  Economic  Develop

ment

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  38,72,000 be granted  to  the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Industrial and Economic De
velopment”.

Demand No. XLI—Capital  Outlay 
on Multi-purpose River Schemes

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 

Rs.  2,78,28,000 be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of Match, 
1968, in respect of Capital Outlay 
on multi-purpose River Schemes”.
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Dbmamb No. XU —Capital Outlay on
Irrigation, Navigation, Embankment

and Drajnaob Works  (Commercial)

Mr. Speaker:  Motion moved:

“That  a  nun  not  exceeding 
Rs. 2,83,80,000 be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges dunng the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Irrigation,  Navigation,  Em
bankment and Draingage Works 
(Commercial)

Demand No. XLI—Capital Outlay on 
Irrigation, Navigation, Embankment 
and Drainage Works (Non-Commer

cial)

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  57,46,000  be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Irrigation,  Navigation,  Em
bankment and  Drainage  Works 
(Non-Commercial) ”.

Demand No. XLI I—Capital  Ourlay 

on Public Works

Mr. Speaker:  Motion moved:

“That  «  sum  not  exceeding 
Rs. 1,08,92,000 be granted to the 
President out of the Consolidated 
Fimd of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Public Works".

Demand No. XLHI—Capital Outlay 

on Other Works

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  4,000  be  granted  to  the

President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on other Works”.

Demand No. XLIV—Capital Outlay 
on Road and  Water  Transport 

Schemes

Mr. Speaker:  Motion moved*

“That  a  sum  not  exceeding 
Rs  70,000  be  granted  to  the 
President out of the Consolidated 
Fund of the State of Rajasthan,
071 account, for or towards defray
ing the charges dunng the year 
ending on the 31st day of March, 
1968, in respect of Capital Outlay 
on Road  and  Water  Transport 
Schemes”.

Demand  No. XLV—Payments or 
Commuted Value of Pensions

Mr. Speaker:  Motion moved:

“That  a  sum  not  exceeding 
Rs.  93,000 be  granted  to  the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1968, in respect of Payments of 
Commuted Value of Pensions'’.

Demand No. XLVI—Capital Outlay 
on Schemes of Government Trading

Mr. Speaker:  Motion moved:

'That  a  sum  not  exceeding 
Rs. 9,97,88,000 be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
ing the charges during the year 
ending on the 81st day of March, 
1968, in respect of Capital Outlay 
on Schemes of Government Trad

ing”.
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Demand  Ho, XLVH—Loans and 
Advances by State Government

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 9,01,83,000 be granted to the 
President out of the Consolidated 
Fund of the State of Rajasthan, 
on account, for or towards defray
sdasda the charges during the year 
ending on the 31st day of March, 
1968, in respect  of  Loans  and 
Advances by State Government”.

Demand No. I—Land Revenue 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  27,23,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  m 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Land Revenue”.

Demand No. II—State Excise Duties 

Mr. Speaker:  Motion moved,

'That a Supplementary sum not 
exceeding  Rs.  3,56,000  be
granted to the President out  of
the Consolidated  Fund  of  the
State of Rajasthan to defray the 
charges  which will  come  in
course of payment  during  the
year  ending  the  31st  day
of  March,  1967 in  respect  of
State Excise Duties”.

Demand No. Ill—Taxes on Vehicles 

Mr. Speaker: Motion moved:

‘That a Supplementary sum not 
exceeding  Rs.  1,21,000  be
granted to the President out of 
the Consolidated Fund  of  the
State of Rajasthan to defray the 
charges  which will  come  in
course of payment  during  the
year  ending  the  31st  day
of  March,  1967 m  respect  of
Taxes on Vehicles”.

Demand No. IV—Sao» Tax 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  5,40,000  be 
granted to the President out 0I 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Sales Tax",

Demand No. V—Other Taxes and 

Duties

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  1,53,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending the  31st  day
of  March,  1967  in  respect  of 
Other Taxes and Duties”.

Demand No. VI—Sramps 

Mr. Speaker:  Motion moved:

“That a  Supplementary  sum 
no.  exceeding Rs.  63,000  be
g-anted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending the  31st  day
of  March,  1967  in  respect  of 
Stamps”.

Demand No. VII—Registration Fees 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  35,000  be 
granted to the President out ot 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  Of 
Registration Fees”.
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Dsmahb No. VTH—Stat* Legislatures 

Mr. Bpetker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  1,49,000  be 
granted to the President out of 
the Consolidated  Fund  of the
State of Rajasthan to defray the 
charges  which  will  come  in 
oourse of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
State Legislatures”.

Demand No. IX—General  Adminis
tration

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  30,33,000  be
granted to the President out of 
the Consolidated  Fund  of the
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
General Administration”.

Demand No. X—Administration or 
Justice

Mr. Speaker:  Motion moved:

"That a Supplementary sum not 
exceeding  Rs.  3,68,000  be
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Administration of Justice”.

Demand No. XI—Jails 

Mr. Speaker:  Motion moved:

"That a Supplementary sum not 
exceeding  Rs.  3,00,000  be
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  ir> 
course of payment  during the 
year  ending  the  31st  day

of  March,  1967  in respect  of 
Jails”.

Demand  No. XIII—Miscellaneous
Departments

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  19,52,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March, 1967  in  respect  of
Miscellaneous Departments”.

Demand No. XIV—Scientific Depart
ments

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  8,50,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day

• of  March, 1967  in  respect  of
Scientific Departments”.

Demand No. XV—Education 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  2,27,11,000  be
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March, 1967  in  respect  of
Education”.

Demand No. XVI—Medical 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  37,89,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  cotne  in
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course of payment  during  the 

year  ending  the  31st  day 
of March,  1987  in respect  of 
Medical”.

Demand No. XVII—Public Health 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  55,70,000  be
granted to the President out of 
the Consolidated  Fund  of  the
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of March,  1967  in  respect  of
Public Health”.

Demand No. XVIII—Agriculture 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs  1,000  be 
granted to the President out of 
the Consolidated  Fund  of  the
State of Rajasthan to defray the 
charges  which  will  come  m 
oourse of payment  during  the 
year  ending  the  31st  day • 
of  March,  1967  in  respect  of 
Agriculture”

Demand No. XIX—Animal Husbandry 

Mr. Speaker:  Motion moved.

“That a Supplementary sum not 
exceeding  Rs.  30,94,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
oourse of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Animal Husbandry”

Demand No. XX—-Cooperation 

MT. Speaker:  Motion moved:

‘That a Supplementary sum not 
exceeding  Rs.  7,77,000  be 
granted to the President out of 
the Consolidated  Fund  of  the

State 01 Rajasthan to defray the 
charges  which  will come in 
course of payment  during  the 
year  ending  the  31st  day 
of March,  1967  in  raqpact of 

Cooperation**.

Demand No. XXI—Industries 

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  1,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Industries”.

Demand No. XXII—Community Deve
lopment Projects, National Exten

sion Service and Local Development 

Works

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  11,41,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Community Development Projects, 
National Extension Service  and 
Local Development Works”.

Demand No. XXIII—Labour and Em
ployment

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  1,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
oourse of payment  during  the 
year  ending  the  31st  day 
of  March,  1967  in  respect  of 
Labour and Employment'*,
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Demand  No.  XXIV—Miscellaneous 

Social and Developmental ORGANISA

TIONS

Mr. Speaker: Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  5,78,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of March,  1967, in respect of 
Miscellaneous Social and Develop
mental Organisations”.

Demand No. XXV—Multi-purpose 
River Schemes

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  15,00,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day 
of March,  1967,  in  respect  of 
Multi-purpose River Schemes”.

Demand No. XXVI—Irrigation, Navi
gation, Embankment and Drainage 

Works  (Commercial)

Mr. Speaker:  Motion moved:

"That a Supplementary sum not 
exceeding  Rs.  16,15,000  be 

granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
oourse of payment  during  the 
year  ending  the  31st  day 
of March,  1967, in respect of 
Irrigation, Navigation,  Embank
ment and Drainage Works (Com
mercial)

Demand No. XXVI—Irrigation, Navi
gation, Embankment and  Drainage 

Works (Non-Commercial)

Mr. Speaker: Motion moved:

That a Supplementary sum not 
exceeding  Rs.  4,19,000  be

granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
yaar  ending  the  31st  day 
of March,  1967, in respect of 
Irrigation, Navigation,  Embank
ment and Drainage Works  (Non- 
Commercial)”.

Demand No. XXVI—Charges on Irri
gation  (Combined)  Establishment 

and Tools and Plant

Mr. Speaker:  Motion moved:

“That a Supplementary sum not 
exceeding  Rs.  6,19,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
course of payment  during  the 
year  ending  the  31st  day
of March,  1967, in respect of 
Charges on Irrigation (Combined) 
Establishment  and Tools  and
Plant”.

Demand No. XXVII—Public  Works 

Mr Speaker:  Motion moved:

"That a Supplementary sum not 
exceeding  Rs.  2,21,00,000  be 
granted to the President out of 
the Consolidated  Fund  of  the 
State of Rajasthan to defray the 
charges  which  will  come  in 
Course  of  payment  during the 
year  ending  the  31st  day
of March,  1967, in respect of 
Public Works”.

Demand No. XXVII—Public Works— 
Charges on  Buildings and  Roads 

(Combined)  Establishment and 
tools and plant.

Mr. Speaker:  Motion moved:

‘That a Supplementary sum not 
exceeding Rs. 4,23,000 be granted 
to  the  President  out  of  the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will  come in course of 
payment thiring the year ending
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the 81st day of March, 1867, in 
respect of Public Works—Charges 
on Buildings and Roads (Combin
ed) Establishment and Tools and 
Plant.*’

Demand No. XXVIII—Famine Reuse 

Mr. Speaker: Motion moved.

‘That a Supplementary sum not 
exceeding Rs. 7,70,00,000 be granted 
to  the  President  out  of the 
Consolidated Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course of 
payment dluring the year ending 
the 31st day of March, 1967, in 
respect of Famine Relief.”

Demand  No. XXIX—Pensions and 
other Retirement Benefits

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 7,02,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course  of 
payment during the year ending 
the 31st day of March, 1967, in 
respect  of  Pensions  and  other 
Retirement Benefits.”

Demand No. XXXI—Privy Purses and
Allowances of Indian Rulers

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 10,74,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course of 
payment d'uring the year ending 
the 31st day of March, 1967, in 
respect of Privy Purses and Al
lowances of Indian Rulers.”

Demand No. XXXII—Stationery and 
Printing

Mr. Speaker: Motion moved.

'That a Supplementary sum not 
exceeding  Rs. 1,000  be  granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State

of Rajasthan to defray the charges 
which will  come  in  course of 
payment d'uring the yean ending 
the 31st day of March, 1967, in 
respect of Stationery and  Print
ing.”

Demand No. XXXIII—Forest

Mr. Speaker:, Motion .moved.

‘That a Supplementary sum not 
exceeding Rs. 6,03,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course  of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of Forest.”

Demand No. XXXIV—Miscellaneous 

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 32.75,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charges 
which will  come  in  course of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of Miscellaneous.”

Demand No. XXXV—Other Miscella
neous Compensations and Assign

ments

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 5,46,000 be granted 
to  the  President  out  of  the 
Consolidated  Fund  of the State 
of Rajasthan to defray the charge* 
which will  come  in  course  of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of  Other  Miscellaneous 
Compensation and Assignments.”

Demand No. XXXIX—Capital  Out
lay on Schemes of  Agricultural 

Improvement and Research

Mr. Speaker: Motion moved.

“That a Supplementary sum not 
exceeding Rs. 44,62,000 be granted 
to  the  President  out  of  the
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Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March 1967 in 
rP.spect of Capital Outlay on S�he
mes of Agricultural Improvement 
and Research." 

DEMAND No. XL-CAPITAL OuTLAY ON 
INDUSTRIAL AND EcONOMIC DEVELOP
MENT 

Mr. Speaker: Motion moved. 

"That a Supplementary sum not 
exceeding Rs. 88,06,000 be granted> 
to the President out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment ,d'uring the year ending 
the :nst day of March 1967 in 
respect of Capital Outlay' on Indus
trial and Econ:imic Development." 

DEMAND No. XLI-CAPITAL OUTLAY ON 
MULTI-PURPOSE RIVER SCHEMES 

Mr. Speaker: Moti�1 moved. 

"That a Supplementary sum not 
exceeding Rs. 2,70,00,000 be granted 
to the President out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment tl'uring the year ending 
the 31st day of March 1967 in 
respect of Capital Outlay ' on 
Multi-purpo:ie River Schemes." 

DEMAND No. XLI-CAPITAL OUTLAY ON 
IRRIGATION NAVIGATION, EMBANKMENT 
AND DRAINAGE WORKS (COMMER
CIAL) 

Mr. Speaker: Motion moved. 

"That a Supplementary sum not 
exceeding R:i. 8,34,84,000 be granted 
to the Presiaent out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment dluring the year ending 
the �1 rt day of March 1967 in 
respect of Capital Outlay on irri-
!:b67 (Ai) LSD-9.

gation Navigation, Embankment 
and Drainage Works (Commer
cial)." 

DEMAND No. XU-CAPITAL OuTLAY ON 
IRRIGATION, NAVIGATION, EMBANK
MENT AND DRAINAGE Worucs (NON-' 
COMMERCIAL) 

Mr. Speaker: Motion moved. 

"That a Supplementary sum not 
exceeding Rs. 62,80,000 be granted 
to the President out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March 1967 in 
respect of Capital Outlay on irri
gation, Navigation, -"]:mbankment 
and Drainage Works (Non-Com
mercial) ." 

DEMAND No. XLII-CAPITAL OUTLAY 
ON PUBLIC Worurn 

Mr. Speaker: Motion moved. 

"That a Supplementary sum not 
exceeding R.6. 1,03,15,000 be granted 
to the President out of the 
Consolidated Fund of the State 
of Rajasthan to defray the charges 
which will come in course of 
payment during the yeart ending 
the 31st day of March 1967 in 
respect of Capital Outlay on Pub
lic Works." 

DEMAND No. XLVI-CAP1TAL OUTLAY 
ON SCHEMES OF GOVERNMENT TRADING 

Mr. Speaker: Motion moved: 
"That a Supplementary sum not 

exceeding Rs. 3,41,00,000 be granted 
to the President out of. the 
Consolidated Fund of the State 
uf Rajasthan to defray the charges 
which will come in course of. 
payment during the year ending 
the 31st day of March 1967 in 
respect of Capital Outlay on S�he
mes of Government Trading." 

DEMAND No. XLVII-LOANS AND 
ADVANCES BY STATE GOVERNMENTS 

Mr. Speaker: Motion moved: 
"That a Supplementary sum not 

exceeding Rs. 4,55,30,000 be granted 
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Government have any proposals now 
that there is the President’s rule  in 
Rajasthan, to take over the Rajasthan 
Canal project under the Centre  and 
implement it quicker than it is being 
done at the moment?

Shri  B. K. Birla:  Mr.  Speaker,
Sir . . .

ft ** fcw!  (̂ T)  :

fjprt 3 aftw 1 £ f

^ f I

Shri K. K. Birla: May I know whe
ther there has been a drastic cut in 
the electric power to  the  industrial 
units of Rajasthan as well as to  the 
agricultural farms very recently and, 
If so, why?  The Rajasthan Govern* 
ment has installed a gas turbine  in 
Kotah at a heavy cost of about a few 
crores of rupees and I understand that 
that turbine has been lying idle for the 
last so many years.  What steps are 
the Government of India taking to put 
that turbine into commission.  That 
is very important.

ft  fmw :  VWWIH  $

*Kf>K   ̂ anre frr §*t $1

*sr ift  irrft fs>r*terfr 

ftram  i

# % f®ra$r  ’nr̂ nx  *?t 132

 ̂ 3r t o «rr  fbravr

»nwr Tnmmr  Tfrr«n  sflr

faRWt ?WT  5TtV-fT«fT  TTHT 

ft* fan* hvt %   ̂ wiff % 

Fn̂r-’RT  fon <rr

"As intimated by the Rajasthan 
Government, (the same gold, as was 
mentioned  in  the Panchanama, 
was l**er received in the Chittor- 
garh Treasury for which a receipt 

was given by the District Magis

trate.  This gold is still in the 
custody  of the  State  Govern
ment.”

<hrarmr *t qr irarcfr

ten  5ft «nrr̂  tot ftarr

W «TT,  3**?t TSfalft *f%

Tsfr i  *r *t  fsrej?r wr

|  ̂  eft star farcwr

*ra?r vm ftforr ft* r̂t

56  fwt  star,  3ft  *r

3htt ftn  tftr vfos

t % nff'TCwhfar ift ̂ Mirara- 

farT TOt  flfT̂T -  f “<M«W

................................."1>9
# *R*n ^ tt g fa *rft*rr

*TTW jfcsfa 55TT3FTT *FT'|— ift

«rr srtr war jft  srr* ̂ *rtf Him

ft *$t|,  VftfV TT̂f«TR  %

%  wvm  ft  $ft  farit-

srrft f 1

gwrfinrr, *
*rror *ffr-  «ftr  «Rpfcr

fanff vt *r»r  *m ft *tt

tft  arr* ?Tft̂ f% m[  Vff 

Ir turn, uf  tftar «jt m  » 

t ̂  aimr tofr ̂ r-

<n̂r ws.ft «n̂r

farfwr  »Ft 

tRTCr 5pr»hr ̂ r?r%!HTft»T

if ^

n̂-*r?ft m%* ft «i?r 1% g* ̂ 1 

W«rr iNttw ft 5f*F5T  1 

frswrt wtk tot *rr

«RT f w ^l V?r IT

fa  «mr

wffr  uw» I ̂
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{«ft *m

frtr «fontw %*trt ̂ Ŷrhr% vfyTOT • 

11 f»r Htft mtpii *t,  $flwrtf w, 

f»Rh mr*r**r *tr%  art*tft 

«n*f  132 fr*ft srtar  %̂ftir w k  

%  *nrr%3 arorfwanir  iftr  aft 

imnft  wtarfc $w %  $*rr
S -̂̂r?fV  iftr firer

ifoft  apmr *i

^ *ita* <nw tr*r  (*ter): 

$ *frt m̂prT 5  fr  (̂)  sjfr 

fW *ftaT Sr %

frsff Sf xm ?t?t?  ̂ t ̂ft t,
r̂ fast ?rvit ̂ r % fr&Rf   ̂ 

%farc**TT WV«FTT̂ |,(afV) 7*TT* 

 ̂ ar*rj*  5 gtr ntaffats  itaft *fm

5#, «t«fr % m  % qfrmf 

fa* f*rr̂ mrfiPTT|, (tft) qhHffpre 

t* % w w  fow qT?f) f, fra% 

rwTvr vnr tt fr<nft fa*Ffr 

w?r  | *rtr f«nsr*ft ft wrtfr ft
$TT <FT%  ?H3>TT WT STO *T

$, * 273mpT  =âr% Tf̂,

•wt s?pft waft vt ̂ t r̂% % f%r2r

*RVTT vtt 5TTrr faWTRT% 3TT̂t 

|[; *ffc fTT, ?ft *3W 'TT fVcT'TT

t̂rnr i

ft wew fî rft w foft  (shtpt-
5*) : 7*rtf vt $  ifRftvhr
gm  «tt i  ̂r  fr?i%  suffer  nt, 

ftfw?t  «nfr  5t«f  arumrt   ̂   |

v% *ftwr ft v$ «ft % gprjr %
*hwtvtr  w?t   ̂ % fait  fif fti
% fr*ft 3RT vt  ftp* frlfT arr̂iT I 

$'TRTT *«npT jf frfJTT fwt 3Rr«pt 

fr̂ wr fw *mT  *rfif t̂, ?rt p̂t 

*T 5TR- m t fjf̂T qftfH

%  xfr?R  WTO VTJfT I I  *Tf Jrt̂r »ft 

ft nf  ̂  ftr TRFrnr % wt̂c  %
fWt- 3JW ft  V?3T I

fff Iffe-

ftprr | ftK  ^ % «!«
»!% I?

iro t w" ^ P W  {wrrfhr)': 

«n«wr  xwtf 

«ftr fsnpyfkr ?trt ̂fl’pwsr % w et

T5RTT 11 *$ T̂T TŴ 5t JT 3TT% 

pRPft timf tftK *$*&
Pwwr w «rr *rtr  ̂^
?rrar  «ft̂ rr11  «nr*H[iww 

3̂T  «fT,  ?W  iTFpftv  #rfV  vrfV  % 

w frr êrr *r| ft*rr «rr fr  ̂  

f̂TRfkr WW ifhpTVT  ?TTfT VTPRT 

qr  ̂ yc f, w M   ̂ Tt 

nii4«rn̂ 5# ?t wft i r̂jr 
<wyqR %̂«r •jtwtw % tonr 
^f^n-ifhnrT frr̂

 ̂5naj»T 5̂ft srRivnft  ̂«ft f*f> 
vpif  w r «ptt vr  —

T̂T?  ̂3RT cTTTtW  —

fr ?ft*TT MYT ft
f̂rrr m i 3rr?̂f̂rfT 

«twt̂x( %frr5t4)?T% ̂ ftranr
|fr ̂ fiFf̂

fti vnnr  ̂«rr, «wtfr âr?rrft«f 
f*FTT$ »n?, ?ft «T?rT w  fr aft ̂

«rr ■sfk ̂fr fwr 

W, % ?fRt 'pnt faRf̂T UvPI-tPTiT 

11 smrm ̂ *tib
I fr  frê5T  f̂*rnft  «FT ̂  

frarHT fr  5*r ̂ f̂rrr

%ferr «rr i rm  eft fkwn

wfrrngt v& *r |i *m 

?rm t̂ Harm tfr w #
—  <■» ___ -K. w

%TTT TT̂TkT STT5H  «PT *TRT STW,

 ̂it|wft  %frrar% vrwfr
w«rT ft  rtw  ̂t# fr frw?n̂ 

It ?ft̂r  *FT*t tf 9n»fr̂Rfr| j 
tm  ̂ *r$x ft, itfft ft, mm- 

t̂ firt* Nrr  i t̂r ̂
wwft % •P’̂f
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vftix snr-

*%* * jm| 1  nr «*w nf ^

ĵsrr *rr$rr 5 fa *rt ̂  *fcft qôra* 

%w vtk tftK nm *ftr «rc

ifRRVT  %  %

»TTO%  ̂ «ftST IgcT WT*nt|

«ftr inr  star xftK xm*n 

3f <sft 3FRTT % *TWTT 'TT̂t |, ŜPF* 

«pm   ̂ *fk # %

•IT  fll'il  ¥t  ^UWtH ^

1  ̂ srfte v* firarfsr

JRr ̂ r̂rf̂ I

Mr. Speaker: I would suggest that 
hon. Members should be very brief in 

their questions, because we are to have 
(the half-an-hour discussion also after 
this.

Shri S.  M.  Bonerjee  (Kanpur): 

During the discussion on the no-confi- 
dence motion, the hon. Home Minister 
had assured this House that proper 
steps  would be  taken and a  duly 
elected Government would be allowed 
to  be formed  when the  situation 
became  normal.  According  to  the 
information available to us, the situa
tion  is  abnormally  normal.  So, I 
would  like to  know whether  the 
Government of  India have  taken a 
decision in the matter and would see 
that a Government is formed by the 
people there.

Shri Nambiar (Tiruchirappalli):  I 

would reiterate and stress the question 
put by mgr hon. friend Shri S.M. Baner- 
jee.  Willy-nilly we are allowing the 
interim budget to be passed by  this 
House. But I want to know whether at 
least in the case of the final budget, 
when it comes in May or June  this 
year, it will be possible to present It to 
the Rajasthan Assembly.

Mr. Speaker: That wag exactly the 
question that Shri S. M. Banerjee had 

asked.

Shri NaatMar:  Will it be possible 

tor the Anal budget to be presented be

fore the elected Members of th Rajas
than Assembly? Will they be given an 
opportunity to discuss it for the bene
fit of the Rajasthan  people and the 
Indian people as a whole?

vft srfsrwpr wrawtf (srcnta) : 
warar lr *1?
THR f fa TFm& $

varaw  ̂ siRff &

*nj[T & fa?r% jynf  »$■  fa?i%
_____V  N  _ A _

sfTm spT ̂ ttj stt? rrri irtw 

jfarcr ?n% txhPTR fw-
ft £ |  ?

t  TTiTT *srr̂rr g fa

*r̂ r, vnx   ̂̂   *$<r w$*r
% enrr &  fatft  «Rtrarar % 

tor favr 'Srnr ?nfa sjsr  »nn%
?

The Minister of State in the Ministry 
of Finance (Shri K. C.  Pant): I am
sorry that we could not debate either 
of these sots of Demands fully, because 
I am sure that if the full debate had 
taken place we would have got many 
useful suggestions.  Since it  is for- 

tuitouis that these Demands are before 
this House and we are only acting in 
a sense as baby-sitters till the legi
timate mothers claim these babies, we 
could have passed on ithose suggestions 
to them.  Anyway, I shall try to meet 
the few  questions  that  have been 
raised.

Regarding the Rajasthan Canal, there 
was a proposal at one stage to have 
an independent authority to take care 
of the Rajasthan canal, but that was 
later deferred and it is now part at 
the Rajasthan State plan.  However, 

I may say that a large part of (the ex
penditure incurred on the Rajasthan 
canal is born by the Centre.

Dr. Kami Singh: But are Govern

ment satisfied /that the work is slowed
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Ifijr. Kami Singh.]

op because the Rajasthan Government 
had a say in the matter?

8hri K. C. Pant: I hope the Rajas
than Governmenait will not be blamed 

becat*e it is not there; but we want 
to see that the Rajasthan Government 
is back quickly.

Regarding power cut, I would only 
like to say that the  reason  for the 
power cut is that because of drought, 
leas  water  has  collected in  the 
Gandhisagar dam in Madhya Pradesh 

which is the main source  of power 
supply to Rajasthan.  It is for this 

reason that there has been  a power 
cut.

So far *s the turbine is concerned, 
the use of the gas turbine was not con
sidered so far,  but the  question of 
ysing it in the coming months is now 
/being examined.

tShrl B. K. Birla: May I know why 

the use of the gas turbine was not 
considered necessary before? You know 
very well that practicably all the indus
tries in Rajasthan and agricultural im
plements run by electricity are almost 
closed. ___ _

Shri K. C. Pant: Shri Madhu Limaye 
had raised the question of gold.  I am 
sorry he is not here now--

Some hon. Mtembers:  We are  all

here.

Shri K. C. Pant: The reason why I 
am sorry is this  He has been taking 
very consistent interest in this matter 

and I would certainly have liked to 
place the informaition  that  I  have 
before him.  Anyway, I  am  glad 
he is  coming  into the  House now.

Of course, I  do suffer  from  one 
limitation.  I can only give the infor
mation I have received from  official 
sources, the State Government.  The 
information 1 have, the Government 

have* received from the State Govern
ment is that the gold mentioned in the 
panchnama and the gold in the trea
sury is the same gold.

ftm# : qwwwr

ffTTT  irt WFWTtt f,

*j|r I I frir

Wf  I  ?

Shri K. C. Pant: I am not yielding. 
I explained that he was not in  the 
House.  I can only give the informa
tion I have received from, the  State 
Government.

Tm tott spY anrorft ^

\
Shri K C. Pant:  The dates on the 

panchnama as well as on the treasury 
receipts are the same.

*HJ ftwfr : eft *FTT

*ffaT W  %  I

Shri K. C. Pant:  I am not here to 

be cross-examined  I am only giving 
information.

*To>m "wt, wf,

i£r wt *rrr t 1

$0 ffto'q*! :  WRT

t  I

¥To tw

THTWR tt SfPWTT  I I

Mr. Speaker:  If they do not want 
it, he need not give it.

Shri K. C. Pant:  I would like to 
give whatever information I have.  It 
is my duty to the House.

¥To TPV  wtfjnn : W*
fa TT3PRTR- 3  STOTT

WT fWfffclT  Tf *?3r I I

•ft ftw *www (nit) ‘  fwr

•R? UK  ?
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•ft  fori: fPRT̂ *RT|r 

fc, itrt nrf̂ I

«ft mjiff irnrnpft («prd$r)  : 

xrrft ormvrft flfost gsnfan *T*ft 

9TT$m<t 5T  1

ttri S. G. Pant: The weight of gold 

indicated  in  the  panchnama  is 
approximately the same as the weight 
of gold in the treasury and mentioned 
in the treasury receipt.

We have been told by the Rajasthan 
Government that the Deputy Conunisr 
sioner and the SP were there on the 
spot when this gold  was  recovered 
and that they accompanied the  gold 
to the treasury.  Shri Sukhadia does 
not have the gold.  The gold lies in 
the treasury.  That  is  the  present 
position.

•ft «HJ

 ̂ *R$r t 1 ?frrr «rr ?

Shri K. C. Pant:  66 point odd.

•ft  fow :  WiKT

120 ftFfr ̂ TT  I

•ft

w  cft̂rr t  1

Shri K. C. Pant: Shri Berwa raised 
the question of relief measures because 
of the damage done by hailstorms.  I 
have got a long list of relief measures. 
In the course of the last year itself, 
the overall budgetary position of the 
Rajasthan Government has suffered to 
the extent of Rs. 10—12 crores because 
of relief  measures.  It has  had  to 
undertake because  of  drought  and 
other natural calamities.  I will  not 
go into the details because I do not 
have the time.

So far as Shri Bajpai’s question  is 
concerned, it is addressed specifically 
to the Home Minister and I cannot 
deal with it.

•ft jfNflT ffWf tw :  tffar

SHPT fa* k  I % it
tpp *t w * <rnn t, tfr *ftr Ht vt ottt 
iwt | 1

*n*WT WRT t I

•ft wfalT HTW #tWT : 1ft

qmWft ft* * tow 

i

Mr. Speaker: Order, order.  It is 
lime now.  There is a  half-an-hour 
discussion also to be had.

•ft tffanr : 7  v

*mnr sronft,

wt *rrcr ftRpft finsrtfr

<?st we f’RRT

tit* *ar
srtf’ft ?

Shri K. C. Pant: I am  trying  to 
finish quickly.  If there are no inter* 
ruptions, I can do that.

•a <nVTT ffWT WWT : mV’T hT 

SHPTt ̂  STCTT ?ft ̂ TT Vfipt I

Shri K. C. Pant:  Dr. Lohia raised 
the question  of  the  gold of  Shri 
Chiranjitlal Goenka.  I am sorry I do 
not have the information and I shall 
require notice.  But I am thankful to ' 
him for the information he has given.
I shall certainly have it looked into.

no tt* : *nrow

%■ -<̂ rd WWFT 

5FTT ftJTT anRTT %, ?W ̂TT ̂SR-̂TSIT

?pnp*r ra $t

sgfow $ amft  ^ ?rĉ wr?r

P̂T 5®  I

Shri K. C. Pant: The question was 
addressed specifically  to the  Home 
Minister. Similarly Shri S. M. Baner- 
jee’s question was addressed to  the
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sst M t tft mix v&jt $ m  

I I 3*tft <|OT#aT |tfft

[Shri K. C, PantJ 

Home Minister. I do not think 1 have 
any other points to cover.

eft k^IN : «RT*p[ *reft am* 

*r$f 3ft i

«ant I

tft «nj fan* : # ̂ nr f,
.. *>■  v . _  .

?RS» n̂ WlnT SfT ̂TPT I

Mr. Speaker: I shall now put  the 

cut motions to the vote of the House.

•ft *nj ftwR:

TOT ̂TTjFTT  |

Mr. Speaker:  No.

The Minister of Home Affairs (Shri 
Y. B. Chavan):  Since I am here,  I 
-would like to give some information. 
The hon. Member asked the number of 
persons who died on the 7th March, 
when firing took place.  From Press 
reports and the official reports that I 
had received, the  number is  eight. 
But even this particular fact is  the 
subject matter of judicial enquiry and 
so I would not like to  give a  final 
answer on that point.

The Governor has made a reference 
to the Chief Justice about the judicial 
enquiry and the selection of the judge 
and I think the matter will be settled 

there.

Shri A. B. Vajpayee: Why so much 
delay?  Firing took place on the 7th 
March and today we are on the 28th 
March.  Till now no judge had been 

appointed.

•ft wmr tw

mi<4 W5T ̂  * 1 ^

fa*% fa* fa  ? Slfes tft  #5*t 

tftr wrfw tft sra

vsft̂ t«fk̂ rfipctfa*ff sfwr 

if C T F T• **1  t̂ 

«!ff|fafa%*rnp  tntTTrfom

wl *wrtt iWt  | i tit 
<t% % **wcf tft mix ft wm

?ft$«i$f i

The selection of a judge is an impor
tant matter for which the consent of 
the Chief Justice and -the consent of 
the  person  concerned  has to  be 
secured. That is one part of it. The 
other question was put by Mr. Baner- 
jee.  I can say that we are as keen 
as they are to restore the responsible 
Government in Rajasthan. But I have 
to wait for a report from there saying 
whether the  situation has come  to 
normal.

•ft no ifte **«ff: to a*

srrctft iNtfrft srff *̂ft  fftr- 

*raft  *nWt i

Shri T. B Chavan: Why aie you so 
diffident about your own support?

•ft ** fa*r$ : «narer 

*nr *  tan  wrc % % ftt wt*ff tft

?ft? w k % m   t* ir̂ FR 

jr(9<i ?

•ft WWI TIW  : *t»ff 5TCEF 

|  I

•ft
| ? 5̂ ?ft  Sr ft *ra?iT $ i

Mr. Speaker:  I shall now put the 
cut motions to the vote of the House.

All the cut motions were put and 
negatived.

Mr. Speaker: The question is:

“That the respective  sums not 
exceeding the amounts shown in 
the third  column oX the  order
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paper, be granted to the President 
out of the Consolidated Fund of 
ihc State of Rajasthan, on account 
(or  or  towards  defraying  the 
charges during  the year  ending 
on the 31st day of March, 1968, in 
respect of the heads of demands 
entered  in  the  second  column 
thereof against Demand Nos 1 to 
XLVII.”

The motion was or opted.

Mr. Speaker:  The question is:

‘‘Thai the  respective  Supple
mental > sums  not exceeding the 
amounts  shown  m  the  third 
column of the  order  paper  be 
granted to the President out of the 
Cjnsolulated Fund of the State of 
Raj'tsthan to defray the charges 
which will come in course of pay
ment during the year ending  the 
31 si day of March, 1967, in respect 
of the following demands entered 
in  the  second  column  thereof 
Demands  Nos.  I to XI, XIII to 
XXTX XXXI to XXXV, XXXIX 
to XLTT XLVI and XLVII”

The motion was a I opted

17.53 hrs

RAJASTHAN (APPROPRIATION 
VOTE ON ACCOUNT) BILL*, 1967

The Minister of State in the Minis
try of Finance (Shri K. C. Pant): Sir, 
I move for leave to introduce a Bill 
to provide for the withdrawal of cer
tain sums from and out of the con
solidated Fund of the State of Rajas
than for the services of a part of the 
financial year 1967-68

Mr. Speaker:  The question is:

■‘That leave be granted to intro
duce a Bill to  provide  for the

withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Rajasthan for the 
services of a part of the financial 
year 1967-68.”

The motion was adopted

W Je  x m (ct*w)

«TTFPt Xm  JfPT  Stfw ?,5Tf Ki 

*T*Tt̂ TT ̂Tf̂TT

5<TJTT X T X Vt 5ft?  f I

Shri K. C. Pant:  Sir, I introduce!
the Bill

Sir, I also beg to move®:

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the S:ate of Rajasthan for the 
services of a part of the financial 
vear 1967-68, be taken into con
sideration."

Mr. Speaker:  The question is:

“That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Rajasthan for the 
services of a part of the financial 
vear 1967-68, be taken into con
sideration "

The motion was adopted 

Mr. Speaker:  The question is:

‘That clauses 1, 2, S, the Sche
dule, the Enacting- ’Formu'a and 
the Title stand part of the Bill.**

The motion was adopted.

Clauses  1, 2, 3,  the Schedule,  the 
Enacting  Formula  and  the  T t> 
were then added to the Bill

Shri K. C. Pant: „I beg to move

“That the Ball be passed”

’Published in Gazette of Indin Ex traprdinary. Part II, section 2, dated 
•’8-3-67.
tlntroduced with the  recommendation of the President.

ffl'Moved with the rccoTvnr..r rhtions of the President. 

n'fc (Ail LSD—10
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Mr. Speaker: The question is: 

*t!hat the Bill  passed.” 

The motion vxu adopted.

17.55 hrs.

RAJASTHAN  APPROPRIATION 
BILL, 1967*

The Minister of State in the Minis
try of Finance (Shri 1L C. Pant):  I
beg to move for leave to introduce a 
pill to authorise payment and appro- 
priation of certain further sums from 
and out of the Consolidated Fund  of 
the State of Rajasthan for the services 
of the financial year 1966-67

Mr. Speaker: The question is.

‘That leave be granted to  In* 
troduce a Bill to authorise pay* 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Rajasthan for the services of the 
financial year 1966-67”

The motion was adopted

Shri K, C. Pant: I introduce! the 
Bill.

I also beg to movet:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Rajasthan for the services, of the 
financial year 1966-67, be taken 
into consideration.”

Mr. Speaker:  The question is:

“That the BUI to authorise pay
ment and appropriation of certain 
further sunn from and out of the 
Consolidated' Fund of the State of 
Rajasthan for the services of the 
financial year 1966-67, be  taken 
into consideration."

The motion was adopted

Afar. Speaker:  The <?ttptktt &

“That dattsto i, 2, 3, the Sche
dule, the Enacting Formula and 
the Title stand part of the BiU.”

The motion wan adapted.

Clouses  1, 2 ,3, the Schedule, the 
Enacting Formula and the Title UW# 
then added to the BUI

Shri X. C. Pant:  I beg-to move: 

“That the Bill be passed.”

Mr. Speaker:  The question is: 

“That the BUI be passed.”

The motion was adopted

17.56 hrs.

RE. HALF-AN-HOUR DISCUSSION

Mr. Speaker: The next item on the 
agenda is the half-an-hour discussion 
on points arising out of the answer 
given on the 20th March  1967,  to 
Starred  Question  No  7  regarding 
Indc-Ceylon Agreement  of  October, 
1964  (Interruption).

Shri Umonath:  Would you like to
■> t beyond six?

Some hon. Members: Yes. (Inter- 
ruption).

An hon. Member: Tomorrow.

Mr. Speaker:  I do not mind; why 
not tomorrow?

Shri llmanath (Pudukkottai): Yes

Mr. Speaker: We will take it up to
morrow, if it is not inconvenient to 
the Minister.

The Minister of External  Affairs 
(Shri M C. Chagla):  No inconveni
ence.

17. 57 hrs.

The Lofc Sabha then adjourned till 
Eleven of the Clock on  Wednesday, 
March 29, 1967/Chaitrs 8, 1889 (Salea).

•Published in Gazette of India Ex-traordinary, Part n, section 2,  i*ted 

28-3-67.

tlntroduced/moved with the recommendation of the president.
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